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ﬂﬁ?/’(g’{ Ad\wuc Atz for <%he qespondents.
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ur S.Sarma for the upplicant..
'Mr G.Sarmg,Addl.C.G.S.C for the
" respondents .

The applicant a Teciinical Cpo-
. rator (Chemical) in the Geological
. Survey of India, N.E.Region,Shill-
‘ong is drawing pay in th2 ecale of
‘pay Of Ps.800~15-1010-EB-20-1150/-
vand in this application he prays
ifor allowing him to draw pay in th
‘pay scale Of Rs.975-25-115 0-EB-30-
'1540/- at par with Sri [.K.Poddar
:in terms of order dated 11.8.94 in
'0.2.177/94 with M.A.NO./13 of 1994
1of the Central Administrative Tri-
:bunal.Cutt%ck Bench, Cuttacke.
t  Issue notice on the responden
ito show cause as to why this appli
ication should not be adnitted and
}the reliefs socught be allowed .Reti
'rnable on 2848 .96
f tist on 28.8.96 for show caus
rand consideration of adaissiocn.
: Steps within today.
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0.A. 132 of 199é g
=/ ' . ‘
N 1 , H e .
==L Lo 28.8.9 . Mr.  G.sarma, Add.  cC.G.s.C
: ) de. Al
resppndents.

L

‘ Show cause has not been submitted. Mr. Sarm: \
seeks for adjournment.

~

P S .L;Lst for..show caus,_e[,fer' consideration of
. o U G ld.!  admission on 17.9.96. | . 1‘
f‘) S_vw\e,,_ﬁ,m/)éu\/LJ wr %[4 a .

f
\
-~ e - - e T mem e maa - - - — Il s R B . — 3

VIR LN oS I A\ B P T o et
"‘?Z[g_? 'trd’_:' v l
m{g}g

f M -
7 ) ¢ f
f
.. ‘17 9. 96, Learned counsel Mr. S.Sarma for the
’ appllcant T . -"c bl
H
1

Mr. G.Sarma, Addl CGSC for the ,°

. , respondents. o
~—~ . ' ¢ ' : ;
= y . , , No show cause has been . submitted. I
- . : Heard counsel of both si:dles for l
W = . * * “
- \ admission. Perused the contents of the
2! - .
' application and reliefs , sought
: Application is admltted ' Written
’ statement within six weeks. v

L, N .. L’ist for written s"ta.tement and
\) NIV o Q‘“\"C\\' A further orders o1 15. ll 1996

M B , " - Pendency of th1s appllcat idns ghall
5 LV’ %tvw\”/e“” o

not be a bar for the respondenté‘ pay .
{h '],Ov ) " . the applicant in the scale of Rs. 975-
2 ) 3 (. 1540/-.
A . * 1 r
U [ [ »
. - f i %
. AN T f . N
N Servit ru_faAHJ' arve ghi 1 " . Member.
Gweaited, _ " trd :
) Foaow
2] urrdtae shatameond how oo o q/\d‘
bilrd ' -
i .
%‘9 15.11.96" None for the applicants. Learn_,eci ]
N Addl. C.G.S.C. Mr G. Sania for the respondents.

List for written statement
' and further orders on 1212.96 as submitted

by Mr G. Sarma.

Mémber
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A 12.12.96 Mr. S.Sarma for the applicant.
> : Mr. G.Sarma, Addl.C.G.S.C. for the
. respondents.
'¢1V> V%JJ* &P~”b*x5 . P
: Mr. G.Sarma, Addl.C,G.S.C. seeks
further time to file written statement.
List for written statement and further
orders on 3.1.1997. 2
QO ' é;
f 4“ .
f Memg%;// )
f , : trd
. ' | «/)%&/// g 5 v
/ - i g Qt//(i R
,f»%v . ’ 3
PR Y 3.1.97 Learned counsel Mr B.K. Sharma for tf

-

applicant. Learned Addl. C.G.S.C. Mr G. Sarma - fc

the respondents again seeks time for flllng wrltte

: : statementﬂ ;
¥ . e %
fzg;;;jwk ' (List for written statement and f??fhf
‘ ' . 24.1.97. ‘
. N=A9 F ‘ orders on 2

) Unw Y v - | -
A8 o7 Leeon gawﬂ* ) e e

3) Semaiem fap ottt R

‘ kalp gt afatilid 12, 2.97 Mr G.Sarma,Addl.C.G.S5.C sub&i+=
/&Jm8'71d7_ that he may be allowed further one mont
_/yﬁfaﬁwlj*g‘zalwqﬁo time to submit written statement. The
. Mﬂ '&7 ¢ (,«SG respondents are allowed cone month time
1%'d ' to file written statement as a last
i) chance. | .

Liét for written statement and
further orders cn 12.3.97.

_ oo SRV ” , @/ -
aﬂxﬂ ;) | Member
b ™ T P9 -

e .
cansa ) . |

)iw“ bﬁ”’

P
), /\10 @7—’ /.r W A
:) {}uxﬁﬁ’”A,—,Aao Cond 12.3.97 Mr S.Sarma for the applicant. Mr
¢J7 ,

G.Sarma for the respondents. Written
statement has not been submitted.

List for written statement and
further orders on 23.4.1997 as requested
by Mr G.Sarma.

by

Menmber
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- - 23.4.97 None present. Wﬁtten statement \
\) Cirnen @_p au\;“’i oo : has not been submitted. - ‘ *._\ :
SR ot W k N “4st for written statement and \
; L W further orders on 7 5097, ° o
b
\ : Member
pPg }
*
, AN
; 75497 List for order together with M.P.
131/97 on 14.5.97. i
-e i \
~ HFember
| Pg | !
o | ﬁ\b’ | N
N ' };ﬂ _S - 9} 14.5.97 Mr S.Sarma for the apglicant. Mr G.
| " y 6 z\'w} 1 17‘»! D Sarma,Addl.C +G.S.C for thgaf‘ respondents.
o i\m/ ’ Respondents have been ial].'cwwed to file
‘ l’fv/) M- G- QKo W~ e, Addl. " written statement. Writter@ statement has
. ] been filed. Copy of the written statement
NC S C ¢ \Q,O.\\CM-S\L” Y
served on the counsel of ‘the applicant.-
61’ \‘AJ/' FZe-Sspem C‘\"\“J‘%, "~ Case is otherwise ready fdr hear.i.n/ -

%77\/\, %L e Nononsx %ug List for hearlng on 26I o5 497 . | ‘l
2 /57_5‘} /Luc’gyc é Lo b ’
Rk K«’w/ﬂ‘} R C, L P&@L .

 Hember

“ ) , Pg_ ,

2 A | |
4 e _ _

*g“‘\ '%\L NV QL Q}; Oredaen |
CL NS UPAPS G A S S- 9% } “DC»\Q%L_&Q '\N . v o |
N L 1 ‘28 +5.97 Mr S.Sarma for the applicant. Mr G. .
pp - 21/9} '\")/9 =) Ll - Sarma, learned Addl.C.G.S.C !prays for
6e loetedl &b wme W adjournment to enable him to substitute

, rs certain annexures tc the wntten statement
e Panelenmnis | @a

which are not ible. He may do ‘so before

the next date.

This matter relates Lo fixation Of
pay which is not within the ]urisq.lction

1

" contd .' -
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28.5.97  of Single Bench. To be listed for
- hearing before Division Bench.
List for order on 13.6.97 before
Division Bench. - -

” Member

pg’

Lebor pReme e S

s ci e AT ’
/_,.————-——-—r P .

L

19"6’97 Let this matter be listed fbr }

‘hearing on 30~7=97,

/6””l7/JN’ CJU;) | | Meééééf'—i§

30.7.97 on behalf of Mr B.K. Sharma,
| learned counsel for the applicant, a
mention has been made for adjournment
on the ground of personal difficulty
of ir B.K. Shama, Accordingly the
case is adjourned till 8.9.97.

C [7 M Lo &b “ppesrna
Aot Ao Lot | | 6%%/’ :;2§§
: ' Member

Vice=Chairman

o 21/ &)9F - . 17.9.97 Case is ready for hearing.
C List for hearing on 9.1.1998.

Lo G WZ7 Me@se/r Vi%ném/an
s .

. Mre-

Nas ﬁ}g)

73 AN |

B ™ e
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7.4.98 List on 13.7.98 for hea- of =

wls \U_m hesw Wed, 1T ming.

Mémber Vice~Chairman

Pg

o

) . f, é‘ 2,05’r7?‘
U oo LSS [37H By &
[€

e |
Lo - 20.8.98 On the prayer of Mr G.Sarma, learned
Add1.C.G.S.C the case is adjourned to
) ‘ ’ , - 2K 25.8.98 for hearing.
4 _
Xa‘,, A . Mééééfﬁ
; ; ) g ’
.“ “’ ' '6 ]” Jﬁ
. IV XINE |
" i : -
i t?\\" : @' A/h—
¢ . A Voo
- R ' 9.9.98 We have heard Mr. S.Sarma,

-learned counsel for the applicant

de% Lwn >&puum ’k{hlé71 L at  some  length. Mr. G.Sarma,

. o learned "Addl. cC.G.S.C. appearing

,jzggiip o | én‘ behalf of the opposite 'parfies
éﬂ‘ . | submits that thé matter has been
”feferred to the Ministry of Mines.

| For that: purpose he prays for

time. 4 ‘weeks time is allowed

for giving clarification. Mr.

S.Sarma has no objection. )

List on 26.10.98.

Member Vice—Chalrman
trd

saa

\



. j I " Q.. Yo 132 of 1996 «
’ i S " 26.10.98 © ‘On~the prayer of Mr. G.Sarma,
L ° o ‘\f%)lf‘) ; , , learned Addl. C.G.S.C. the case is adjourne
;137@2 -/%17 o ' £ill 5.11.98.

j& A - Fix on 5.11.98

: - | | M ' ' ' 1Ce—Chairman

5.11.98' ‘ Division Bench is not: available.The
case 1s adjourned to 26. 11,98 B

Vice-chairma
- P9

e 26.11.98 'Divisioh Bench-is not available,
.,«4/2‘, ny e

_2%53,#’—~;;2;::::ﬂ,_;/¢L7 o List on 29.12.98 for hga?inga

Bv Order

G B e

o e 26
-r'J": . . N ' ‘ . . . . R
g 29~12-98 ’ On.the prayer of Mr.S.Sarma,

- case is ad;ourned to 6-1-99 for
Mgééé; Vice-Chaifman :

> 1m . . o
i NI i
' 1‘)'](7 :

P 39
l?/&99 - T S - ‘ 4? m§7

| (xy%ﬂo 9 ey 9»»%«»\/- _

Aave  Saveg  _Lewt Lo AQ,,? 7.1.99 . Heard the learned counsel for th
‘b/m %""‘ """"“"“’7"/‘4’- ’ - parties. Hearing .= concluded. Judgmen
FA——r Ao = /QA”Q‘ B delivered in open court, kept in separat
Z -ﬂ‘fa‘ e Af -

/{/S/lwe// WM W@‘-ﬁ%\/jfo ‘
&{ 7é % W /’??} Member . | Vice-Chairma

¢f§4=fZ}%a : '
Eq‘ﬁiv"/’ nkm | )

sheets. The application 1is dlsposed of. M

order as to costs.
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CENTRAL ADMINISTRATIVE TRIBUNAL a\
GUN&Z\{‘IATI L:].\T(,H P :CU‘.'JAIu'\Tl 5-
- 0.A.N0.132 of 1296
C 7.1.1999 -
DAT.‘:: OF DECISION‘Q.‘AO‘ol:.‘on..ooo
i1 Shri Radhe Shyam Ram : (PETITIONER(S)

e T IR T ORGP, o VL DETIL WL . A TeR o s s e et e

Mr B.K. Sharma ADVOCATE TOR ”Ig "3

e e e e m atrrmsm om srt 2 ot e s o -
&5 TPETITIONIR(S)

: . VEZRSUS ‘ *

- Unlon of India and others ¥
- chdra ang ot i RESPONDINT (s)

'

Mr B.C. Pathak, Addl. C.G.S.C. @

TH® HMUN.~w. MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN
THE HON'BLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER

r

l. Whether Reporters of local papers way be allowed to s
see the Judgmgnt ?

4

2. To be referrcd to the Reporter or not ?.

3. Whether their Lordshlps wish to see the fair copy
of the judgment ?

4. wWhether the Judgment is to be circulated to the ether
Benches ?

Judgment delivered by Hon'ble " Vice-Chairman

AL
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\
IN THE CENTRAL .ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
Original Application No.132 of 1996
- Date of decision: This the 7th day of January 1999
The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman

The Hon'ble Mr G.L. Sanglyine, Administrative Member

Shri Radhe Shyam Ram

Technical Operator (C),

-~

Chemical Division;, ‘ ‘ A

Geological Survey of India,
North Eastern Region, Shillong.

By Advocate Mr. B.K. Sharma and Mr S. Sarma

- versus -

1. The Union of India, represented by the

©+ ‘Secretary to the Government of India,
Ministry of Mines, ' '
New Delhi.

2. The Deputy Director General (P),
Geological Survey of India,
Calcutta.

3. The Deputy Director General,
Geological Survey of India,
North Eastern Region, Shillong.
4. The Sr. Administrative Officer and
Head of Office, | :
Geological Survey of India,
North Eastern Region, Shillong. ......Respondents

By Advocate Mr B.C. Pathak, Addl. C.G.S.C.

BARUAH.J. (V.C.)

The grievance of the applicant in this application

is in respect of his stepping up of pay.' i

2. The applicant was initially appointed Laboratory

Assistant. ~Later 'on, his post was redesignated as
Technical Operator (Chemicél). According to him his pay
has not been properly fixed. Situated thus, he submitted
Annexure F 5representation dated 18.2.1996. However the
said_representatioﬁ has not yet been disposed of. Hence

the'present application.

2

'\

......Appli;antﬁ ;
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3. We havé“heard Mr B.K. Sharma, learned counsel for

the applicant and Mr B.C. Pathak, learned Addl. C.G.S.C.
4. " On hearing the learned counsel for the parties we
find that certain facts are required' to be examined.

Therefore, we feel that the matter. should be decided by

" the respondents by disposing of the representation

already ‘filed by the applicant. The applicant may also

file an additional. representation giving details of hig

case within onelmonthlfrom today. If suéh representation
is filed within the said period the respondents sh;ll
consider that representation alsé. Mr .Pathak has no
objection if the matter is SQnt to the reépondents for

consideration.

5. Accordingly we digect the respondénts to dispose
of the represéntation already filed aﬁd the additional
fepresentation.if filed within one month from today an?
considgr the same and dispose of by é reésoned order as
eafly as_possible, at any:rate.within a perioa of three
months from the date of receipt of the additional
representation and if- no addtional répresentation is
filed within.two monthsfrom.today. If . the‘vapplicant‘ is
still = aggrieved he may ﬁapproach' the appropriate
authority.

6. With the abové observation the  apblication is
accordingly disposed of. Considering thé' facté and

circumstances of the case we make no order as to costs.

©

v 3

( 6. L. SANGLYI ) D. N. BARURAH )
MEMBER (A) . VICE-CHAIRMAN
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Shri Radbe $hyam Ram ., ,Applicant

.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: GAUHATI BENCH, E‘

k~

0.A. No. ‘b(oﬂof 1996,

BETWEEN

Sri Radhe Shyam Ram

Tech. 0perator.(C).

Chemical Division,!

G.S.I. N.E.R.

Shillongs' .

®sescsce .Applicants

AND

1. The Union of Indla,
represented by the Secretary to the
Govt of India,' Ministry of Mines,
Ne. Delhl .

2. Dy.Director General (P)i
' Geological Surevy of India,
4,Chowringhee Lane,' Calcutta.

3. DyJ.director General,'
Geological Survey of India,
North Eastern India, Shillong.

4. Sr. Administrative Officer,!

& Head of Office,! Ge3.I1,,!
N.E.R. ,l Shi].lOngq

" eeee® .Respondents

DETAILS OF THE APPLICATION

1. Peeticulard of the order against which the application
is made 3=~
The instant application is'not made any particular
order but the same is under against the deemed refusal
of stepping up of pay of the abplicant in respect to some
of the employees who are also similarly situated with him
and this application is also made against the deemed refusal
in regard to his representation for step up his pay wWeeefo
L 1.1.96 in the light of Cuttak Bench of Central Agministrative

Tyibunal as well as other Benches of Hon'ble Tribunal.

Y/ —
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2, JURISDICTION OF THE TRIBUNAL s

The applicant declares that the subject

" matter of the order against which he wants &e redressal ia

within the jurisdiction of the Tribunal.

3¢ LIMITATIONS =~
The applicant further declares that

the application is with the limitation prescribed in 3.c.21

" of the Adminstrative Tribunal, 1985,

4. FACTS:

4.1 Tyat the applicant above named has come before £his

Hon'ple Tribunal by way of £iling an original application
under section 19 of this Agministrative Tpibunal Act, 1985,

making a grievance agéihst the nonz@hRlant attitude of the

‘Rgspondents in disposing up his representation in the

light of Central Agministrative Tribunal,Cutiak Bench's

judgement dated 11.8,94.

‘ The applicant abovenamed urged the

matter before the comp etent authorities i.e, the respondents

as to why be should be depriwved of his legitimate upgraded
pay scaieﬁas has been granted by the Hon'ble Central
Agministrative Tribunal, Cuttak Bench and keeping in view
of the same has been granted to other employees which

@mre similarly situated as that of the applicante.

The applicant above named was pursuing

the matter and finally on 18/2.96 through his representation

made a categorical prayer to implement the Hon'ble Ppiivomsi

R 2
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Cuttak Bench's judgement, keeping in mind that he is also

placed at par with the applicants there in.

.

The applicant after his best wffort when
he was not granted with the up-graded pay scale and being
aggrievéd by the Act of the fespondents has come before this
Hon'ple Court bg way of filing this asplic-ation u/s 19 of

the Agministrative Tpibunal Act, 1985

The above is the crux of the matter for -

which this instant application has been preferred.

4.2 w That the applicant is a citizen of India and at
present he was serving as techincal operator Chemical Division
Geological Surbey of India (G.S.i.) N.E.Region, Shillong. I, the
year 1980 i;e} in 19-12.80 the petitioner Joined in the

Deptt. of G.S5.1. as Laboratory Assistant. It is pertinent to
mention here that the said post of Laboratory attendant is now

re-designated as Technical Operator (Chemical).

4.3 That the applicant recently come to know that one
Sri Poddar who is at present working as Techincal Operator
(Cpemical ) in the Deptt. of G.3.I., Eastern Region,' Calcutta,
is drawing a pay scale of Bs 975/=25-1150=-E.B.=30-1540 whereas
the applicant }who is belongs to the same post and the same
department is drawing a pay scale of B 800 - 15=1010~E.B e=20-~
1150, It is pertinent to mention here that vide office memo
No. 4783/A-31016/7/2DM/ER/T/37 dt. 21.8.90 Mr, S.X. Poddar's
pay was upgraded from 800 - 1150 to 995 -1540.

A copy of order dt. 21.8.90 is

annexed herewith as Annexure-i.

oo/~
e i
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4.4 That the applicant begs to state that after enquiring

the matter before the authority he was told that the 4th
Central Pay Commission has granted an upgraded Scale of Pay
to all the lowest Grade 'C' post of G.5.I. to ks 975 - 1540/=
He was also told that as per the 4th Central Pay Commission
the unreviséd scale of pay of Bk 260 fo 400 of the lowest Grade
'C' Pyst was revised to ks 975 to 1540 w.e.f, 1.1.86,

4.5. | That some of the meployees like that of applicant
had approached Hon'ple Central Administrative Typibunal,!
Cuttak Bench making a grievance that the scale of pay may be
upgraded from B 800 - 1150/= to 975 - 1540 by way of filing
O.A. No. 177/98. On 11.8.94 the Hon'ple Central Administrative

Tribunal Cuttak Bench allowed the petitioners claim of up-

gradation of their scale of pay as B 975 - 1540 we.e.f. 1.1.86
observing that there was no dispute that the Grade 'C' Post
which has been holding by the petitioners thereto has been

revised to R 975 -'1540. The Hon'ble Central Administrative

Tribunai, Cuttak Bench has also observed that one Sri R.K.
Foddar has been given the pay scale of B 975 - 1540 w.e.f.
1.1.86 as a result of which the anomaly arose in respect.
of the other employees holding the same post of Technical

Operator (Chemical) (redesignated).

A copy of the extract of Central
Administrative Tribunal, Cuttak
Bencht!s order dated 11.8.54

is annexed herewith and marked

as Annexure-B.

A

*
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4,5 That iﬁwpersuance of the judgement delivered by the
Hon‘bie Central Administrative Tribunal;Cuttak Bench in O.h.
177794 the pay scale of following Technical Operator (Geology)
has been fixed in the grade of ks 975 — 1540 wie.f. 1.1.86.Tt
will be pertinent to mention here that post which is holaing

by the applicant is same as that of Techinical Operator(Geology).

A copy of office order dated 2.5.95
is annexed herewith and marked

as ANNEXURE-C.

4.6;; That some employees of G.S.I. similar to that of the
applicant had also app;oached the Jaipur Bench-making a similar
'prayér for their upgrada?ipn in pay scales as B 975 - 1540
and the Hon'ble Central Administrative Tribunal, Jaipur Bench
on 30.10. 05 passed an order in O.A. 494/95 airectiné the
respondents thereto dispdse of the representation filed by them
in the light of decision of tgzﬁg;ttak Bench,
A copy of order dt. 30.10.95
passed in O.A. No. 494/95 by
the Hon'ble Central Administra-
~tive Tribunal,Jaipur Bench

is annexed herewith and marked

. - as ANNEXURE.D .
4,7 § That a similar prayer was made before the Hon'ble

Patna Bench by some of the employees like that of the applicant
by way of flllng O.A. No. 52/96. Tne said O¥A. was taken up
for hearing on 1/25.1.96 and the Hon'ble Tribunal was pleased

eeosll/-

L]



|
; 6

to grant. similar relief as haé been .granted by the Hon'ble
Fribunal Jaipur Bench in O.A. No. 494/95 directing the respondents

to consider their matter in the light of Hon'ble Cuttak Bench

order dated 11.8.94. -

A dgpy'of'of&ei“&até&”1/25.1.96

| .

|
i
|
@.é. Tyat having come to know about the anomalyand about

passed in O.A. 52/96 is annexed

herewith and marked as Annexure-Fe.

thé relieves granted by the other Benches in regard to up-
grédation of Yother employges like that of the applicant, the
ap?licant made a representation on 18.2,96. In the said repres-
en%ation the petitioner made a prayer to grant him the. revised/
up?raded scale of pay B 975 - 1540 in the light of other Hon'ble
Tr%bunal as well as Supreme Court's veridict.

|

|

|

P
I

A copy of the representation dt.
18,2.96 is annexed herewith and

marked as ANNEXURE-F.

4J9 That on receipt of the representation from the

aﬁplicant the Deputy Director General, G.S.I. N.E. REgion{

Sﬂillong wrote to the Dy.Director CGeneral (P)f GC.8.I. Czlcutta
r

to sent information regarding the said upgradation vide its letter

No. 7836/G-12020/1/NER/RECTT/03 at_ 21.3.96.

f A Copy of the said letter dated
| 21.3.96 isannexed herewith and

/
| marked as ANNEXURE-G.

@Llo That the petitioner submits that after the issuance
Jf Apnexure-C letter the respondents have sat over the matter

éor which the applicant has suffered a lot. The applicant further

; fr



states that when he pursued the matter personally before the

higher authority, the authoirity concerned showed that help-~

1ess ness to grant the said relief without any order of this

‘Hon'ple Tyibunal - Hence this petition.

4,11 The petitioner submits that the everydays delay
in financing the pay scale cuases him a recurring cause of
action, The petitioner further submits that it is a well
settled law that when a benefit is granteé@ to someone
laying down some principles in a case, the said principles are
required to be followed by the authorities in respect of the
other cases and incumbents. Similarly circumstances without

requiring to them to approached the doors of court againe

4,12 That the applicant has made out a prima facie
case against the respondents and the applicants has filed this

application bonafide and to secure the ends of justiced

4uld
5 GROUNDS FOR RELIEF WITH LEGAL PROVISION
5.1 For that the prima facie the action of the

respondents depriving the applicant for his legitimate
stepping up of pay in light of Hon'ble Tyibunal as well as
Supreme Court verdicé is illegal, arbitrary and accordingly

1iable to be set aside and quashed?

5.2 For that it is a settled position of law that
when some principles are 1aid down in a case, the said

principles are required to be followed by the authorities

in respect of other cases and incumbents similarly circumstances

without requiring them to approached the Hon'ble Tyibunal

again but in the instant case the applicant has been deprived

illegallye. /%//
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5.3 For that it is a well settled proposition of law that

the persons working a same grade should be guided by -same scale

of paye.

5.4 For that the law is well settled that by any means if
the scale of pay is upgraded that effect of upgradation should

be given to all similarly situated persons.

5.5 For that in any view of the matter the benefit of
upgraded scale of pay (975 - 1540) cannot be denied to the
applicants. |
.5 ‘ DETAILS OF REMEDIES SUBMITTEDS
That the applicant declate that he has exhuasted the

remedies avaialble to him.

7o MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY COURT:

The applicant further declare that the matter regarding
which this application has been made is not pending before any
court of law or an& other authority or any other Bench of the

\\’

Tribunal.

8. RELIEFS SOUGHT FORz—

I, view of the factd and circumstances stated above
the instant application be admitted, records be called for and on
perusal of the same and upon heafing the parties on the cause

of causes that may be shown be pleased to grant the following

reliefs.

i



~5

. -9-

8.1 To direct the respondents_to step up the pay of the
~ =
applicant at per with Sri R.X. Poddar.
8.2 To direct the respondents to refix his pay scale

as B 975 - 1540 and to grant all consequential benefits w.e.f
1.1.86,

8.3 . To direct the respondents to pay an interest

® 18% from 1.1.86.

8.4 COST OF THE APPLICATION

9. AINTERIM ORDER PRAYED FOR =

Tye applicant prays for an interim order directing
the respondents to pay current (upgraded) pay scale of B 975-
1540 pending disposal of this case.

].O.Ji eevecoasroe

11, PARTICULARS OF THE I,P.O.g2

i. I.P.O. No. : 3. 03. 2485937

ii, Date

”

23694
iii. Payaple at 1 Guwahatiy

12, LIST OF ENCLOSURES :.. Ag stated in the Index

Verification. P o. .

-
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VERIFICATION

e et e S SR

) , 1,6 Shri Radhe Shyam Ram at present working
as T.O. () Cpemical Division;G.S.I. N.E.R. shillong
dc; .hereby. verify and state that the statements made
in para 1 to 4 and 6 to 12 are tfue to .my knowledge
and those made in para 5 are true to my legal advice and
I "'have.' not suppressed any material facts and I sign .

this veirification on this 4 ™ g4ly, 1996.

S
o B -Kab'sgss\uy/m&&w\
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3 - ANNEXURE-A\‘]
. i GOVT'RNMB'\TT OF I’\U)IA

xG - GENINGICAL STRVEY OF INMVIA © . - ™
e - . "EASTIRN REGION o
5 - MIDDIETON STREET
| - CALCUYTA . 71, TS
. . IR A
Ot tmemen/ A=31016/7/ M0 /BR/ - Datod = ¥
-8, o : :

Qggssgzﬂ Uﬁ
e S <
“In partial modification of this officé order Nb. 955 "to |
900/&-31016/7/Admr1/E1'VT/’37, dated 6,2, 1990, the 'scale of pay:
shown agalnst ‘sorial No; 2 at column: 4th o in.. raspoct of Shri

Ran3it Ky, Foddar; Tech: Op (Chom): ‘may. ploase ba réad“as i,
975—25—1150~EB-30 1340/* instead of s dOO-lﬁ-lOlO-EB—ZO 1150/,

Othor torms and aﬂnditions Will Pomain unnltornd

-{:aﬁﬁJ SwﬂdMu»~ii
e - R ':‘.‘."‘ S.‘ K. MA}{ANTA ) ‘o )
"l ADMINISTRATIVE OFFIGER,

. far Dy, biﬁeﬁtquGeneralf(Geol ),

‘o, c“’oo

.

Fﬂrwarded “ta the” Co‘trolloz of Accounts, Central Pay. &

“QC”““ts Tfice, Neptt, nf MinBS,_QASAJQJ 16A Brabourne Road, ,
nleutta - 7()0001. _ B R e T

4283 /A.-31016/'¥/M'*1/T‘R/T/3" SRR Da.,od 1=, Q/J(‘/(?O

Copy forwarded for iﬁformation to

‘)"

—_—

—

1. The Dy, Diroctor Genoral {r), G;S;I.,4-Cho-wringheo Lano,,l
. Cal 700 016. Lo o

. .-The Dy, Directoy Gonoral Gaal Winp/OME & MG/NER/C.R /N, HL/W R,/
SeR./ 4, S, E,Jing/Training Instt, /Calcutta/Shillong/Nagpur/
Lucknqw/dgipur/Hyderabad/Banralore/Bhubanoswar. - ;

3, T™d Director and Hoad of Offico, Goo-tech and Spocial Inves~

~Yigatian/ Operations ' oihar/Orissa, G,S, I., Calcutta/Patna/
A BhUbanGSWaI‘. o 4] ’

oo

4 . v L

4: Theo Director (Geo-Chemistry) fhemical Division, oS, I.,E R

5. The Liaison. 0ff1 cor (s, C.T )G.u I.,E R., Calcutta.

6.';Tho Administrative Cff%cer ACCﬁuntS III"SdE‘/Ponsion goc /
. 0‘ . Oction, G.‘ . ., . Q , \Ja C utta. A .

-

7. Shrt Haridas “hakrabnrtv <b.u +t G' .Chemica
. Divn, G,S.I_’ E.R,, (,a,[mal 4 SS (Chon ) -00'_Cf:1¢mic 1

. Shri'Ranjitike, POOUKP’ Tech, fiperator (Chom )y Chenieal
. Mvn, 6,8,1,, E R., Calcutta.

Y

CONTD .....Q..‘P/ZU
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Ca.y

“Tx g, Shri Nidhi Rém Mahato,Tech, ‘Operator (Chen.), Chemical Divn,
- G. S. I.’ E.Ro’ Calc11tta.< . . ’

* 10, Shri Laxmi Mahatn,.lbchw-ﬂperatof (Chem.) Chemical Divn,
. . G.So I.’ E.R., pamltta—.’ @N'@/M‘( '
* 11, Shri 4shit Baran Jana, Tech, Oporator (Chem,) Chemical
Diva. G.8.1., E.R.| Ghyoute e T
« 12 ngi Kangali Bhanja, ‘Tech, Operator (Qhem)QChemical Divn,

e S, I, E.R,, Ga&eu;xa. &7»V{ev$§9; i

¥ 13 ShriGundicha Rout, Tech Operétbr*(Chem),_Chqmical,DiVn.
GoSeToy ERy, Gatontte, opN- 2 I P

*'14, shri g, Nandyya, Tech, Operatar (Chem,) Chemical Divn,
G.S.I., E.R., Cateutte, PN exh g, A |

* 15, Shrt Gobinda Majhi, Tech, Operator ( Chem) Chomical Divn,
. G. S. I. ’ Eo RO ’ ai’wtﬁbaf—- PPN Of}Jﬂo_ o

* 16, SHT1 Pradip Paswan, Tooh, Operator (Chem), Chemical Divn,
q.’,‘s.' IO', EOR'A, Gfilcu%ta. <P N @)44—{. - D

" 17, Shro R,8, ‘Sshant, Tach; Operator (d}io','),'_%o'{nianl Divn,
- (O, Se Ié’ E.RO’ Qﬂﬂmrbbn’, 2 2 PV a//»&‘:'.- Co v ‘ :

* 13, —SMri Raimon al
A,f’f//ghg y B %

gh,&géch; Pnarator (Chem,) Chemical Divn,
3“.I. ) -

Sir
Ry Gkeutda. gy 5000 Pafz -

¥ 19 Shri Haripada Mondal Tach, ﬁpefatnr'(Chem.),Chémical Divn,
- STy EiRey Caloutls, | N

* 20, “Shri Svapan Ke, Manna . Tach, Oparator (Chem,),Chemical Divn,
: G, S, I., E.R., Caleutta, -~ 7. . : .

2ls  The General Secretary, G. S, LLE,A, . M.K.B. Group)/
: G,s;I.s.U. - E.R. G,s. 1., Calcutta, PAKTSON '

e ; {
L)

22, . The Guard File, o S A
ju)x * In case there is any re-émployed Ex~Séfviceman imohgst
w'4,:5 the candidates from -S1, No. 7 to 20 above and ho desiros

to take advantage of retirement henefits on combined
military and Civil sorvices,- ha should; exereise option
for counting past military sorviee towards ceivil pensinn,
within a period of one month from the dato of 1ssue

of order of.conf%nﬁatiou. : -

“:‘:;h:g'—ﬁib\ i N .
O 8. Ko MAHANTA ) .
SRy AMINISTRATIVE OFFICER;

. for Dy, Diroctor Gcneral,(Gool.);
On S . Eastern Region
e P Geologieal Survey of India,
g’? \0\\0 .- _
AL
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—in - ANNEXURE- B |
\ 5 . - .
CENTRAL ADMINISTRATIVE TRIBUNAL @ CUTTACK.BENCH.

'CUTTACK.
ORI_GINAL_APPLICATION NO. 177 of 1994,
With‘M;A; No. 413 of 1994,

Date of Order : 11.8.94.

ORDER s

“

The prayer foe time to file counter made in
MaA. 413 of 1994 dated 22.7.94 by respondent's counsel
Mr. Akshya Kumar Mishra is rejected as notices @xE were
already served on 6.4.94 after filing of this petition

andd so far no counter has been filedﬂ :

2. This is a simple case in which the petitioners
in Group !C*' post born in Class III service as Technical
Operafor have claimed arrear / salary fixed in the Gréde
of Rs. 975 - 1540/~ with effect from 1.1.86. The céfcum-_
stances under which_this petitioner came to file have -
been stated allalong in the petition.' A selection commi-
?tge consisting of Administrative Officer,Senior Geolo-
gist and Senior Offiéers conducted the interview. The
applicant were selected and were appointed in August 19848
and in November 1985 respectively. Rs 196 - 230/~ and

Rs. 210 - 290/~ were coming under Group 'D' service.
These scales were revidéd to Rs. 760 - 940/~ and Rs

800 -~ 1150/- with effect from 1.1.86. The unrevised

scale of pay of Rs 260 - 400/- of the lowest Group 'C*
post was revised to Rs 975~ 1540/~ with effect from’
$.1.86. The fact of upgradation of Section Cutter

" Technical and Laboratory Attendents to Group 'C!

Cﬁ»ﬁgéizglfﬁﬁx , Pagee oo o2/~
* %EJ* ’ ) '

L
g
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(Class III) was not placed before the Fourth Pay Commi-
ssion and consequently the pay Commission was under the
impression that the same posts continued under Group 'D!?
service. A demand was made by the petitioner to pay the’
scale of Group 'C' service but that was not acceded to

contending that the 4th Pay Commission was being mmke

contemplated’

3. An analogy has been drawn from the case of Shri
Ranjit kumai Poddar ;| Techanical Operator (Chemistry)
whose/ﬁgvised pay was Rs. 210 - 270/~ and was given the
pay scale of Rs 975 - 1540/~ ," though it was stated that
khe was given such pay scale after redesignation as

' Technical Operator'.

4. Annexure- A/l.and Annexure- A/2, were read over
v? to us by £he learned counsel for the pe titioner and the
names of-the applicants do not find place in Annexure-A/le’
. for the reasoﬂ thét they are directly selected. The appl-
icants herein now claim that in view of the facts stated
in paragraph 4 of the petition, they are entitled to the
scale of pay of Rs. 975 = 1540/~ with effect from 1.1.86

Those facts contained in para 4 have been substa-
ntially refiact-to above. We donot f£ind any dispute on the
part ofvthé respondents because it is a fact that pay
scale of Gfoup 'C' (posts has been revised to Rs. 975=-
1540/ with effect from 1.1.86. As, such if that be the
position, there is no reason why the applicants should

be denied this pay scale which they have bben claiming

&%m % | ' pPag€ess.p/3e

gTﬂﬁ



with effect from 1.1.86.

S5 ' For the grounds stated above and contained
in the petition , we are satisfied that non-sanction
of the.pay to the applicants is unjust and calls for
interference., In this circumstances ,’ we direct the
respondents to give the pay scale of Rs. 975-1540/=
to the appli cants with effect from 1.1.86. and the
entire porcess be complited within one month from the

date of this order. No costse.

6o , Copy of the order shall be delivered to the
appliéant‘sfcounsel as well as Learned Addl. Standing

counsel (Central) for the respondents.

OFFICE SEAL : &3/~ D.P.Hiremath

Vice.Chairmand

8d/- H.Rajendra Prasad.
Member (Admn).

Y e
o %i:\qg
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~ o | E‘NNEXURE-

C

~ 1k~

GOVERNMENT OF INDIA

NO /18036/1/Vig/C3T case/94

}
4

|
q

the 2bd, May 1995

GEOLOGICAL SURVEY OF INDIA,

- Bastern Region,

M5S0, Building.

5alt Lake,Calcutta

OFFICE ORDER

In pursiance of the judgement delivered by the -

Honh'ple Central Administrative Tribunal, Cuttak on 11.8.94 in the

case O.A. No. 177/1994 the pay scale of the following Technical

Operator (Geology) are fiXed in the grade of & 975/~ - 1540/~
with effect from 1.1.1986.

a) Shri Bhagawat Behera, Tech.Operator(Geology)

b) Shri Balaram Bal, Technical Operator(Geology)'

(Dr. S.X. Mazumdar)
Dy. Director General &
Head of the Deptte
Geological Survey of India,
Eastern Region.

No +284/18036/1Vig/CAT case/94

Copy tos-
1)

Shri Bhagawat Behera, Tech.Operator(Geology), GSI
Op: Orissa,Bhubaneswar.

2) Shri Balaram Ball,Tech.Operator (Geology),GSI,

~ Op: Orissa,Bhubaneswar. .
3) The Director GeneralfXX GSI(Attn: Shri D.B. Dimri)
27,3 .L.Nehru Road,Calcutta. _ )
4) The Deputy Director General (P),' GSI,4, Chowringhee Lane,!
Calcutta . ' )
5) The Dy.Director General, Op:Orissa,GSI,Bhubanesware.
6) The Registrar, Central Administrative Tribunal,
Cuttack Bench, Cuttak, (through special messenger)

A

-

84/~ 245495

of the Deptt.,

Eastern Region.

oo o009

(DR. S.X. MAZUMDAR)
Dy. Director General & Head

Geological Surbey of India,'

the 2nd May,1995



[ANNEXURE-D ) \

ANNEXURE - D

1%

IN THE CENTRAL ADMINISTRATIVE TRIBUNALR JAIPUR BENCHR Jaipur.'

O.A. 494/95 Date of Decision : 30.10.95
Birdhi Chand,! Chaturbhuj, Gokul Singh, Satya Narayan Shamma
Raghuvir Singh,K.N.V, Nayyar,Bhagwana Ram, Seva Lal,Goverdhan
Lal, Prem Chand, Govind Ram Nathu Lal, Mohan Lal, Ram Swaroop,

Manish Pandrey and Mohd. Aigaz .
o oo o APPLICANTS

~VERSUS-

Union of India & Ors : oo » « RESPONDENTS

CORAM: :
HON'BLE MR GOP AL KRISHNA,VICE CHAIRMAN

HON'BLE MR. O.P. SHARMA,MEMBER (A)
For the applicants e esssMr. Kunal Rawat

For the Respondents oese ———

BRBER
PER HON'BLE MR.GOPAL KRISHNAPVICE CHAIRMAN

Applicants, named above, have prayed in this application

u/s 19 of the Administrative Tribunals Act, 1985, for a

direction to the respondents to grant pay scale of Group-C

to them as per the 4th Central Pay Commission wee.f. 1.1.86
as also for a direction to refix them in the pay scale of

Bs 975/~ 1540 instead of & 800 -~ 1150, as allowed in the case

of Balu Ram Ram Bal and Bhagat Behera w.2.f. 1.1.86

2, We have heard the learned counsel for the applicants and

have perused the records.

3. The learned counsel for the applicants states that the
representation in this behalf, at Annexure A-6 dated 3.7.95

on the subject of upgradation of pay scale of Technical
Operator (CHEM) has not been decided by the respondents and

he, thercefore, wants the same to be decided keeping in view the

decision of the Cuttack Bench of the Tribunal in OA 177/94 read

cveel/=



h
-]~
-2
with MA 413/94 dated 11.8.94.
44 We, therefore, dispose of this OA at this stage of

admission with a direction the respondents to decide the

' representation at Annexure A-~6 dated 3.7.95 keeping in view

the order of the Cuttack Bench of the Tribunal in OA 177/94
dated 11.8.94, at Annexure A-4, within three months from the
date of receipt of a cdby of this order. Let a copy of the OA
alongwith the paper book and the representation alongwith &
a copy of Annexure A-4 be sent to &hr Deputy Director General,
Geological Survey of India, Wetern Region,' Jhalana Doongri
Cemplex Office Compiéx » Jaipur (Respondent No.3) The
applicants may file a fresh OA if they are aggrieved by the

decision taken on their representation.

54/-
(O0.P. SHARMA) (GOPAL KRISHNA)
MEMBER (A) : VICE CHAIRMAN

?ézﬁﬂqf ceees
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ANNE: ~——
NEXURE- £ J
\
. 3

CENTRAL ADMINISTRATIVE TRIBUNAL,
PATNA BENCH:PATNA

~19-

Mr. Pradip PasWan & Ors. eeseeessApplicants
=V g~ ¢
Upio n of India & Ors | e eesssesRespondents

Registratibn No. OA: 52/96

PRESENT

HON'BLE MR. N.SAHU,Member (A)

ORDER

In this application the relief prayed is grant

of pay saelae- scale of Gr. C aé per the recommendations
Central

of the Fourth/Pay Commission , w.e.f. 01.01.1986.Most
épedifically the prayer is to issue the respondents,
to refix the pay-scale of petitioners in the pay scale
of B 975/~ 1540/- instead of 800 - 1150/- Weeofo 1.1.88,
It is suhmltted before the time of hearing that this
point has already been covered by the decision of the
Cuttak Bench in OA. 177/94, read with MA 113/94, The
order of the Cuttak Bench is dated 11.8.94. The Cuttak
Bench directed the respondents to give the pay scale of
B 875 - 1540/- to the applicants wee.fo 01.01.1986.,
The learned counsel has also brought to my notice the
decision of the Jaipur Bench whlch is Annexure-7
Ain 0.A. 494/95 dtd. 30.10.95. Followlng the decision
of the Cuttak Bench, the Vice Chairman of Jaipur Bench
in a Division Bench directed the respondents to decide the
repfééentatioh of the applicant in tﬁat case keeping in
view of £he order of the Cuttak Bench of the Tribunal

referred to above.

("xj}ff’ ' . | ....f2/.;
O il
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2, Learned Counsel‘ Shri S K. Bariar'also submits that

the review p etition against the order of the Cuttak Bench

has been dismiése& vide Annexure 4/F and SLP filed before the
Hon'ble Supreme Court haé also been dismissed vide Annexure-5.
Ag the decision of the Cuttak Bench has achieved finality

it is binding and theréfore shall be implemented.

3. After_explaning the case, Shri Bariar submitted that
he would be satisfied if his representation is considered
in the light of the decision of Cuttak Bench. At para 4.13

. of the petition it is stétéd that the P etitioners made
several representations before the Director I/C by a
letter dated 10.11.95 Annexure-9. The petitioners was
informed bhat his representations dated 20.10.95 is sent
for consideration to Deputy Direcyor Eastern Re gion,

Geological Survey of India.

4. ‘It is appropriate therefore to dispose of this
application by a suitéble direction to the respondents. It is
also relevant to mention here that the petitioners were
declared as Group 'C' Technical and re-designated as.
‘Technical Operator (Chem) w.ef. 20.12.1980. This was
subsequently confirmed . bﬁ the Dy. Director Egstern Region

wee.fe 01.04.1988.

5.,  Ip view of the above, respondent No.3 DyeDirector
Eastern Region, Geological Survey of India, Calcutta is
hereby directed to dispose of the applicant's representations
in this regard within a period of two months from the

date of receipt this order in the light of decision of

the CAT? CuttakBench, referrsdto abova.

-~ 7/
s wady =



With this observatiom, this applidation is

digposed of e

Let a copy of this order be handed over to the .

Learned Qounsel for the applicant and to Shri R.K. Choubey,
junior to ®hri J .N. Pandey, Learned Sr. Sat@ding Counsel

for the respondents, who is at present in the courte

&%’;ﬁb

s4/-

. (N.&ahu)
Member (A)

Qffice SSeal

e e

A
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) EENEXURE-;E:J

Dated the 18th Feb.1996

Toe!

The Dy.Director General,
Geological Survey of India,
North Eastern Region,

Shillong.
(Through : Proper Channel)

Subs- Upgradation of pay scale of Tech. Operator (c) & (G).

Sir, B , - -

Kindly refer the letter No. 10/75/95-M.II(P),New Delhi g
dated 23rd May,1995. Shri R.X. Poddar was initially_appointed :
as Tech.Operator (G) in my grade, but he was later awarded the
higher pay scale of B 975/- to B 1540/- as per Dy.Pay Commission,’

thé office knows it well,

. I reguest ydur honour kindly'grant‘mg the scale pay
at par with Shri R.K. Poddar & other two Tech,Operator ().
Hence the dutieé discharged hy them & I was the same.Kindly ’
implement the same in order to avoid the CAT cases. Since Shri
Poddar andltwo other T.0. (G) pas already “been granted the
samee pay scale ks 975/- 1540/~ it would be a justice by the

e Deptt. to all the employees in the same scale pay. As such the

whole was reviewed several time from CAT & the Supremen& Court.

Therefore, I request you to implement scale pay of

r.0.(C) . Early action is requested in the matters

Thanking you,! ' o '
' - Yours faithfally,

. € o (Radhe Shyam Ram)
, Tech.Operator(C)
¢ gh/ﬁxcﬂg : _ Chemical Division,'
N ﬂg;ﬂwb : GSI,NER? Shillonge.
L)

Copy to : GSIEA,' R.No. 822,5hillong

(Radhe Shyam Ram)
Tedh.Operator(Cj
Chemical Division,
GSI,NER,Shillongs
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GOVERNMENT OF INDIA
No. /G—lZOZO/l/NER/Rectt/QS Dated, the th
March'1996.

Froms: To:
. The Deputy Director General,' The Dy. Director

Geonlogical Survey Of India, General (P)7

North Eastern Region, Gelogical Survey of

Shillong. India, N
4,Chowringhee Lgne;!
Calcutta-16.

Subsk Upgradation of Pay Scale of Technical
O'erator Chemical/Geolo .
Bir,

I am enclosing herewith é representation received from
Shri Radhe Shyam Ram, Techhical Operator (Chemical) on the above
subject which is self explanatory for clarification at your end.
Similarly, in the case of Technical Operator (Geology), their
existing pay scale if B 800-1150/~ A copy of the letter No.10/
75/94 (M)/IL(P),l New Delhi dt. 23,05.95 quoted by Shri Radhe Shyam

Ram, may please be sent to this office for information.

(D.T..sIIEMLIEH) .
. Br.Administrative Officer &
Encl:- As above Head of Office,

for Dy. Director General,

No. 7836/G-12020/1/NER/Rectt./93, Dt. the 21st March'96

Copy to %=

, - [ANNEXURE- G}

Imy

he

i

1. Shri Radhe Shyam Ram, Technical Operator (Chemical) for informatic

for Dy. Director General,

e (D.T.SIIEMLIEH) -
Sr. Administrative Officer &
Y L’/L\fi\{“ Head of Office

e :
9 ‘ GSI,NER, Shillong.
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Apbbk( » O (ptnitted in this written statement rest myy be trented
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§ G Aftndnbra¥ve Tribunel A 3 A |
i gt vewns a%ewm 1Y THE CENTRAL ADMINISTRATIVE TRIBUNAL {A
P 85/9' L GQU.JAHATT BENCH &
ZiE 1SMAYIGET . <
Sorwahd ﬁenea.
R e N | In the mntter of :
0.A.170.132/S6
Shri Radheshyam Ram ...Applicants.
=-Vg~ & Ors

Union of India ond others...Respondents.

~ANQG-

In the mntter of :

“Yritten Statement on beh~1f of

the~Resp6ﬁdents.

I, Shri D.T.Syiemlieh, Senior Administrative a
Officer, Geoclogical survey of India,FER, Shillong,being
the_respondent No.4 in the gbove noted cnase do hereby

solemly 2ffirm and declare as follows :-

1. Thnf a copy of application rlongwith an

order pussed by this Hon'ble Tribunsl hnve been served

upon the respondents ond dyself‘being authorised to
q( > file the written statement do hérebylﬁile it on behalf
\ A Lof myself ond &lse on behalf of respondent i7o.1,2{3

A~ ond say cntegorically that save and except what is

g )W&—y’ ns total denisl by the respondents. Before I go for

N\ Sdﬂyiibt/' | L | DETAWiSC e an
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parswise statement, a back ground,note}of the éase

is incorporated in this written statement as "Back Ground

History of the Case" nnd this will su?plement the written

statgmént}

"Back Gound Eistory of the Cage"

"In the first instance, how the posts of Technical

Operstor(Chemical) and Technical Qperator(quiogy) cane

" into existence is given below :-

L

i) The post of Technical Operator(Chemical) end
Technical Operstor(Geology) came into existence in Geolo-
gical Survey of India as a result of merger and redesign-
ation of z number of posts as tabulated'below. Their

poy scaies as per the recommendations of the third psy
commission vVis-p-vis their status(Classification)
giongwith snnctioned strength ore given below in o
tnbﬁlnr form :=-

Detnils of pre.merged grade. '

ST TTame of the 1Scale TClassi- '8anc~ 'Hgme of 13cale '01lass teoh

No tpre-merged tof  !'fication!tion- 'merged ‘'of t.ific tetio
tgrade - - fpay  tY/status ‘ted. tgrade ftpay '-ationtned
t 1 t tpost ! ' ‘ot ! fposﬁ_

“CHEMICAL STREANM : ,
1. Laborstory 260-430 Group 15 !Techmical 210-290 Gr, 119

Operator(Chem) C ‘Operator(Chem) C
2. Lgboratory 210-270 Group 71!
Attendpnt D !
. . 1
3., Technical 210-270 Group 33 ‘'
Attendant _ C ! ‘
 GEOLOGY STREAM -
1. Museum - 210-280 Group - 5 'Techniezl 210-200 Gr. 73
Attendant C : 'Operator (Geold C
1
2. Section 210-290 Group 68 !
Cutter D |
ii) . The sanctlonéd strength in the grade of Technical

Operator(Chem.) is now 144 as 6 oand 19 additional posts

'h._"‘,ve.o.oo'oc



3
hnve‘béén cretted by the'govérnment in 1981 nnd 1982
respectively in tﬁis grode. Further the scnctioned
streﬁgth in the grade of Technical Operntor(Geology)

ig now 101 ﬁs 28 pdditional posts hive been sanctioned

by the government in 1982.

iii) That the Ministry of Steel and lines, Department
of lNines vide their letter No.A-11019/2/78-M.2 dated

24.8.78, copy of which is cnnexed as Aunexure R.I,

approved the nforesald merger. The merger was mnde

effective from 20.12.80 as the orders of the Ministry

~vide Annexure R.IT, IIT and IV. °

iv) Thgmﬂthe Fourth Puy Commission reéoumended the
corresponding poy scaie:of 05,800-1150 for the pre-revised
scgle of pay of m.210-290'attached to Technicaol Operstors 7
(Chemical) and Technical Opergtor(Geol.).
A copy of the Recrﬁitment rules for the post
cf $éch.Operator (Geology) -and Technical Opera-

.tor(Chemical) is anttached as Annexure R, V.

2. That with regard to the contents made in
par~graphs 1,2 and 3 of the application, I hive nothing »

to comment. -

3. | Thot with regoerd ,té the contents made in

paragraph 4,1 of the a?plicntién, I beg to ét:ﬁe thet
gquestion of cny non sailent sttitude of the respondeﬁts

does not arise as the- order dated 11.8,94 of Cutt-ch

Bench has been fully 1mpiemented in the light of iinistry's -
order dated 23.5.95.

Contdeeeacs




scale “of #5,975-1540/-.

2% -
a2\
4 _ ,
4, Thdt wlth regbrd to the contents made in
parggrqph 4, 2 I beg to state th t the MDDlLCﬂnt

ohrl Radhe hyam Rain JOlneo the North Egstern Reglon in

1981. w1th dote of appomntment 19 .12, 1980 as Lubovctory

'Attendant Whlch has been merged and redesigngted as
Technlcal Operutor(Chem) and not 'Leboratory A351stant'

as mentloned by the uppllCintS.’

S. Tth with reg&rd to the contenis made in
paragraph 4.3 I beg to state that 1+ has already been
stonted in 'Back ground H*story of the case! agbove that
the post of Laboratory Attendapt(Group-D) Technlcal

Attendant(Group-D) both in the scale of #.210-270 were

.merged with the post of‘Laboratory Operqtor(Chem)(Gr.C)

in the pre-revised scnle of %.260-430 and redeslgnated

as Technicgl operutor(Cbem)(Gr C) in the sczle of

5.210-290 (pre-revised) which has been revised to the

scale of 5,800-1150 by the Central Eoﬁrth Pay‘Commission.
Before merger, Shri R.K.Poddar (the name’

guoted by the gpplicant) was holding the pre-merged prede

of Laboratory Operztor(Chem) in the pre-feVised scale

of %.260-430 whﬁch was merged and redesignated as

Technicel Operator (Chem) in thevpre-revised scale of

f5,210.290 révised to #,800-1150 by the Central Fourth
Pgy Commission. As revised pay scale of k5.260-430 is

’%.97§?1540 8s per the recommendation of Central Fourth

Pay Commission, Shri Poddar is drewing Personsl Pay in
the same scdle but the pay scgle of Technical Opergtor
(Chem) i.e. %.800-1150 to make his pay equivglent to the

Contd, .ses.



Hon'ble Tripunsl on 31.7. 90

-

. ; Ll
5

64 " That with regard to the contents made

in paragraph 4.4 of the applicatiom, I beg to stote

that it is not a fact that the Centrsl Fourth Ppy

Commission has gronted the minimum scele of pay

R4975-1540/- to pll the lowest Group'C' posts w.e.f,
1;1.86. The scale quoted By'the'aﬁplicéntii;e. 260;4oo/ﬁ. ‘
has.been revised to %.950-1500 gpplicable in the grades

df L.D.C., Driver Ordinary Grade etc. and not 850975-1540/-

o Purther, there are other 30a1es_below-m.975a1540 in

Ge clogicel Survey of India like #5,825.1200/- as well ns
85.800-1150/- nppliceble to the spplicant.

Ter o That with regard to the contents mmde in
Peragraph 4.5, 1 beg to staterthat before takiﬂg\intb"'
nccount the decision of the Cuttack Bench, ‘the foilowing
relevant points are furnished below for consideration:-

| On receipt of the'caseafor'upgradatioh of
poy scole ofvTechnical Operatof(Grology) and_Téchnical'
Operator(Chem) the spme was referred to the Hinistry.
In this connection a copy of the Ministry! s letter Io. A- ‘
260?2/6/87-M IT dated 27.4.88 is enclosed herewith Lnd

mnrked as Annexuve R.VI.

A similar petition was filed by the qppllcants

holding +he post of Technical Operator(Geology) and-Tech.

Operator (Chem) vefore the Hon'ble Tribunsl sCalcutty
Bench vide 0.A.N0.1009/87 which was dismissed by the
A copy of the Sgld gudgement is enclosed

- herewith and saome is marked as Annexure R.VII.

RN

Cont.d‘ cerisesn
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- A similor petition was again filed by
séme officinls befgré the Hon'ble Tribunnl,Bﬁngqiore.
vide Applicatign ﬁo.1153 to 1164/88(F). Thet hon'ble
Bench glso dlsmlssed the nDpllCﬁ Jbﬁ.‘ltem No.30 of
the S}ld audgement dated 21. 3.99 is quoteJ below :-
"Viewed as n whole we are satisfied thrt
no injustiqe has been c;ﬁsed to ihe‘ﬁppli_
"éanté in;assigning them the revised pay scale
+in the posts of Technical Operntors.
1 We, thefeforé, dismiss these apnlications
as devoid of merit. Wlth no order,however

as to costs."

A copy of the said Judgement dated 21.3.89
passed by the Hon'ble Tribunsl,Bangalore
is .enmexed herewith and marked. as

Amexure R.VIIT.

Another'case took plnce before the don'vle
Tribungl, Calcutta Bench Vide 0.A%N0.,142/91, The Hon 'ble
Tribungl vide it's judgement dnted 1,12.94 referred the
case to the Larger Bench tb décide the t@o questions :-
1) Whether the ﬁresent applicanté cre entitled
tg.ggt the higher poy scale of %.975-1540/- w,e.f,1,1.86%
and -

ii) Whether the ordersof the Depsrtment of .fines

dated 27.4.88 =s shown in Amnnexure R,VI to the ~pplic-nts

are lisble to be quashed ?
A copy 6f tﬁé said judgement dated 1.12,94
is annéked herewith and marked ns Annexure
B;L&-

Contdessee
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~who have been classified. as Group’C' have. been 6f§ered ST

7
The Lorger Bench vide their judgement
drted 3.1,95 directed the respondent to refer the cose
to the Central Fiftﬁ Pay Commission.

A'copy of the judgement dated 3.1.95 is

crnexed herewith and wmarked ss Annexure R.X..

Accordingly, Geologicsl Suryey of Ihdir

‘feferred the case to Central Fifth Pay Commission vide

letter No.AF11026/88/16Af1 dated_é.4595, copy of which

is ennexed herewith as Annexure R.XI. However, the
Fifth Central Pay_Commission on its pgreport on Voll.II
page 1281 and 1283 already teoken into -consideration,

the anomslies in the Pay Scnles of Techmnicnl Operator

Group 'D' pay scsle of £.800-1150. The Fifth Pay Conpi-

sslon vide paragraph 76.14 page.1284 and 1285 Voll.II

- has recommended that Technical Operstor may be pluced in

the scale of 8,950-1500/-(0ld scale)~at entry and
redesignnted as Loboratory Asstt.III.

Copy cnnexed As Amexure R,XII.

The proposed scales of pay recomrended

by the Fifth Central Pay Commission in Vol.IIT. Annexe

is enclosed os Amnexure R.XIII. The recommendstion of

the Fif¢h Centrhl Poy commission is under considerantion

of the Governirent of India. )
Further, it is confirmed that S/Shri Bhos-bat

Behara snd Balaram Bal, Technical Operator(Gedlogy) /

nttnched to Opn. Orissa, Bhubsneswar under Zostern Region

' filed cpse before the Central Administrative Tribunsl,

Cuttack Bench vide 0.A.F0.177/94. The snid Eon'ble
Tribunal delivered -the judgewent in favour of them to

reViSCacinne
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‘revise the scole of pny from g.800-1150/- to #.975-1540/-
Weed f 1 1 86, Both +he incumbents are druw1ng the pay
as per +he gudgemenu of Cuttack Bench After reJectlon
of SLP; a proposal was sent to the Ministry vide letter
F0.3/1(971) /Law-59/94 dated 28.4.95, copy of which is

annexed herewith and morked as Annexure RIIV. In reply

to the Sald letter dmted 28.4.,85 the Alnlstry hes
decided to 1mplement the rev1sed pay scale of

Rs.975~ 1540/- only o o/Shrl Bhpggbrt Behnra and Balarom
\ Bal with e;fec* from 1.1, 86 as personul persopul
to them vide Mlnistry's letter mo.10/7u/94-v II(P)
dated_23.o.u5 ond 10/75/94-M,1I(P) dated 3.7.95,cop1es

of which are annexed herewith and marked as AnmexureR.XV

znd Annexure R.XVI respectively. The,said Miniétry's

1ettef dwted 23.¢.95 states tha the other Technical
Operators(Geol) in Geologchl Survey of India w111
Vcoatlnae to draw the scale of pay of %.800-1150/, as
‘already senctioned; Aceerdingly, both Shri Behdrs end
Shri Bal are draw1ng their pay in the scale of 25,975~
1540/~ in thelr personal capaclty.

8. Thrt with rege rd to the contents made in
paragraph.*.G, & copy Of.tﬂls offlce‘letter(Ho.3/1(1063)/
Lew—59/§6 dated 19.1.,96 nonexed herewith :nd msrked

as Amnexure R.,XVII & XVIII regarding implementation of
judgement in 0.A.N0.494/95 of Centrgl Administrative

Tribunpl, Jaipur Bench,

s

el Y

. 9. That with regerds to the contents made in
Paragraph 4.7 of the application, I beg to stote that it is

';dmit‘bed. LI BRI Y B

[ Sy ST T W P UEeY 71 “J
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sdmitted thﬁt some of the employees like that of

the spplicent filed an Original Application No.52/96
in Patna Bench ofAthe{Hon'ble‘Tribunal'préying for
disposal oflthé represent:tiong subgitted by them

for gr&nting.highér scole in the light of order pPassed
in 0.A.No.177/94 by the Hon'ble Cuttack Bench of the
Tribunsl. The Hon'ble Centrgl Admiﬁistrative Tribunal ,
Patnn Bench ih its order dated 2.5.95 ordered the
Geological Survey of India to dispbse of $we the

applicants representations within g period of two

‘months from the date of receipt of the order in the

light of decision of Hon'ble Central Administrative
Tribunal, Cuttsck Bench in OA No.177/94. In compliance
with .the. Hon'ble Tribunal, Patna Bench order, the’
Geolggical Sﬁrvey of India disposed of the representa-

tion submitted by the ‘applicants within the stipulated

‘time. It is pertinent to mention that in an snother

similar case.filed by Shri A.B.Jena in the Central

Adwinistrative Tribunal, Single Bench of Cuttpck as

under :-

“T um of the view that the decision of
the full Bench of this Tribunsl is binding
_+ on me. The Full Bench has expressly
declaored that the CﬁttacR’Béhch cnse was
~'wron§iy decidéd. It upheld %he Bang::lore -

Bench decigion.™

A Cc opy of the s~id ofrder is annexed herewith

and morked as Annexure R.XIX. -

ContQecoessee
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15, That this Written Statement is filed

K1

10. | That with regard to the contents m-de |
in paragraphs 5.1 to 5.5 of the application, I have
nothing_to‘comment being iiw ppinﬁs.

11, ' That with regnrd to the contents umade
in‘paragraph 8 of the applicétion, I beg to state

that in view of the statements made cbove no relief

" can be granted to the applicants.

12, . Thaﬁlthe present opplication is ill-conceived

~of low and mis-conceived of facts, hence linble to be

dismiseed.

13, That the present application lacks of

merit ~nd hence gnme is lisble to be dismissed.

‘14, ' That the Respondents crave leave of

)

filing Additional written stotement if the Hon 'ble

Tribunal so directs.

bonsfide gnd in the interest of justicd,
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VERIFIGCATION

-

} I, snri_DLT.syiemlieh,'son of 1gte D.¥.Roy,
aged 4élyears,‘pfesehtly.working as Senior.Aaminis_

- trative Officer,.Geoldgigal Survey Qf~ihdia,NER,
Shillong do hergby.solemnly,affirm and vefify that

the conteﬁis'made in~§ardgraph 1 of this Written

Btetement are true to my'knoﬁledge and those mpde
from paragraph 2-to 11 inéluding 'beick ground history

' of the case! are derived from rggé;ds which'I.believe
to be ﬁrue énd.rést are humble submissions before

this Hon'ble Tribursl.

LY

AND T sign this Verification on this £/ doy
of May,1997 at ‘ . | |
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- -7 GOVERNMENT OF TIA

Ministry of Stsil and Mines

- | Department of Mines

; - v - {“ f.: 3 v . ) )

iJ S e A-11019/2/78-1.2 - New Dolhi, the 24th Aug.'78
T e - e e T Tyl o

5* C To * )

“1*,- The Director General, .
Geological Survey of Indie,
Caleutta. v

i ; . : T
Subject : Restructuring of Geological Survey of India - Merger and

revision of scales of Pay of Group C and D posts.

o
¥
’. . .- :{ . . 7 ‘ .- ., .
B In pursuance of the recommendations of the GSI Reviesw N
Committee to rationalise pay scales end cadres of Group G and ""‘;

D posts, I am Airected to convey the sanction of the President
te the Merger/redesignationand revision of the pay scalss of the

' 4 . various categories oi Group C and D posts in ths Geological
\‘" f . Survey of India as irdicated in the enclosed statement:’
edw : : L
o b s. .} o, - Lo . .-
\ : .-“,_z-_za_;_g. The present incumbents of tte posts, the scales of . ==
AN i .. . 'which hsve been revised, may bs allowed to exercise option to ' # P
s " retain the existing sczle of the post under Fr23. = . L
a R . - The .sanction takes effect from the date of the issue ' .
JPit 8\ this letter. . SRR ST o R
s i This issues with the coricurence of the I\iiniétry of .
Fi . \nance vide their U.0.No.5913 E.IIT14)/78 dated 19.8.1978. E
. ’ S e e "‘;{V
Yours faithfully,
Sd/"' S : e
- ; K.N.dayar .. ' L
' . Uniér Sscretary to the Govt. of India B
. p A o R .
T, ' ;uzi"a_y and fAccounts Officer, Geological Survey of Indi‘a,.Caicutt::. | e
' 1 ?)“2 . jinistry of Finance(Department of .Sxpendi’ture,r‘l.III(K)S_eétion)
-"“,‘.3)1. _-}F.Saction, with reference to éheir No.2745/78-IF dt.26.6.1978
4;‘(‘/3. N . \ler of fccdunts,Depertment of Mines, iew Delhi., - T
5)p. - .- | Secretary.
. | saA- X.N.Nayar P
\ Under Secretary to the Govt. of India IR
: ’ ‘ K .. .s » .~ % g *:}
by . N "t ) - ‘ o -.:',lrf-(i'”
l‘ ‘. e L\ ) . C .f_';‘:."i.[!
\ ' “\ - : N 4/
¢ \ , ‘I\v‘ﬁ
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? ;gn REVISION OF SCALE OF PAY. -

BPATEMRIT . aHOUENG THE POS1S mvox.'mm mesn/manzsmnmon e

,,é . '\"

Revised Dasignation’

Rsvised ;éalo of
pay ( ) SEAN v:mf.;—w “

__ a A S B wi iy 4’2%
fo - : _.,~ T ¥ g o v .;_.‘

R - GFoLogl §£§§§§ ‘

C e "‘fooﬁ Asstt . sr.Tech.Asstt(Geola) 550~25-750-BB-30-900
g (“”“3’) .650/-900/~" -+ . i Sk
{El ﬂsré‘reah.mtt | |

27 <Pt T, v : ¢ ‘}v?"

JroTe‘?hQASBtt.

L"Baborato Asstt.
(Potl/;’al) e
:.y... Ry

i “Labbratory Asstta]

x"Jp‘ Mngbﬁh(Pot/Pal) 1330.480/;

1

X

% aborutory
s i

(

ssttwceolo)

>t

Tyt

Haad Bection‘ &'u -
Odtter {330-480/-y
" K : ) \ /
v o
, Museun Attdt, ) Techriecal
210"’290/-

Seciién Cutter

- N

-
-

(Geology)

Operator(Geol,)

425«15-500-@-15—860.20

70")/— . :t..g

Pty

3%-10-380-83-12.5oo.m.

166604~

- . it ¥ w i
- s! 2 L '0'~}ttf 4
T e LR ot v 4
- . : Coerrit e

210.4-226-EB-4-250-EB.
5-290/-




mm&ma‘ THE posrs mronvmo mmsn/ng 1.8
“AND_RE ISION o 8C ALE 1)? PAL "r‘w'-a;

Existing Revised . Ryvised scale of
scale of gay o Designation | pay( %s. )
- B | L _
2 .3 4
. ‘ : ‘f:%é)l. .
B 550.900/~ Br.Toch.Asstt (Chem) 550-25-750-EB.
. z’" . ~ 30-900/- -
e .A.(chem.) I | - |
| 2 ‘nmm [ 42s8-700/- Jr 4T, A(Chem) ;gs;(lxs);soo-ss-ls-seo
kmhmratary | | o
__'_380-560/~ ‘ Joaboratory Aastt. , ~12-500-EB-15-
M—“"'“Tw““j*m -weaﬁmﬁ.:..:«.m.. m—————— 3 ,: é
260-430/- l ' ) :‘,
‘\. "« i : , Hh ”\ ! "‘&;i ! %:5
210-270/- LN L
0 210-4-226-"'8-4—2%-
210-270/- | Tgohs ”“"”l EB-5-200/-
W . . 2 |
) e
, {
’ £
i




GO WRIMEFRT OF INDIA
Minfgtry of Stes]l and M
Department of Mineg

Ne. ‘-3—11011/171/78'". 2, New Delhi 'y 20th June 0 1979.

{

To

The Director Gemeral ,
Geological Survey of India ,
Caloutta .

Subjeed 1~ Restruoturing of Geolegiocal Survey of India ,
merger and revision of myaleg of pay of
Group C and P posta .

8ir - A

I em directed to refer to your letter Nos gm)/?eﬁo s dated

18thMarch , 1979 , amdl to say {hat consequent upon the merger of certain

group C & D cadru of GeS.1., vide thisMinimtry's letter No. A-11019/2/

78 -M, 2, dated 24th Aug,, 1915. it is neoepsary to revise the Departmwent

Bules for the mexged ondres and. % revised senlority list . T111 « 2

mich: @ revigion is carried eut , 4t is not possidle to £ill up the wasant *

posts in thege affected cadres , A xevigion of the Reoruitaent = Rules of N

the large mmbar of affeoted cecdres will take oconaiderabdle time , Since +

& large mmber of Group C & D pests axe vacant , and this sdversely affeoting

the vorking of GSI, it is necessary to hfld the sefger gider in adeyance

t111 much time ae thgee poets oc:m be filled up o I the oiroumstances ; the

Pregident is pleased to order that %his Minigtry's Order Ko, A-—‘11019/

2/78M, 2 , deted 24.8.,78 be he1d in abeyance for one year , o
Imn@diate sction may kindly be taken to f£11} up the vacant posts

of Group C & D cadre;, C g

Yours faithfully ,

83/~

( Joh. Choudmsgy )
Depusy Seoretary to the chennent of India .
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Government of India S
Hinigtry € 3teel and Mines
Wﬁv9rtment of hunes ‘

. <l o b ! crwam
4. »ht_
<

I -‘ o 35, J“'110i1/171/73"”02 "ICW Delhi, thv i...6th Auacg 1980.
| To Y . . "' { N
: o ISR N SRR RERURY .
P |6f¥ A The Dirsctor Ceneral, |

. Geologizal Survey of Indla
i l‘viﬂ..qu-'?a“ ‘ umlcutta. .;‘f ;-
e 67/ o Sub: Mzrger of Croup C und D Cndres in the

'@ y - ) Geolor1v11 Survey ofs “India- ke°n1ng:in
L : bejunc= the merger order.

o

senl B o 147..
| I am direected to refer to Sari V.3
Krishnaswany's D.ij, letter Jo. TOT7H/A-12018/2/79/16.4,
dated 2nd M:y, 1980, on the subject menti.ned above,
and to say that in view of the position explained
. therein, the Pregident is pleased to decide that
' the merger orders issued vide’ “thisg™ hlnlsbly 3-letter
//// o, A- 11019/?/78 i,2;,-dated 24th 4ug:, 1928 ve ievt

t

in abeyance for a further period:of\ sixtmonths ~ ‘
, wee, £, 20-6-80. .30 the meantime;~Diréctér-CGonersd -
1 R . shoull take imnediate steps to flnalise the -seniority
S éﬁ/ |-~ '1lists for all the merged cadreS'of“Gfdlcgic:l pwrvey 0.1
S %./ " India, ) . _A i
“11s ji.ssues u1th the concurreqce of the '
Denartnient of Perzonnel & A.n. ‘ : [

X- S | ‘zYours faltnfully,
,\0\ - ~ e %m\wv/ |
AN | | 7
‘ od-‘ ' ' . : ( T.R. Viswvanathar)
/ .

Vo Deputy\socret ary . to the tovt, of India




Govorrm« o I.I‘w’:é"(r\‘w
Ministry of Stool e Mineg ™

M Dnowrtwnt of Mines
/ /7

,bl o0

ucolom( t! S rve) of indy
UH
Sectior, .

The Directey Gene:ra\ N Dy No /
enlogicst S Tdle, .

Me.!ggr_jf__Glﬂ&P,C..ansLD,mdras_in_thg‘m

X .
SiIk’ M VU ' ?

}6 A duect d to 'Zx/m your letter No . 640M/
a~11014/j/78/16A. éaied/ln May , 1931 on the subject |
mentxon above, and o Sa that th !‘mndent in po.rtu.[

odihcqhon of ﬁqm 3 of this M:mlstry s letter 8
't') .A-11019/2/ dated 24th August,. 197, is pl eased to
decrde that these orders will take effect £yom 20.12.1960.

immt of arreavrs, etc. Yo employees on account of these
ovders may accordingly be. regul ated according to the remsed

date of effect ofthese ovrdevs.

Yours fabth fully o~
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S0e0O0ORPROOGOORSD 2 [ X X X 080000 17 % lr
12, In case of recraitment by s P s
promotion/deputation/transfer Toohnical Nelper in the Scals of Rs.000-1188/-,
. grade from whiek premotion/ Jamadar(Re. 775-1025/~) Duftry (Rs.775-1088/-),

deputation/trensfer to be made. Binder(Rs.000-1156/~) with 6 years reguler Service
in one er, mere Gr. '} endres of 881 and subject |
to pass in a trade test to be condetbed Wy the T
grede sontrolling authority i.e. DBE.

; ]
leumm t posts

wmder Coatral Govermeat/ State Gove / Public
Sector Undortakings and pessessing qmlificationa
indicated under Cei. 8 (Peried of deputetion skall
erdinarily not exceed § years). &

H

15, DPC exists vimt is its !
eompegition.
t Qo

AR,

1, Geologist (8r.) er an efficer of equivelent .ccccvvvee. Chairmen
renk of 641,

2. .rw IAY @fficer in the smeale .f”or eeesssecsese NMembor
Rs.5008-4308/~ from any octher Centrel :
Governent Department lecated in the Region
or Division or €HQ., of G5I vhere the
mesting of the NC i3 held.

8., ' SA O oran Officer eguiwvalent rank of GBI ..cceee Nouber
4. Group 'A' officer in the geale of pay of ccciccccccos Momber

28.5000-4500/~ of G8I belonging te the &
or 3T camunity.

14. Cireunstance in vhich UP5C ig to be 8 Not applicable.
sonpuited in making recruitment.

ASRARARE AR ERRERRROR
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Technisal Operator {Chemical).

FORITT THINS

RECS
TACH TCAL OPRRATOR(

$

2. llame of ppstl

3 Ho. of post

118 ( * Subject to variation dependent upon. worllozd).

4.'61éssificatidn

..

Genoral Central Service, Group 'C' (Non- Gazetted/
Hon - linigtrial). »
{,g’. D)O 222 ~ES A - 250 LS - 5 250

A L e o -5 |

5¢ Scale of pay

6+ lthether sslection or Nond ¢ Not aprlicable.
" Selection.
7. Age for direct recruitment = 8 Between 18 and 25 years. (Relaxable for Goverment

gervants gipto 35 yearsein eccordance with the
ingtructiong or orders issued by the Central Govt.)

NOTE 8 The crucial date for determining the age 1limit sh2ll be the cloging date
for receipt of applications from candidate in India (other than those in
the Andaman and Nicobar Island and Iekshadweep). In case of appointment
‘to be mde through the Employment Exchanges, the crucial date for deter-
mining the age 1imit sh2ll be the last date upto which the Employment

Exchanges are asked to esubmit the namege -

8. Educatinnal and other ' 3 Eggential 3

Qualification required for (1) Matriculation or its equivalent with Seience
direct recruitment. subject.. - ,

(2) One year's expérienCe in a scientific laboratory. q_x

NOTE $ The qualification regarding experience is relaxable at the iisCretion
of the competent authority in the case of candidates belonging to the
gcheduled Caste or the Scheduled Tribe if,;at any stage of selection,

' the competent authority is of the opinion:that sufficlent pumber of
 candidates from these communities possessing the requisite experience
are not likely to be available to fill up the wacancies reserved for
them.

Degireble s Higher Seondary or equivalent with Science subjects.

o ~.

9. thether age and educational s L . VI
/Qualifications prescribed for s eagle Y
direct recruits will apply in Nee721P ”4/( ce
cese of promotion. :

PO

10. Period of probation - ¢ 2 years.

11, Method of recruitment whether 3 By direct recruitment.
by direct recruitment or by
promotion -or deputation transfer
and percentage of vacancies to
be filled by various method.

= - . Conﬁt...........-. 2 OOQQQ_.ICOOOQOOOOOIQ. :
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{0«
/i 125 In case of recruitment by promotion/ ¢ Not applicable.
% ., deputation/transfer grade from which a

promotion/deputation/tranafer to be mce.

1

i 18. If D.P.C. exists what ig $ Group 'C! Depértméntal‘prOmotign
‘ its composition. Committee (for eonsiGering confirmation
/ : cases ) consisting of s- }

o | . b
, 1. Mechanical Enginesr (Sr.) or ¢ Chairman.

an Officer of equivalent rank

of Geological Survey of India.

2. A Senior Administrative Officsr. s  Member.
of Geological Survey of India.

3. A Group 'A' Officer of Geological 3 Member.
Survey of India preferably be.longing '
\ to S0 or the ST Community.

[}

14. Circumstances in which the UPSC is to e ¢ Not applicable.
consulted in making recruitment.

e e
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‘ GOV ERINENT OF Tmpra
'_ v 7 GEOLOGICAL SURvEY op IMDIA
- 203 %, CHOWRINGHEE Lonz |
) ﬂ : & UIVJ.J hpd 16. . N
2027 b 34
Mo. <" . _ /4~11014/4 /8316, ~ Dated, the — .1 1983,

e | , o
‘The Sr, Dy, Director General/ -

Dy. Director General/Director-in-Ghnrge,
E.R, /Coal Wing/y B, R./N.R./C.R. /V.n,/
S.R./AM.S,E, Wing, . - .
Geological Swrvey of India,
CaIcutta/Shillong 'c!mpw/Nagpur/
JalaWi/Hyde rabad/Bans alore.

CIRCUL AR

- - e e o H !

- A copy of the letter ng, £~26022/6/87~M.II dn.téd the 27th Apriltgg,
rzewized foom the Ministry of Steel & Mines, Deptt, of Mines, liew Delhi i3 o

UYL for ing ornaticn,
;gﬁwf”ﬁ
(P, Mukherje

Adninistrative Offseop,
fer Directo r General, :
Geclogical Survey of India,

f .
‘e . . . Ll . L] . . LA . L] . L) . . L) L L] . * o . . L] g [
\

Gy of I'Tirﬂstry of Steel & Minca, Deptt, of Mines, ‘New Delhi
Lol g, “36022/6/8701, 1T ag, 27,4, 18,

-
Suh Inzquities in the pay scale of Gy, Gt Technica_l cxlres
inG.S.1. ’

T e e ——. g-‘-..---—-q-.-——-...——.. ——

"I an @rected to refer to your lettar No, 4651'1/'1‘y./A-11014/4/
£ 16A daiaq 7:4,1988, on the fubjezt mentioneq abare and to Say that
under C35(g34) Rules, the various bxsts are classifieq imto Groups fop
the puryeae of 8pecifying (1isci;)lin:u'y authorities and erpovering them to
impose iiflorent types of penalgies. Simply because the post hag been
clazsifieq as Grow 'C' under ooy Rides, it 35 not aorrect to argue that
they should got g higher seale, .Ilgg__égcii_ggyﬁﬁ (5. 425-800) in tho Central
Secretariat Service are treated as Cpoup TR posts wherens under CoA

‘ .R‘ﬂ;E.Lﬂ._.(:‘-t&;ﬁ-zamgﬁL&'zlzmpt«z_m scale with a maximun Qf_not less thap

- eP00/= B0t Toas t han ns.13007_: is also classified as Growp 'BY pogt, In
g Tiow of the mtter, there is no caso fgr givinm the Ray: scalg of
Grou 16! vt 1,0, of’.an IDG to the Rost_Tech, Operatorg.

’ .
Anciher argumént advanced by (ST for 'grantirg higher seale to
the Technienl Operators ia that the rdntmun qualificatim B rthese pats
is metricwlation op cquivalent in adcition to laboratory experienco, On

the anolepy that matriewlation with typing oxperience i3 t he minimun

i

Cont‘:l.ooucp/?'tt',"
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qualification forthe post of LDC, GST have urged that the Scale of pay
attached to Lpo 1se. %,260-400/= showld be pranted to the Technical
‘Operators, While Techniceal Operators in Geolosy and Chenistry (o require
nind ram qualification of matriculation with laboratory experience, only
middle school standard is stipulatel for Technical Operaters in Drilling
and Workshops streams; and even nide school standard ig net insisted
upon vhen prénations take place ts thege Posts from the féeder grade, i,oc.
Technieal Helpers - Group 'D' post, Spart from the above, a Review Commi -
ttee under t he Chairmanship of the IQditionnl Seeretary (M s) Dy, ALK,
Ghogh, went into the -cadre strustyure of GST in 1978 ang reconmended
rationalisatim and merger of posts, The Review Committee recommended
lerger of two or more Grow !'C' ang 'p¢ posts into one Group 'C' post,
The next higher post tn Tachnical Operator is Laboratory Assistant/
Drilling ASSistnnt/Tbchanic/chd Hechanic in these streams - all these
are ngain.gpggg_igi_ggggg. It is too latc at this stage to complain that
the recommendations of the Review Comnittee accepted and impleizented in
1980 are inequitable qg@_qqgﬂﬁlgngg_gggpnsidcggg. These inequities

cannot also be. termed a3 anonmalies arizing out,of,ng*ggggis

gsion's recommen-
dations, The Associations should have. agitated this mattor before the
Fourth pay Commission.ASecrctnry (Exyenditurc) SaVe a ruling that "po pro-
20521 for reopeniny the pay scales ard other benefits recommended hy the
Boy Gonnission Tt -les nd b ShOULL e antortainad sroit i,
for stray cases of ommission Or remgral of ananolies, " Recently, a Monber

of Parliament took w the case of revig on of pay scale attached t o J TN
{Survey) and we informed the Member taat it woulq not e poassible

open the fixation of the said pay scale,

A
e

1w dem T
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TV NS Y S e e EFE TS 1aly
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;}mﬁ,‘i Pig e, pox s
4 ghzse’
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to re-

3. A3 regards the scale of Drilliny Assistant, cST
iood how there ig an inequity, cicept saying t hat the y
feel that justice has not been done t¢ the Drilling Assistaht

ave not expla-

4, - Thus, it may be seen thut the irequities pojnteq out by GST arc
not anomaljes arising out of the Fourth Pay Commission's»recommendations
anl that it is not feasible at this late state to reopon the recomnen-.
dations .of the Review Committee of 1973, B
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Present 1« yonine Shet a.p, bibtti&ﬁiryyn, Hember () ‘
Hon'ble shey gy, Chokeavorey, Marber (A) 4
Oeological Survey of Induhployns '
Assoctation and othors_" e ¢
" : ve. | [
‘Unlon of Indle and others co,o !
' T . '
Yor applicants 4 Shel Semtr “otiogn, Cowllser, ' ) : R
L L LT ',’;H
for Respondaity , Wi B.n. pay, Sentor $tending Coungel
Shri c.n, Beg, Additdongt ftanding cm-!‘,
. s N ¢
Oete OF hewring:t d0:6,59 | | :
-Date op J9dement : , Nn.17.% » {
' 5 . y S : ‘_ K !
AV X EETTY - T

AMIRLsee ot lve Teibunals Ace,

Unton,

\ » coe

CERTRAL ADMINISTRAAT IvE Tan
QMV"A BENcH .

SR L. 5 '4 ey .
i i N -

LRI AN ~
t * 2

4
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This fg o4 *PPlication under .sect oy 19 of the

Secretary General of. the Association apa ] Oﬂn?

Technte gl Operators (Chendc&l/ceol

PTOper pay acate commensurate wiep the clagy |

e

°9teal) againse the acditrary

iﬁd‘c!n-alfieatton
T™he epplicants have Preyed for

.
'y i :
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To respect of Techalcel Oponwc("'hmalcrﬂ : o ;._
Lts): S enp s s i é!i
cequited ace Matflculation oréeqululmt wit \ ‘ .
i
! e
;‘: I ‘-' ' ?' )“
» & Appesl) Rules, ' t o
& pay or SR RS
. ! Ta s
‘ ¢3-0F less 1o . s
}
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t : b
i
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' | ¢
7.1.87 ) l
a Centrsl civid post carrying a pey O @ , \ ,
. . ! i -
wayiwum of vhich e Re. 1150 or less i nois K !
“hile » post with = maximum 6f over R,
Re. 2900 » nov close(fied as Oroup 'c'_’a\, o :
3. The appllrmtn hove gtated thet- u\‘ccrdim t& F.n. 3¢
LT Ry t.__
6 Oroup 'D' employee wi)) retice from ﬂvl‘ﬂco“eﬂ wmr@nnuatim- . -
et the age ©f €0 yerrs vhereas an omplcyex ‘b@lm:&lhq to ®
: Lo ;
B 9-’ Qroup *‘C' poet wil) retire at tho. age of 5% if’éér;ps, As the
f \ ’ x*‘f'" i
.
.
» RS
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R e

epplicants aee hotding roses which have been ezasu;esea as

F L
Croup ‘e ’pmtn unu retiring $e. ‘hes bedh' pré‘zﬁr! 1 ANHIEE
el

Sb '""! ﬂn wain qﬁnnnc. ‘br 'tm srplicants h th
ﬂthouqh they are holding poets classified oo Oroup 'c'
for vh!ch educationsl quslificetions preaseribed are. tllﬂq‘ ey

to ot.her Gtoup ‘C* posts, their sge of tctirmnt hee been
presceibed se 88 years but the scole uolqmd to. thm does !

not f811 in the citegory of aroup 'C* posts, Thelic *pregﬁ!néi
pey scale of ke, 210-1290 was included {n the Group 'p"“"ﬂ'
e¥en the revised seale Glven to then after the r-cmoaltlon
of the fourth pay Comisslon {s no, oo-mo vhlch 1s n!no e

S e oy -~

aroup ‘D' scale. According, to them, the my nca.ti ghm o he L

epplicants {s not commensurate vith the posts hold by um- ’
vhich hive been clessitiod o4 Geoup *0e, ﬂm-unlme of Un
pay scafe spolicadble !:o Aroup 'ﬁ' poteg tp tho .ppﬂctﬂru

. slso -
i® arbitrary, iilegel, vhimsisai, /ln v!oiotiou vl' !Wmtol
ptlmlp‘ls’p! fow ant rtatutory rtqu!,‘;mnt of uu provl:!m ]
of Centeal Clvll Services ff‘lnsl!!eu!nn t‘.mttol C lpmll )

Rules; 1968, Tt hes been averred that t.he my nn!o lor n!snu

/o
ad/Ldentical posts An Oraup . 4n the' pamcleai mm ot
uxth Adentlcai 1f1r0

1 s
,;M &/ the pre=cevi J iccf “gﬂu. 2600430 haa” ‘#ince hetn '

revised to e, 978.1840. tha spplicents, inaz'zau.ily cotleda
tively md th:ci;iqh g:o»iat!on have been zcm;cnﬂ:;i thur .
case to the authorities put their qr!evehﬂl htvo not bm-m C g
cedressed. The raptesentation nnt by tha Scercuty Oomrn : *

« \Of the Association to the Direceor Sénecal of t.hq Omlbqicql
=) uEvey of Indla has not ygt beoon mi!éa e,

4. In the reply furnished on boha!t ov Eho uwondmu. .
1t hu beén elarifted thoe the pay scale of the ‘!echa!.czl
Operator (Chm.leal/(holoq!n!) hed . beep uviscd with ofteny -

from 1.1.86 a9 per the recommendations of the Pourth Py . »
Comisston, ) A . S L i

.




: o]vpn vheed thc qroup uslqmd to a post does. nbt ?ollu

‘the post of Technical Operators (cmscol/ceo!oqicu) hes

7

s. It Lo edmiteed, that sccording to nerui"

publfshed i December, 1900 ang Harch. 1981, the uumn of

Bean mainulned ln Oroup ' | The, hokderi b! erp ‘c' mu .1 53-‘5
afe requin& to totiu ‘at the oqe of 58 yeorsy: hﬂlrn h no CT

anamsiy fa & qlv!nq Oroup *o¢ -tetu- to & post eu‘wiw 'S
Orcup ipt 'n nlo cnrtdn ntamplu of obnt poau'

l

the' sctld uétﬁched to u In this view of the ntmr. thoro
ts N6 came in tavous of vlvlnq higher pay scele. Bt' ﬂtoup e
pot to the .pgsucmu and the question of tbei,r rctirinq
at the age of 60 yun.r-. wvhich is applicadble only to poxtl

cutogatlna ak Group ‘D’ 2180 does mt erise, :

6. ln the reply 1t 1s fureher. Ftated that ’tht r!ptntn-
udm- !roq tm applicants were recelved froe Eime’ ia tim

and tho o!ﬁco of the Geological Survey of Yndis Bm-wzo:rhed
the Minietry vide their leteer dated 30.4.97 for ! mensm
sction. The matter {s nov under the sctive rmn!dtrlum of
the Mintetry and the deciaton fe evprcted shoﬂ:lya Mcoxdjhviy
1t 1 contended that the application 4s. pnamwxm. .

7. ln tm m&!umﬁal rmply iﬂbﬂdttw by the nupenaint-

the Bangelore nmh ot the Trlb\mn! for rnls!m‘o! my !calvs

based on the concept of “equal pay !cr ‘erual uor&“ -

Tritunal which held thet the *matter of oquivalehc!‘?”

biias Yi{xe Pay Commipston etr. ae thp Coarts nre !lirt" 1;81!06

te resolve this complex is;g&‘
s 7.,'

Cout&.’“sﬁ;‘é;'»’

. .
— - . C v e e cacna Ao

—— me *




VIRt er ay

oy

B T Y e ]

9. There are no disputed fh;:t! in this ¢ T™e learned
counsel for the spplicants has emphatically averred that
there 12 a serious anamoly in giving the aoplicents a pay
.ncale which {s admittedly applicsble to Sroup ‘pt empIOyeeu '
,  but at the aame time, classi?ying the poisc in .;tO\lp 'C' Dul '+
i to thls anamoly,, the applicants :u!!et frcm doudle dlsndvmtoqo.

of drawing ply in a lover scale whlch is not cmnsuratc vith

A e e qg ¥ v

their autu- as Qroup 'c' employees and also they hnn to
retire &5 years earlier than the corcesponding employees {n
the same pay scales who have been classified as Group *D', The
learndd - Standing Counsel for the rupondents stated ehlt (1]
alread‘; explained {n their reply, the Sovernment has fully .
implemented the specific recommendations of the Fourth Pay
Commission and there is no anamoly as such. However: the

fepresentations submitted by the 8pplidants. are pend ng with
3 .

the Government and the final decision is exvected to be u*en

_— T A il bl b

! shortly.the acplication 1s, thecefere ;‘te-mature. ey
S hature,

. -~
© 10, In the facts and circumstances of the case, wve direct

the respondents to dispose of the representations of the

!
" applicants vithin a period of three months from the date of

this order,

11, The parties wil} bear their own costs,

{ D.X. CH:XAAVORTY .F. ;u\rm:u\nnA )
MEMBER (A) 3)-7-1940

MEMBER(D) .
8 N, ol the ¢ Apy ey 314 o)
(LY] Nome of the Spplies vt C A’ J] e u--.. v oteone
ey, ereanse. " --.....,._,
80 rasey .0 foor o
(1) o vl o . ....' **, J 3‘ Rl U .
Gt ing foa by '"""" ¢ PY
rrent ey, Yisas -~ [} pc ret -3
”’ ", ql' Cooan, ' .;{uic.-‘~....~...‘,_w CE ' n C l L
(R L cmanfns 13N
N’D' ot Ay, v e ‘./", Dd‘/(‘.:f_/yf}é tgon ~7 B ,.
Gre . caat L] *Fe
.o 3/a ig(‘ L=y - .
R‘\~_-- - ‘*‘\-.! Coater wannsicen. pyad

Caltuite Bench, o vio

f

e m -

-

e e — - - mm———



> é" CENTRAL ADMINISTRATIVE TRIBNAT ¢
e A"?\ BANGALORE BENCH
. LK K BE BN BE: BE. B )
rd
ﬂﬁ-qfﬂ"m”<°°1°3 7 L
gt .m.»m/m. ST

S/ Dated 3, 59

N 1 - . ' . .

~
B ~

Commarcial Co-éhx (80A)

Indirsnager :
Bangalors - 560 038

oatad 9 1 MAR 1989

APPLICATION NCS. - 1153 te 1164/88(F)

_Q
_ ' ,
Shri T.S. Revindrs & 11 Crs /s ° Ths Dirsector, Geologicel Survey 67 Indis,
Bangalors & 2 (Ors :
To
7. Shri TN, Hcmagailh
1. fhr%T.S.hR:.‘lndr: . No. 311, 6th tross )
;:w;nm;th &‘;th Cress m.di Block
Ma]lssvarae ) Rariyappanepalys
Bangalors ~.560 003 Bangelore - SE0 021
]
2. - Shri Rasesh . 8. Sh!'iﬂ. (;h.‘.kklnna
23rd Malh, Munmalrsjus 3ufld :o. Q,R&Stag-
. No. 2, Mersnahalli ysore GU 0“5
J.E. Magar II Phase Bangalore - 5
- Q : )
Pangtlom Sé(] o7 9. Shri N, ﬂmchmdren ‘
‘ X : No. 34, Davappe 3ulldings
3. Shri K.V, Gangadharaizh ’ ,

;' £/o &ne}ajngzaem dings Eirinlhalli, J.P. Nagar Il Phace
m. 2, II ?ﬁsu Ist Crcoss Bangelors '~ 560 GTC -
Peranshalis, 3.2, taga: 10. shet BV, Krishnagos
Bangalory -~ 560 078 . AL F

o omneen No. 249, 37th A" Cross
&, Shri H. Rangegouda 8th 8lock, Jeyanagar
©* €/o Chairman Karisnna Sangalor- - S60 041
Sunkadha: Katts
Vishvaneadan Post 11. shri Kﬁisgovdn
Bangalore - 56C 091 .5/0 Shri hm:nngegwda
o Vsjah#ili, Thalgatrurs Post
‘ : Kana~apure Rcad
5. Shri T.C. Thimcegcuda . : puT
No. 263, 11 Main, III Cross X \ // Bangaiore’ Scuth
g:ivm’h.llism 0;‘0 “ "‘il 712, Shri ﬁ’h Anandarse
ngaloro - B \ ! -'/;' J No. 741, Divendrapalya
v \ h A .. Qe
6. Shed K.C. Chikksnna -~ 7w A Ong;“gn.”;’ﬁg (g:’“l
“.C/oShri 8.H. Kumar ~ /} :
No. 1 Carmratian Quartars / € encrids
Ist Crosk, Meged! Road - 13 :;v":gé."““"i'
Bangalory - 560 @23\ 35 (Above Motsl Swegeth)
‘ ! :VJ‘ - v . ' 1st Mmain, Gandhinager
,» 3 S : Bengsiors - 560 009.
i Q A ’ i :

W '5- -~ !

| ¢ BN |

™~
( \\
\

BTTIRA



14,

~ tn the above’ aaid applications on

' Banqnl,o

The Difscter ' :
- Glologicll Survey of India
AMSE ¥ing

%o. 2, Chutch. Strest
o~ 360001

The Director Ganeral
Geclcgical Sutvey of India
Ko. 27, Javaharial Nshru Road
Calcutte - 700 o16 '

FERPEE

Tha Secretary -

.Hinhtry of Steel &k Rines
(hplt.alnt of- Hims

rew Jalhi

Shri M. Vesudsve Raog

~ Cantral Govt. Sting Comsnl
HighiBoigt ullding
Bangalers - 560 001 ..

17,

Subject 1 SENDING COPIES OF OROER PASSED 8Y THE BENCH

" Plosse #ind 1nclcesd herewith & copy of

17-3-39.

i

(ROER passed by this Tribunal

I
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' In THE CENRTRAL AOMIMISTRAT IVE TR IBUNAL
: BANGALORE arwcn BANGALORE

' T
“p y

L tte eaa

Dated the 17th Jay aof march, 1. 9 8 9.

-

Present

i€ HOMYSLE MR. JUSTICE K.E.PUTTAS gfﬁv VICT CHAIRMAN

THT HON'ELE MR. L.H.A. REGO

APPLICET 10N S, 1153 0 i &

1. T.S.RavimCra2 - ; !
25 vears, . o
e/ k= 2 TRT b
.0 ToG.qubc nac ot ; P
115/1, sth Main ' o Lo
. Mzlleswaran o
lengerlore-3 Apalieznt in Applng1]33
, REE
2. Ramesh S/c Shivzooe Sheotty . ot
- . L] (I
28 years, 23rd Mein. iy S
mummalre jus reilaing ? ool
No,2, Merscznelll ' SRR
1.F.vager 11 Phzce * -do- w1434/
:anc*’oro—/Q . n Lo
o .
' 3. u.V,Gergechareiah €/o V.
Ygergzizh, =% ye&Us) :
C/s M.rzpifzcoce builcings
+5.%7 1D Fheez I Lz3oss
“arerzhelli,d.P.lizcaT,
Zarzeiore=72. ~do~ woo1133/23
4. H.32rczgouca - ’“”“ { ' ‘
' 43 yezze, &/0 Hz reogeizh
C/o Chezirmen Keriann3
: Cursdevatte, ’ : i :
) Yic-wzreacan POS -, . . !
3z rgrlore-31 - do= moo1125/28
s ;‘ r" :* “;“
. L 5. 7.C.Taiamecoucs r b
T ¢/5 Trirmegauca Rt
- 35 years, - ERERE
- : . ro.235, 11 Mein, 111 Crcss ‘ I
I . §hiysnehalli,dengslore-tl ~do- no 1157/82
. b bl
N 4 L P
T Ez
L
! 1'

A IR
w



$/2 Lete’ Sernz2chiclaieh
C/O 3.H, Kyme r ‘
Yo.1, Corporztion Querters
1st !xxn Cross, Majedi Road, ,
fangalore-21, \ Applicznt in A,1153/33
.N.Hopnage ’
38 years,

£/o Ncnga'eh

-Na, 311, 6th Cross
fasdi Qlock

1)

(V9
.

-
(99
.

11,

Farlyanpancﬂalyeﬂ
Sergrlore-21. ' -do- 1135/33
2.Chik“anna N ‘
-< years a .}a
S/c 3orziak 2
N2.32, 11 5 tace,

rYven ¢_: ngc"‘ !

’ . “do- 1152/35 i

rgalore 25 Jus=3

_ "‘_lf,':"'.
N.%emachzrdrzn v
33 yezrs .
€/0 Late Pkztesan
f: 24, Devapnz Buxld .ngs

Mer Enahallv J.P.recer,
zz -—hase,.,;no: ore~7¢ ~do- 113172z
T.U.Krishne::a ) -
3 yezrs, .
$/o P,Varedagsa .
59.2175 37th A cross -
Sth Block yJayenacar
Sang F10;8~g1 ~Cg- LR -
K;l°couda

23 yeers

</o Kemperangagouda

Vajzhalli Thalget:u:s J0s

Kenzkepurz Rozd,Szncalore South  -doo 1153/32

<

O @ o 00 8




12, P.N.Anandrao

Moceoricre vIZP

/4 1€ % Vot - 7~

€

S/o R.Nzrasimha iao
Ko, 741, Divendrz-alya - T,

Oap:mSR High Schaol,
Sz2ngz lore-54, .o Appiicéant in A, No. 1164/88

28 yeers T ‘ :
?

(Sy Or.m,5.Nagerzje, Advocate for the apolicants)

-yl -
1, The Director N
Geoloygictl Survey of Indla i
AMSE Uing , LT
No.2, Church Street, |
°&ng?lore-1. ' e -
2. The Director Generzal v
"~ Ceologiczl Survey of Indis . .
27, Jzuzhzrlal Nehru Rozd, - .t
Czlcutte-16 ' !
*e !
3, Union of Incdias by its .. .
Secretary o |
Ministry of Steel znd Mines e SR
Department of Mines o Db
Mew Delhi, ‘ . Regpendents.,
(2y Shri M.Vssudeva Heg, A::l.S:éhdinc Councel
far Central Ccowvi, for reczsaents) -

Th2se z2pnlications coming 9N Por hearing

-t

shmie dzy. HON'BLT ME.L.H.ALRICY m=macR(A), mace
Y ' . ’

the follbuirgt

0RDER ; o

These are in gll tuelve aaplicétions,

_ R
wherein, the mzin przyer here in is to dltect the

rescondents, to consicer their czse ob]ecilvely, for

the pay scale of 7s.,260- Q’O(pre-reVLCeH)

éa : from

-—

ass igning

PR -



from the datsg of.

R

their appointment as Technical

erretors (TOs) and tha reuised pay scale for

i

.Hat post ywith affact trom 11 1986 es recomwendOd

by the IV Centra} Pay Commissiaon (1v. €Pc, for short)
\ )

vith consequentisa

are a2nalogous on

' cispose thenm of, by & common order,

2, The foa}
applicants a2re 2t
re-';ad pey scele
reviszd), in the
Incia (GSI) in th

€x:13r ction Wing

uncer the 1mmedia

1 benefit, As these epplicztions

facts and lau, we propose to

lowing zre the sallent facts. The
presert uorking as TOs pin the

of n,,800—1150(ﬂs.2302290 pre-

-

JfFice af the Geologiéﬁi Survey of

' ! .

e Airbocrne Miners}) curveys 2nd

»
[ A

( AMSE! ‘For short), Ba 5aldre,

-

te control of respondéﬁé(ﬁ) 1. The

. cdi ) .
GST,is orimarily res:ons:ble.For oeologzcél mappirg,

ceo-physic gl survey, mineral 1nves*1cc;1on incluc-

in:

"

invests gation o+

.l

of Shri R.K.Ghosh,

of India (GOI) in

3ff-shore mineral explorztisn geo-technica]
’ - -

~
. "
e :
§

3. A Revieu Commitiee,uncer the Chairmenchin

wees aocointed by the GoVernment

1578, to copcider retionalisztion

2f pay sczles of tha costs, in Groyps 'C' and o

Czcres, in the GSI., Pyrsusnt to the recoamendztions

of this Comnittee,

of the respectiye

the GOI ratiopalised fhe pay scales

' L oia FTh o
posts in the tuo strezms fn the GSI,

_A' .
Vil T i o viz,,
-y

g et -




e
#

&

g
.. ‘\\

SQL\ N

5;/{'
-
‘ o viz., "GQOIOgy" and "Chemicel" and redesignated
these posts as unde*‘
R - t
u. Existing | ‘Existing ‘Raviébd o
S Ko, designa-~ "scale of designa- Revised scale
tion, : pey tion; of pay
_____________________ ( &0) NS (N.)' )
(1) (2) ‘ 3) (4) (5) |
I. GEOLOGY STREAM
’ wfap e
(i) *Sr.Tech.Asstt, ) o P
(Ceology) | ss0-300 Seniof Téch-  550-25-750-£8-
. | ‘ 1 ‘ nical Fs§is-  30-900, | :
(ii) Sr.Tech.Asstt. | tznt(Ctéiogy) S
(Pet/FPal) ) : f 'hﬂ
{:11i)Ir.Tech. Restt, ) § 1
Ge
(Gealogy) ]..425-700.  Jr.Techs 425-15-500-€5-
. . : Rscistant 15-560= 20—700
(iv) Tech.Asstt. ) (Ceology )
(Pat/Pal) ) ay SRR
(v) Lebvoratory \ o f:
Asstt.(Pet/Pal) .. zao-ssc; d
r ] . o
- {vi) Laboratory Asstt, B Laboratorvaf 330-13-333-£3-
useun(Pet/Pcl) o. 330-430} Rscistant;; ' . 12-530-15-5s7.
: ] (Gsology v X
{viildezd Section - ] PO
Sutter, 330-430} )
(viii)Museum Atten- , Techrical ' e
dent. .s 210-2%0 D:errtop,j.j ‘ zigggjggf;fz‘
(ix) Section Cutter) ’ \“*31099?f 2304 |
. - \ g
II. CHEMICAL STREZAM i l
(i) Sr.Tech.Asstt, : . R
(Chemical) .. 55043G2 Sr.Tach, ' §50-25-754-C2a~
' , Asst.(Chem) - - -30-903,: !
N N . !
'—-"-I.. ' yo
(1) Jr.T.A. (Chem)i 425-790 3r.T.A. 425-15-509-€2-
(111) Glacs 8louer. gChem) _15-560~20j700.
- ‘. : A
Vx :

T
S g3
o S
F ’/

M srawia 52

/”77\){&/\_" ,_/(‘;

e ——— et o et i o ®

(iv) |



(i) Technical

—-—--—-——.—.-——.-—-.—_—_.-_.—-......--—.-—-.———-.——-~-—.<———..—.——.._—_-——\

(iv) Léboretory Lebqratdpy 380-12—50U
Asstt.(Chem) 380-360 Rssistant. EB-15-560.

(v) choratory

Operator 260-480 3 | :
(Chem) . S

(vi) Tech.Rtten- ] iech,Opera- 210-4-226-€9-
dant, 210-270 ~ tor, : 4-250-ES~5~290.

(vii) Laboratory ;
Attencant, 210-270 1

-~ — ———————-—-———.————--—--—.—-._--——QQ——-—---‘-——--——-——o—-‘-—-_—-—

| 4. The detzils of classification of the posts
vith which the ehnl'cants are Concerned, and their
sqncllgned strength in res oect of thenoocts, before

and zfter retion2lisetion of pay scales as above, ars

Cd o

2g belou
<.¥o, Decignation Clesczi- e b, - Senctigned
of the post fication ~csle ?fﬁpay strenoth,
(;&- )H!'
(1) (2) (3) (4) '\ ¢ (3)
[ ettt B U .-
_» I, Pris: to retiorelisation :
(1) Museum Attencent ¢, ipo 210-2507"" -3 /

(ii) Sectlon Cutter Gr.'C! 210-250 53

_ a0
nAE o

(i) Leboratory . DER {
, Ocerztor(Chen ) Cr,'C? 260-430 13
(ii) Lab.Attendant - Cr.'D! 210-270 71
(1ii)Tech.Attendant - Gr.'D! 210-270 33
1. After rationalisatién-?r
= _ | J
(i) Tach.Dperator ; Cr.'C! 210-290 73 :
(11)(ueology) , : .

fr.rce 210-250° 119
(ii) Coerator 0-2
(iii)(Chemicel) E -

-———————---————————————__..__._._.-—.-.-.—...———.-——_.._._.-._.-———_-....-——.-——-m



Sy WVZZ/

(s‘@ ' /41;9,(qu - ,C é@

The sanctioned strength of TOs(Geology), is soid '
, ';"., é;
to heve been stepped up, to 101, with the eddition

of 28 neuw posts by the (01,1n" 1982, The sanctioned
strength of TOs(Chemicsl) slso increhsed to 144, wuith

the inclusion of 25 neu posts by‘the GOI, since 1981,

A {
.
. t

~5; Ratioralisetion of the pay ;ceiés 8s sbove,
is scid to have tzken p]ace, concnquent upon the
mProer of the Indian.Bureau of Nlnes(IBN) with the’
GSI Originally, thé posts of TOs are séid to have
: 1oges

been categorised as Class 111 (Croup 'C ), but came

to be doungraded as Group 'D', after the merger of
Piﬂ

18R with the GSI,uith effect from 1-1-1966. Houever,

stztus from 1930, but they uere eésiéﬁég'CIéss IV pay -

e
aon ecceptancn of the recommencdations of the aforecald

Review Committee, these posts uere reéiored to Groupr;
. o

| sczle, nzmely, Rs,210-290, uhich éciuéfl?téﬁrresQonded

to that of Group '0'. 7The rﬂconmendafigﬁé'of the 1978
Chosh Reyieu Committee uere zccopted byr{;fhe hxnlstry
of Steel 2nd Nines, GOI, on ?ﬁ—8~1378(ﬁnn A) but vere
ecﬁuelly given efFect tn, fFrom 204123 i?ﬁﬂ(ﬂnnexure= gt

td DY), e aefane

. '
bom

6. The applicents stete, that they perforﬂ

the following dutieé:

=

"(i) Preparstion of thins, polish sections
of different types of rocks/ores/mine-

}\nQ_i' ‘rals/fassils and relzted work.

2k o il o (ii)

(el




—————

Place .them on par with their counterpai”sﬁ.n

N
P g

(ii) To essiet Lhe Curetor~1n-charge ke
or gellery, ,

(i11) Cutting and DOliBhlng of geolo-
' gicel samples ~

(iv) To work in geology/minersi

ys1cs/geochromology/p§léemoto-
loqgy leboretorles of the GS1.

NN

(v) Ascisting the Senior qcientlf‘lc
. Officer in -he Leboratory,pin the
- preparetion of samples reaoente

solutions eipc, oed

7. They ellege that their counterparts in

the other Departments of the GOoI, uhdéé qualirications

T r}!;\
naturo of duties and responsibillties; 8fe similar to

{\“E 7 -’
th91rs ,ere yet,draving . higher pay scale viz.

Rs,260- 430(pre—tEU188d)

RIS

‘ 8. In order tg se(ure parlty with them, they

state, that they hed adcdressed a serie$ «of represen-

tations to the concerned authorlties, but to no
avail. They were houever under the hope; ¢hat the

Iv CcpC yYould examine the matter ObJECthEly, end

the
concerned Departmencs of the GOo1 both»in reoard to
pey scale and ClBSSiflC"fth of post. They allege ythat
it failed to do so0,0n account of uvhich, they aﬁdrossed
further reprpsentations in the matter ,to the euthorl-

ties concerned (Ann.a? and A3) to which Ehere was no

fauourable response, es the GOI, by their Létter

dated 27-4-1988(Ann.R4) {-formad them, &hat ancmolies

d&, } | '  as

-—

ﬁf




&

. -'_,~" . . } | . ‘
- ,,‘.1: ~ , v . f10- : . . e
. ] — t

88 alleged by them, . hed not erisen in their case, :4V "

out aof the recommendntlons of tha 1h cpC, and

i

' therefcre, it wes not fessible at’ thls late stage,;_f;
to :EOpen the recommzndations of the 1978 Ghosh' 5’;ﬂ
Revieu Committee. ARgorieved, ‘the iﬁblicants have
comse be rore us,for redress, throuch”thair present

applicetlons.

g; The responents‘hévé riiéggihéir reply,
resisting the epplications.  o

1

10, Or.M.S.Kecaraja, learned, Coun=el for- the g.'

<

. applicsnts, contenﬂcd jthat the Letigfatory 'ssmstants/

Junior Laboretary I‘sxatcnte uorklng fn some of the

other Departments of the C01, who ?ossessed 51m11ar3;'
qualificztions and discharged duties 2nd respOnsibi{f,

1)

lities of a like na:iure,as his clients,uvere dranmgﬁa;f
S
higher revised pay scele viz., Rs.875-1040,3s compzred

totheirs, which is 18.800-1150. L8

11. In the Nztional Tuberculosi€ Institute,
fangalore, he e2 id, the Laboratary,nssist(nt , posseccing

érlence and

SSLC quelificetion end tuo yesrs 03

performing =1mxlar dutles ee his cliﬂnts were drau1ng

e higher revised pzy scale of Rs.B?S—1dSO(Ann.A S)
' \

?£;1V<l<;“ 12. He cited snother insthﬁégéﬁf'junior Labora—

i»; ¢\ tary pssistants in the National AcFEhBUtite] Laborﬂtory,

;,\ ~12 Bengalore, with like éxperience ghd’ edﬁ%ﬁtiohal au311r1~

L )y . . X VS o VN o
- ;1,%ztlonwes sleo cimiler nature of dutigs,knry dratiing



%% 8 higher reyised Fey scels of Rs.950-1400(nnn A~ e)
YN . -

)

 ;"v' {; ) (o | : .

13, The Leboratory A551st9nts in the Office
of the Development Commlssionsr Handictefts, Tech;
n1cs1 Ving »Bengelore, yi-h similer exﬁgfience, nzture
of duties and educationa] éLalificntiggg, helpointed

out, were drauing q higher reyjeeg pey Scale of Ns.950-

1493(Ann,A-7), | Y

15. The other axqmo'ec uhiéh he quﬁfed;in
Yegard t5 poete ,comparcblz to thace 6f hié clients,
by way of. nature of duties recponuzblllties 2nd
auelificrtions. yin other Oepcrtments of the GOI wvhere

.Mp

- hicher reyised Pey sceles were S«HCtlonEd were es

below:

w 7
___~_________~_______________-__________;gl _______________
E.Pg. Depzrtment Post Revised Rererence to the

pay scele Iv CPC Report.

0.

4
—..--._.._..._..-~-.———_..—_.-._.---.—_....-.—-—-.—_....-._......‘.—___-..—.._s...—-.---.

(i) Departnent Fostman  825-120p Paras 10,50 and.
of Posts, 10, 51; Chapter 10,

(ii) . ~-do- Lineman/ 825-1200
WViremzn,

15, It vas unjust a2nd invxdlous he allgé@ﬂ,

that while e1) other ccdres,uith minimum &g id

Q.3
[ 2
: g

B paiis

Q

3

©

—

auélificetisn of Netfitulsti:ﬁ}i% v?rgéué.8€%§F5bépart—'
mentg-in,the GOl,uere Cetecorised as Efouﬁ ;C

paid higher selary,corre=pond1ng to theiZGfoup"C'- only
his clients ythouoh plzced in Srdup fc?, sfrangéﬁbnough

vere pleced in e louwer revised pay scale of R§$§00~1150
’

‘ v ¢% corresponding

—

- ‘&:':,i"t oo
A #;

et : - .
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-corresponding to that of Group D', The assignmept

a"r!
I

s .

of Group Jol etatus uss thus only namesake, he everred

yithout commensurete flnancial benefit which he
alleged, acted es e serious diainéé%iive to his
ciients- end wes a flagrant denial of thé fundemental
rights of equallty before l&uD?nd 966°lity of oppor-
tunlty,ln matters of public employment,guaranteed

to every citizen, under Articles 14 Ehd 16 reapoctlvely

LIRS
A

of our Corstitution. The concept 6?‘ﬁequal pay" fory

N

equal work”, wee not 2 mere ebstrap%yﬂoctrine, bu&'an

explicit mandete;to be implemented E} the COI es the

touchstone oF'quality;onsh;ined ih the above tuwo

Articles of the Constitution, were the grreatest of,i
querantees for the citizens and to €iUil servents in
perticular, in the context of this égé,he assertéd.
The bzeic pr1nc1ple which informed iﬁé§é Articlec” %e

ctressed, was equality and 1nh1b1t1oﬁreg"1nst d1frf1m1~

n2tion. -~ : Al ]

16. There was yet another anomaiy; he pointed

ovt. The past of Technlcal Helper in the GS1, For uh1ch
B R 'l 4 e qgﬁﬁ,x%é%— ’
the mint 'un eéucctxonal qualiric"tion ues middle echool

~tg r "

exeminztion(pase) end uze in Group 10" tarried the.

' &ame revised pzy scszle viz,, Re.800-1150,28 the poste

,uﬁf T0s(Chemicel) and 6680109y),th0u@ﬁ:£6é latter posts

;'Qern crtegorised as Group 'c' end the former uas 2

Faedpr channel to them,on snticfactory. cowolptlon of

\
.

"8, yeare of service.. Besides, the lettet posts h?d a.

A " righer
_ i
o

1.
i
'



f{he teshondente, sought jto dem011
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higher minimum-educeﬁlonal Gualification viz,,

Natriculatipn-or its equivelg§$,uith a sclence

subject, 1

.
. £]
A

f

17. The 1v CPC, he comﬁleinéd qrossly

4 \

.y
overlooked Bymww th4is enomaly; 3ﬁd the case for

equallty in re=p=ct of the ch?é of Teﬂhn1C°l

. Operetors Ulth.corre°pnnd1ng p fé in various

other Departmenty of twe GOl even t hough the

-qualificetions, neture’ of duties and’ reSPOnSIblltLPS

involved, vers alike, (1t1ng the decxelon of the

Chzndigarh 3ench, oF the Contral Idnlnlctrpﬁiue

Tridunal, in ATR 1298(% 1) CAT aa (?HJIIDER KUMAR

REURT & ORS. v, FRIICIPQL puraﬁé ENG INEER THG
CILLEGE, CHALDIGARH), hs urged) th t since the cece
of his clients surrcred from th%fiaint of cdiscri- _

mlnetlon this Trlbunal'u < compé%ont to direct R%-3,

to restore perity to thv cadre,oF T@s yin regzrd to

'pay sc(I ges comp=red to corresp

the other Departm’nts o%

P

_f‘t case,unere it'shou1“ not Hjsitete to:intsrrern,

to'grqnt recdress o thei ppl1c‘q§§;

18, Shri M, Vzciydeya Reo, 1 &88A8H €ouncel for
] o T
P
4

oy

tione urqged as eboue, by Or. Naqaraga' Hé urged that

- equetion of pocts was not ¢ mechanxccl proce°s and

ki
caliéd for 2 criticel end 1ncisive anély’ic of a

.g;?a C post

-_~_-_;~'z:'.§'>3
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ﬂ ‘ fre ' : g
host of relevant ractors and pétameters, uhich i J\
:}

+

e competent body like the Pax1Commission and the
Exscutive Governmnnt ycould onlyHUndertake as
observed by the Supreme court th AIR 1989 SC 19

[ STATE OF u. P & ORS. -v- T, p.RAURASTA & oORS s

.on uhich he stronqu relled,pef{icularly on paras 17

and 28 of that Jumgment. .
i , nuc»

13. In this régerd, he zlsarcelled tn 2id,..
the dictz of the Supreme Court ih AIR 1958 SC Béﬂ:
[leonlor IEDIA; & ALR. -y- P.K.RQY, & ORS, 71n rega rd
to the fzctors to be taken 1nt0 gﬁcount thle conai-
dorlng EQU?tlon.of EOCts, in the context of uwhich .‘

‘d‘i,l
,he olezded, that no injustice wa$ ccused to the

Tet

epnllcﬂnt,,-n gssigning the reviséd pay sczle to the
posts of T”s(Geolooy) and (Chemicel) ' }
R Do

20, Prior to merger of the erctuhlle | 0 U1no
of the 18M with GSI with effect Ffoh 1 1-1965{rar2 5
above) “the post of Laborztory Rttendant in the. CCI

cerried e prerrcvised pay SCrle of Rg 85—128 end

e, he p
pey scrle of Rs -85- 110 and was cla§§%§i ed 2s Groug 1pt,
Since there uas na 1ncumbent in the;bost of Laboretory
Qi

\\Q_,A sistant fn the GaI this post’ cahé to be merged
\:'Ulth that of eeruhlle 18M,1in the pay sczle of Rs.BS—

. ) i
) 410 end re-designa:ed as Leborctory‘&ﬁtendant erd .

S ‘ | _
e ) V& reclas sifled

— : T i

E
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ihe 661 to 694 of 1988(F) 'f‘;s.m.:m:mma‘m

raeclassified ass Croup ’U';, The epplicants he - :

averred, uers not affectec théreby,as they vere

eppointed later,

21, The verious representetions addfésséd by
the applicants to tHe concerned suthorities, in
reqgard to amelioration of their revised. pay scele,
vere duly considered ,by the taking ell factors into
eccount,uhen it ues notlced,that\thereinﬂé no
anomaly,as alleged by them end thrt the revised

pa2y sczle assigned to them in the posts'ﬁ? TOs, uac

just =nd proper, es recommended by the IV CPC he sz21id,
] " ’

22, WJe have examined carefully?the rival
conténtions,as 2leo the meteriel placed before us
by both sices, This cose rasts essentiallyiqn the
principle of "equal pazy for equzl uork“, és enshrined

in Mrticles 14 2nd 16 of o,r Corstitutions

23. About e veek ago ve had 6cce=ién to hezr
4y on
a2t lengtR/21iied matter, in APCIICPtlDﬂS F’

4687 to 630
ABHA & 7 0RS,
;vs.;.UNiDH‘Or IMDIA & 0RS£7, in uhiéh ve pr&hgpnced
orCers'fgday eerlier, Thet mcttcr related to the

equxvélence sought by the applicents thercin, betueen

the ministerial poste of D2puty Office Supéfintendents

viz., Levels f and 11, in the Department 6?;ﬁéh%rél

’Exerc1se,1n reoard to pays,ales ¢nd their uﬁi tion

1nto ‘one cadre and thereefter similer equ;u

b

the executive post of Inspzctor nf Central

]

-—




. : .':;{" . - ’
S T ~ &é;(f?’/'
e ~ the szme Department. \We haue discussed.the ccse
- ' - )
lau therein, comprehensively and {n depth, teking : '%

into 2ccount, the various factors involved, in regsrd :
to the concept of "equal pey for equal vork", simiierly
ey i

urged there1n,invob1ng A1t1cle° 14 and 16 of the

\ S Constitution, hAs the fects in'those ces ses, as well

LTt ‘R

gc the question oF law 1nvolv°d,ar° ahglogous to the
1 ‘t'ﬂ
present caces, the principles uhich we hzve enuncieted

therein, 2pply mutatis mytandig,to4the:lﬁtter.
f s . - : .%

2¢, Ptunerous fzctores and ircice&%re involved
in the comparison of posis/cedres, They are, the ol

neture of duties of the nost, the resf 6 $ibili tles o

»nd povers exercisea’therein, the exin
ri;l or nthér chérce held or résponbiﬁ@iiiiES .
dicschergec; the minimun qualific??ionréﬂafor eVQer1°Pce
' if‘any,prascribed Fef the poct, salary ﬁ[‘the post etcynﬁ,

The nrture of dutie: in the Field,in paflie

3 . [ K ‘. ! .
entzil risk &nc hnzqr& ta life,

- tione from anti-cocirl e.ements
remote interior where basic emerities of life such e

]

' heo.lth education and estent al commditi"':

'?"ﬁ s Pgoll | UL LT
thhir Beey rnﬁrw rugge ! ereain, thoépl*cale
. __1({ o

. engvironm et and incalubr ious C‘l“"",ﬂST
- - _\~.‘ // \ ‘- X ' ) !
" .'A\‘/l L \ (' \deeert rF 10[’1 ?_’S qlSO in der‘-se. Scc.lude:'- f'Ol‘BSt . _1‘

> £ : N o3 Ve . o ) ) ) .
) f R \r?TE?s’ulth corcitionc zgursvatecd by poof means of
I i . - o :
v S A . - e b ; oc i
=\ o comsunicetion etc. In intrazmural work—eites, es in
N R . _
’_,.' N - . , . - )
o , o Y L |
lobbratoriec cnd wquéhans, ris of infection from
e o : t

! : e
.V& ' cantagious
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contzgious diseaces, as in. hospitale anc 2llied

irstitutes, ec in'the cose of ‘the kational Tuber—

e g vy :
culosis Inctitute, leprocarie etc., and ill-effectes
1 . AN
of radistion ss in ztomic receerch laboratories,
cannot be lost sight of, Even among clerical - stafrF,
et : !('?"; ’

' ' the neture and résponsibility of work, very vastly,
‘3‘?}5 v o PR TN TR Y R g !

i depending upon the cecrecy ard COnfidentiality of
files and carrespondence to he maintrined and their
- ¢ofe custady., Quentity of vorw m2y be the szme
4 ¢--but their quality mey vary, Thus, e series of fzctore
and peremeters, permute end combine, in verying
deagrees, to come into pley, the net recult of which;
' should ultimetely cetermine, the correct equivalence of
the pocste,
‘.‘:7:2;?
25, A c0nmén designatiow of ﬁgsts,gnd cécres
in this cont”xt woulZ be extrimely delusive, 8% in
the case oF drivers, leborzta:y essist?nts/éitbndahts
. and stenogr.phers,~ to cite 2 reuaexamplessf
SRR A A G EERE R Y (PO " -
s this reozrd, it is apt to quo:e the lecel m:le tnct

)
"nothing 'similer ie identicel - nihil simile est idem.™

The tun reme Court hee grzphically brdught out-f?é
. nuances, in 1982(1) €T 430 AISLD: 1382 ScC (L & 's) 143
ﬁ%ﬁﬁyv | N [ﬁﬂhjln SIRGH v. UNIOM OF INDIA AKD UTﬁER§7, pertain—
l’ing to drxuers,,'aind in AIR 1947 S.C. 2043: 1988 &tc
(L&s) 673: (19,’3“@)3 SCC 9 / FEDERATIOM OF ALL INDIA
CUSTOMS & CELTRAL EXCISE STENUGREPHERS & ORS, “VE .-
UKTION OF- 1D 1A & ORSL7 in regurd to Stenographets:

f

The




\N
Y/

The conditions under which t'he drivers sre
required tn work may vary vasvtly,'in urban as
compared to Far-f‘lung' rurzl a2reas, which mey
extenc even to the remote interior forest regions,
where faetors,such z¢ rucgecness of the terrzin,
risk to life from enti-cocicl elements, inclenent

climsté etc., zre fzctors,uhich cznnot be left

unvYeckoned,

~
4

(&)}

. Teking all these fectors into account,

the Supreme Court hzc sepiently observed, in

AIR 1933 SC 19/ STLTE OF U.P. & 03S. —ye.- T.P.CHAURA-
SIA & ORS./,that the matter of eguivalemce of posts
ana pay sceles,shoulc best be left,to the cound
judcment of expert badiez, like the Pzy Commigcian,
-ill-equipped as the.Courts (znd Tribunale) are‘,to

resolve this comclex iccue.,

27. In tne oresent case, We notice that the
1978-Ghosh Rzvieu Committes, es vell as the IV CfC,
kavﬁ given due thougnt, to rationalisation of pey scales
in the GSI,rot excluding the pzy scales of the posts
of T0s, Ufe have no comoellinc reason,to ditfer

from their expert judgment, p@rticularly in the

Tl e R . , '
ratry, NG, light of the dicte of the Supreme Court in CHAURASIA's
. c .

4N . )
-\\\’cc\- cese. Experto crece - "trust one_uho hes triec or

~
1]

yr had experience',cays the mexim,

28,le
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G th

A

o BT H A R i - b B Vo e e . bt et e it siw et i et non

-

-@and unravel thic "sseming disperity".

28, We notice,that the post of Leborstory

~Attendants 'in the GSI,hes had & chequered history

in-regard‘tb'its classification. Prior to merger

of the IBM with the GS1I, with effect from 1-1- 19566,

it uvas cetsgorleed 2s Group 'C'eznd thereafter
downgraded 2s Group 'D'. Its Group 'C' status however,
wees restorec in 1980, when the recommendztions of

the 1978 CGhosh Rzvieu Committee,derevadféﬁted by

-the GQI but the pey scele thet wes assigned to this

bbst,correspondea fo tha£ of Group 'D'. Though

this iéua hseéaing)diﬁparity", ééfiFRéé clarifies,
thet it has 2 precedent,in cégtgin other'posts,ln
some of fhéhDepertments of the GOI, 2= such, categb-
risation,thouoh detracting Ffon{aifeéé‘benefit in
regard to pay scele, it not ulthout 1t= advantace,

in some other service metters. In thws bﬁchround

ve do not wigh to enter into admlnxstratlve thickets

23. The instances of higher pay scales,cited
by Dr. Naoeraga in pares 11 to 14 above ;ré of
little zveil to him,in the lloht of uh t. we h<ve
exo1a1nei in the foregoing. For the came resson, the
decigior of theChmdxzthenﬁh of the Centrcl ACﬂlﬂlStrQ-z'
tive Tribunel relied upon by him_in RAJINDER KUIMAR

RAUAT's case (pzra 17 above)’does not come to his

Succour,

'\[A) 30, Viewsd
-



30, Vieved as a uhole,

.
A
.
y
\ . =

\1 thet no injustice has been c
i cants, in sssigning them the

Ue, th

i
—— Ly

1n the po=t° of TOs.
'these nopllcetlons as devdid

order however, zc¢ to costs,
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CERNIRAL ADVILNHESTREALI VPR TP . \ \ Ty
CALCUTTA BENCH LTS

llon'ble Mr. M.S.Mukherje:, Admintstrative Hember

GBOLOGICAL SURVEY OF INDIA
EMPLOYEES' ASSOC:A110W. & ORS

Vs

UNION OF INDTA & ORS

For the applicants ¢ Mr. Samit Chose, Counael

For the respondents : Mr. D.N. Das, Sr. Counsel
HMr. C.R. Bag. counsel

L.

Heard on ¢ 1.12.94 ¢ Order or : 1.12.94
ORbDER

M.R.Mallick, V.C.:

This original sapplication has heen fiied by the
Geoloplcnl énrvey of India FPmployee:' Association and wiae others
wlio are working as Technical Operator (Chcmlcnl/Geologiqn\) In the
satd orénnisation bging aggrieved that inspite of thé}?; repreated
representations, tﬁey have been denjed the higher pny.séége of Re.

975-1540/- w.e.f. 1.1.86. They have slso chnllenped Ké%@ingc-F to

the application which 1s a letter from the Deptt. of Mines, How Dothld

dated 27.4.88 refusing the prayer of the applicants to give them
the higher pay scale as aforesald. It 1s the main 9rfevnn?e.of the
Ay i

applicants thwt even though their slatus hag heen r%!eed to thwt

of group- C employees, their pay scale has nnt been cnknnced commen-

surate with their changed status.

’

\ hd
2. . Mr. Samir GChose, the learned ndvncate appearing for

the applicants has producgd before us a copy of the  judgement deli-
vered by the Cuttack Bcnch.of the Tribunal in OZA. 177 of 1993 dated
11.8.94. It 1s submitted thatpln that case some gimi lavly c‘\‘ited
Technieal Opeators prayed for granting them the hipgher gay seale f

of Pz. 9751540/~ although they were all Initiatly agpelated in Quove

i

N |
0.A. 142 of 1991 . ALSNEXURB -

Presént t Hon'ble Mr. Justice M.R.Mallick, Vicr Chinrman



/\\\ granted the corre lmmllng mviqcc\ h

0[. R 8()0-:llﬂ')’- They ;'i
claimed that qince they were, lrented as Group C employeeq. the unte.

viscd pay scnh? of vhich wna Rs. ‘.60—'s00f~ and the xmvacpun'?hm

revised pay scale wn§‘Rs. 9?:!3’-1560/—.‘ they should be ;‘,r:\ntlr‘tl the

pay scale of Croup C f.e. Rs. 975-1540/~-. The Cnttnc‘i:'?ncnch of the

Tribunal 1rcvptr’d thetr contention and grented the rellcf of hipher

pay scale It is also submitted by Hr. Ghose thst judgom"nt ol the

Cuttack Beach has églrcnt!y been impl"ementediby. 'the respondents nnd
the counter. part. o‘f the present spplicants are getting hipher  pay
scale of Ps. '975-1'.{"0/—. Hgnce the present applicants should nien
be gr.ant.ed ‘the aame pny =scale.

3. . Mr. D.N.l'l)as for the respondonts, however, sgbm!ts thnt he
has no instruction regarding this subnission of Mr. Gh(;so. He, on
wEhe other hand, rgHes on nnother judgement of the Bangalore Rench
of the Tribunal {n O.A. 1153-64 of 1988 (T.S. nubind’r}\ R Ora -ve-
Ugl & 0(°) decided on 17.3.89, a copy of which has been nnnexed to
‘the reply of the respondents at Ainexure- RG We (ind that in that
J‘;cnqe the npplic'mtq were nlrxo Technicul Operators of GSI, vhn elnimed
that th»y should be pranted the pre revieed pay scnle nl’ Re. 260
b30/- and thc revised pay qcale of Rs. 975-1540/- fron 1.1.86 ;3'.1
the ground that they had been con[etrcd the status of Ggmvp C enfployees
The Bangalore Bench of this Tribunal however. rejectcd the prager

f the applicants therein and held that no injustice . had hrmn dane
to them by not grantlng the higher pay scale, as cla;mod by then,

. ; ”?R
by the respondents. Mr. D. N. Das, therefore, contends that “ve present

n‘." -

applicants being similarly circumétanced,‘ t'hcy cannot ?m pranted
. [AEN R
. i
the higher pay scale and no illegnlity hés been committed by the
respondents in granting them the pay scale of Rs. 800—-“55[-

by

4. We have gone through both .the judgemﬂntﬁ viz. the
- . Py

one rendered by the Cuttack Bench and the other deli\cred by the

Bangalore Rench of this Tribunal. We find that ?he mttuck Bench

judgement, which is a suhsequent one, did not refer to the eavlier

jndpement .rendered by the Ranpalor2 Bench on the same subjrct matter.
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A

the question of discrimination would arise.

: laliger Bench.

decide the following questions :

1) Whether the present applicants sre entitled to get

higher pay scale of Rs. 975-1540/- w.e.f. 1.1.86] and

1‘-"".““’:;: 1+~ 11) Whether the order of the Deptt.

A

\.';-dnmatié\m .

8. The Replstry is directed tc toke urgent gteps in the matter.

ol
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(M. S .MURHERJEE)

y HIMBFER(AY -
' 1.12.94
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| colypreys o . . .
N
f) By, wi Ve e - %"q\") v
' [CRLE

Jtter 0 7.7) 77
"

flowever, when it is- submitted by Mr.

7.7 iIn the circumstancesg, we refer the mitter

Samtr® Chanr that !'hv-
deciston of thé Cuttack Bench has already bm'iu}imﬁw@. then
\g, thevefﬁc. nece -
ssary to resolve the conflicting dec:.sions rendered by twe coerdirnbe

Benches of this Tribunal on thé saue 1ssur by Yefut‘v’ it & the
e

Mirira dated
as shown in Annexure-F to the applichtion fa liahle to he
v the hen'ble
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Cltatrin to constitute o Larger Bench to dectde the aforesaid ¢we
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f; ) ‘ Fot respmdents t Mr, DN, Das, Sr. Cpunsei
v Mr, C&R. Bagq, counsel
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ard on ’ 241 1995

~e

o

0

MR, Malltek, \C

This matter has been ;'eferred to Ful) Bench by the

Division Bench comprising Hon'ble Mr, Justice MR, Mallfek,

Vice.Cha innan and the Hon'ble Mr.".S Mukher jee, Adminlétﬂ tive

!

L

'3
“Member by. the order dated 1 12 1904 to decide the fbildﬁiﬁq )‘ :
ques tions 3. ' |

t

A

1) Whether the present applicants i are entltléd 18

get the higher pay scale-of ., 975-1%40)/= “;0.! PN
1.1.,86 : and : bl

11) Whether the order of the Department of Mines
dated 27.4.08 a¢ shown in Annexuyre-F to the
application {s 1fable to be avd shed, /

(2

Ve ——— ds e i o .




2. . The facts of the case myy be bqtefly sta:' d s X
follows $- | | i | \

y 1) A joint applica tion has been filed be 3c_| OA 142
of 1991 by the GS.I, Employees' Associ.a tion and X (ntne)
Technical Opera tors(Chemlcal/Geologica l’ belng adBrieved
that inspite of the rgppated representa&lons, tﬁ i have: b(een_
denied the scale of pay of ¥, 9’75—1540/..xw o,f.v 1 .. 1986 ii e.
mmimun p3y scale of LDC, under therevised sc 1@ of pay,
even If the Technical Operators(ChemicallGeologl 1) have
been granted the std bus of Group 'c employee.

their p3y scale of .196-230/- end k. 210.290/.. .

recommendations of the 3rd Pay Commisslon had t'been ‘revi- L

sod and with effect from 1. l .1986, they were g n ted the
WiRAT)y S

J

.cOrrosponding revised scale of ply wis &.975-!

c:brresponding revised pay scale of k. 800—1150/ But as thcy.

ve been classifed as a Group 'C’ employees, :

ntltled to the un-revised p3y scale of k. 260- 0 /- and the -
|

0/-.

~i1) The applicants filed an earller a 'l.ica'tiof[n Séék-‘-

ing same relief in OA 1009 of 1987 and the D) ision Bench.

of this Tribmal by its order dated 31,7 90 on .the §ubm’i..

ssions made by the respondents' Ld Advoca te - ‘ at the repfe-’

sen ta tlons of the avpplioants praying for thé ‘ca ie oﬂ Py of o

k.975-1%40/~ were pending decision before th ‘Ministry ‘and

“the Geological Survey of INdla fomarded the r represenbatlon :

da ted 30.4,87 and the decls\on of the Minis' y was e'xpected

| _
shortly, directed the respondents to disposh of the represen-_

|

t3tion of the applicants within a porlod of three months from.

the date of communication of that order, E\iftnr the $31d Julg- ’

ment has been delivered, the Adminlstratlve Oﬂicerffor/




mroctor General, Goologlcal Syrvey of India 'fomard!-d the i
o .

' a”\]lcants the Mintstry's lottar ¢ ted 27,408, Nhlch pur-’

" por tod to r@ject the claim of the apﬁdlcants {nr thp hiaher

‘8isiﬂ’iscal cf the earlior original applicati‘on

.E-.i e ¢ 'a ' } i

geale of pay of %.975-1510/., o ’\*

iﬂ) It therefore, appedrs that mﬂen H before the
th° Minhtry .'

had already taken a decision rejecting the: elaim of the

. applica"ts. the Direc tor General, G.S.1, 914 not cmmlcato

" siich dectsion to the applicants and the Tl‘ibm&l QWC 310

‘."' .‘

‘\“ a4

Ms been communicated to the spplicants by - the lettei‘ da ted

" sion Bench, in which the Cuttack Bench grantéd Q:b% ﬁ&hnical ![,

responflents direction to dispose of the repi'esentaﬂms.
«; {v) However, as the copy of the: iethr dts27 4.88 '

O 10, Q0, the appl!cants have fllod this applltaﬂon ¢hallen.
ging the said lettar da ted 27,4, 1988 and heve. prSYed for

quashing the same and for qrantlnq them sta l;q,,pf-zpay. of
%.975-140/u, — |

3. ~ When this mtter was heard by the fﬂvlslon h!ﬂéh
3 Juigment dalivered by Cuttack Bench of this- Trlbuml iﬂ
OA 177 of 1993 dated 11.8.94 was produced befors: 'the‘D!via

Operators of the G.S.I, working within the jurisdl"tlon of
the above Bench the higher scale of pay of %, O‘?S_IEMDY;. ‘ b
4, Before the Division Bench, Mr.D.N, Das ldf\d\:oc;ate
appedring for thw resnondents referred to us Q:he judgment

of Bangalore Bench of this Tritunat In 0}\(1153-64 of 1038 SR I
{T.5,Rabtrdra & Ors. v. Unlon of Indfa & Org, ) decided on B

17.3.89, 2 copy of which has been annexed to b\@ reply Of A

the respondents as Annexure-R6 and has stﬂ*miﬂ.ed Umi Nhe RS IR
Rangrlare Bench of this Trituna) had decided the ¢3se of the. !

Techntca) Operators of the G.5.1., whe 3leo ciaim@&‘t&s;/ .

{06’4"" \
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7. Mr.Ghosh has submitted before us that when the Cnmck"'-

Bench of thic Tribunal has referred this fna tter to the teipon-f“

dents to dispose of the represents tion flna 1y 2nd the repte-

sention hag been disposed of finally, ‘lhe app licants Car! s

very well challenge the said decis fon 1in this original app]lca-
tion and the case should not be ditmissod only on .the g!:o d

of the applicants, ' e
. . S i ’ “E
Sr Advoca te appearing for the respondents.

has relfed upon the judgment of the Bangaloz-e Bench, He has 1

that the Bangs lote Bench of this Tribuna)’ has rejected th; clﬂm : l
!
{
8. | MrD N, Das,

alsn 5ubm1tted that the Cuttack Bench of the Tribunal wi{hout
L'h1ng note of the decision of the Bangalore Bench of this Tr!.g-}
’btnal and without 2ssigning any appropriate ressong wha tsoev,ef
{:
directed the respondents to grant the Technical Opera tors tho P
Mqhnr scale of pay and the appli"ants cannédt get the bonef!t +
of the juigment passed by the Cuttack Bench It is also suhv'ol«f
tted by Mc.Das that now that the 5th Pay Commission hes already
been cons ti tuted, the Full Bench may be pleased to direct the '
respondents to refer the case of the Technical Oygerators to the
5th Pay Commission for 2ppropriate adjudica tion and tvhen q A

techhical body, 1ike Pay‘Cmnmiss}ioh hag: a].Léady been bonsﬂbaé 1 j

i
i Ce ] o
ted, tho applicants' griavance. qf there be any, may o’ be o :
. EEE T
scrutinised properly by such Pay COmmisMon o
‘.i' ) {
9.

We have ‘given-our anxlous considers. tion bo Qhe stbmi-.
ssions made by the L4, Advocabo for the applicants #nd the ld ”,,

Advocata for the respondents, We have als¢o: peruseﬂiﬂlo i-naqued

oy
order passed by the Mintstry dlgnlsslng the claim of the anp]L. N
cantg reqardlng their scale of Py of &,97 150/,

{ I h
e
greumd on which

the claim hss been Yebected s that the/ :

it e e
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"employees, which they hive been

: %

s{

Lt 1s submitted on behs i of the Y pn] ) |

—

Now that the sth Pay ‘COmmlssion

has been constituted, -
in our opinion, {t »

applicants ',or,granting them . -

will be fit 4ng Proper. tha ¢ ihe' C2se of the

[RTY P}y sca ie of GI’OU_p 'C!

claimin

q for a pretty lbnq time.
be examined by the sa 1d Commission,

For this a reference wil})
have to be made by the res;')on'dents. K

11, In our opinion, OA,

177/93 was not correctly decided
by the Cuttack Bench of this T

Tibunal, It néeds to be potnted

. The Cuttack Bench has alse

' ;eximined the matter in dotayy 3s has been d

lore':,"-B n.nkch .

one by the Banga-
E

It 1s not necessary for us ty
. : K

3nswer the satd questions. Oh the basis of the above discussibng
n be finally dlsposed of,

the original application ca
nion, no useful Purpose will,

In our opi-
therefore,

In view of the above, ‘the orfgim i appli(;aftionl is dispo-

vetof finally by directing thot the respondents sh

\_Q".’f"'

all refer the /

"pp];ic.éq_tim finally, |




(M S Muk er!ee )

chim of  the applioants to

period of 3(three) months frorn the date of Cmm‘mication

panmd this judgment under advice to the applicénts.

)""'" "N

the Sth Pay commisqion within z;!]
of
!

Joa, ,:\ There shall be no order as to costs. _ i |
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; L AR g; Suivaiy of tha case for radatioh of pqmlo of :

AR T et A opmmcomoqy imd Technical Operator
o \' el {Chemi oy &u aleimed by the applicants 4o 0,A. WO,

'-‘%”;;%‘.;f,} 342 of Visia-Vis judqmmt a-ua m.a ‘ot
A T'Cf :“P.A‘ﬁi;mm M
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s‘ z‘i, ;1«“) $ha folid¥ing pests were unlrM and rod
SN 0T ) aw Technieal Operator (Geology) end Teoiw

oo (Chemical) vide mmnp{ ter %o,A«1101 o2
i 3, M 24,8,78 (m enclewd) v, le ﬂ»nexwre x') :
' E . N };,.)s -'
T N0 premarged ¢ . ;. ¢ flestion tional
- ' ghods Pey qQualific ogod gitidé Pay qualifis
u.tm- TS O Mi&1e T Samecds
Beam, pasSs B 1t -
b st be hl9 o, M,210. OF,'Cluiveles
o Englishe Gé5100y) 2, 3 yeéar
‘3o Bostion 2,810, ArouptDt Wot zppueobla m! ence
Cutter 890/« in & Labores
e toxy ::'nxy
' mtow:lml
o ; Minerel Phye
i sicy or in
¢ ’ Section Cu=
L tading,
S
L faijbsivbery bdsu arovorcr |
4 [\ L
W ) 430/ ‘ o w‘ ‘5“% ?%;

D300 Group*n'  Hiddle Sahesl
270/ (snmx_

Stan4aré, .4 ycu
i.smmux 2,310  ~GiDw O la e oeur
Mlemdnnt 290/- ence Labo-

" retory.

mmnznunwuh effoct fmwusidawmm
vida theie uzm vow-uon/tﬂm-ex.z a-m 17.7.61
?Mn imla ywt: Arnesasye \y’) -

bl ettt -l e L .3“" “fs:’:m s':' Rt rree
, Soale of .6 or tne pEewrev pay
. :ﬁﬁ ¢to ’JJ 1m§m ”{di n9 post of Tetlinical Operator (Geology)
feshnical Operator (Chemic
qon;doobooo’ﬁoooooo
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nignatton of the grades the post of
"lm( l)hmm

. gebied ! S ay patrd latl. & ‘;‘m.mt 126;2. “ionqvi“ )
TN . in P culetion o2 iks ve &
. yﬁ'ﬁ/lyéir mnrhnco la a Saience Yy Fespectively,

) G st e, e st e e o e
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| ?&Wﬁﬁummtmluu Eiﬁmﬁnmum.mum

wvise %“Mwﬁﬁi“hﬁd o t?'w
v m‘ﬂl 1 1 Botanicel Sutvey o
w:;m&ww:vﬁiw to M, PI8184d shyth Contral 4th Pay

4 !) W Centeal Civil Services (eueaumm.mm 24 Appeal) Rules,
1963 postulates thatie

&) A esntral Civil pest eurryin)
e of vhleh 18 »,2

bnwemtwmqmg otiiﬁi!gég! pay with &
L]

i or over frut ree Xui thih ) s u alaisified
. & Grewp'd’ post,
SIS AL ML
{
of »,800.1180/6 and
Group'c' post Sariy & pay scale of mﬂi»iﬂw

e in the feteons Stated under tumid), the W holding the
poRt. of mr‘c‘w.(.; W) & Tech Optr, (Chadeal) heve demanded

| wpivis mli,u‘wﬂlu '

20,12,80 and grent sponding revised m& at m of mws-tsw/
ﬁacal. m.u m Cth by Mhml&a N

\ . ¥he CAT, Calévttk vide their judjamtnt dstad isisﬁs had directed
idente 2o refer the dlaim of the spplicanti t6 the rifth ray
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GOVERNMENT OF TNDIA
Ministry of Steel and Minés . -
Department 6f Mines

,, ‘m Au11019/2/78-M,2 | New Deihi, the 24th Aug,'18
', fhe Directof Genaral,
© - gedlogical Survey of Indie,
. Galduttae |
Subject 1 Restructuring of desiBgiasl Survey of Indie «
Marger and revision 6f #ésles of pay of Hroup
_ @ and D posts e
| C sge, |
* fn pursuance of the réconmenditions of the 81 Review
.. Conihittes €6 rationalise pdy seales and aadies of Croup C and
| P posts, 1 am dltéctéd to convéy the safiction 8f the president
| 0 the Métgar/Fedisignation ard revision 6% ¢S piy scales of the
- yagioud dategories of group C and D postd in:the Geological
Bubvey of Inals as indicated in thé ndlessd i&i mont e ,
4 the present incurbents of thé posts, Sﬁﬁéﬁi% of whieh have
bééh revised; miy be allowed to éxércise 6ption €6 retein the
&xiseing scale Of thé post uncder PR 23,
3, The sanction takes effaci. from the daté 6% the {ssue of
this lettet, 5 |
¢ This issues with the conquifbiies of théMikdetey of Pinsnce
vide thelr V.0, No(SP13 E.21t (A)/78 dated iﬁgg@ﬁes :
| | yours #6iEhtuiry,
o

Bl 88/ .

B0 (ko N NgRE)
A A : thdar Secretary té the Oovts of India
,' :‘/i ), '{ g . ,:," w i . ) . ] ) ,v f‘ ) .

SRR e e cia el _ . A ia aias . .
71 4, the pay end Assounts ofticsf, deological firvey 6f thdta, caleutta
L) 8 Mintetey of Pinande(“apdrtrent of Biphd iditide;
»"/’ CJf 1. 85 248 8&ction, with referance to theit K5:27487%
N i 4 Controller of Accounts, Dephfbment of Mifis; Hew Helhis

? ! ’55 P.8, to Secretary, gij
. 88/ L
[ o LR NG HAyar )
Undsf Besretaiy ko the
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o srAT§M§NT SHOWING THE POSTS INTOLVING MERGEﬁ}%EDESIGNATron AND Eg
’ __REVISION OF SCALE OF PAY

B o '

e Beisting Existing Revised Dasighétion Revised Scale of
S Déé1¢nation Sc:ale)of pay - o . pay (rs,)

. ki R8sy — _ o ek i

GEOLOJY STREAM _
3£.Tech.Asstt (3e01i] 850-28-780-£8-50-900/-
§50,/-900/=

v : ¢

Jr.Tesh, Assct(ceols) 425~15esoo-ga-1sasso~zo—

/NG 1 428.700/ ‘joo/_

Téchiisstt, L

- {p#tpal)

b 360-560/-
ﬁ;f | tabbratory Asstt, | e o
. g{;, Muséidi(Pet/ral) | 330-880/- rabo-atory Asstteteéslg) 330010-380-8B-12

e e Y 800aEBa186860/-
. ﬁ%ﬁg Sdction 130-480/- e
f‘ Cutter 5

mﬁuﬁ\ ittdta 210.290/~ 'I‘echnicai Opev-ator(éeol ) 210-4-226.FBuba250-
B&8kish Cutter S BB-54290/e }
; CHEMICAIL STREAM ?$

?frﬁeeh‘§§att. 5804900/« Sk,Tuch,Asstt (Chem) 550a25-750—mn-30-900/;

é“T‘A'(Ghem') 428.700/~ Jt,T.A, (Cheinical) , 4&@-1s-sooﬁaa.1s-sso. .

“Brins sisver eput00/- y !

;i Aeétts 380560/« Laboratoty Assht, ‘ﬁysﬁaizasoo-ga-15-5so/; \

‘ f@hﬁu’r&iéaﬁy : :
Y pabsratery 2602430/

6$i§htor(ahéﬁ) o | , l

tach.Atbdt, 210270/~ Tech,Operator gigggjzzsazaacazsoezsa ‘
Labsedtory Attat, [#16270/-

e

‘ - .
B e -
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Government of India
Ministry of Steel and Mminés
rtment of Mines .

New Déthi, thé 17th July, 1981

<. Geoleyical Survey of IAdie,
- - Qaleuttay
Sub 1 Merger of aroup G and D gedies in the 0,8,1,
sir, | v

£ ain direstéd to reifet to r:mé 1etter No,640M/
A-11014/5/76/46n Gated 2nd May, 1981, on the subjects
pensioned above, and to suay that the Rrésident inm partial
modification of pira 3 of this ministry's letter No.
A-11019/2/78-M,3 detad 24:h August, 1978, is pleased t6
decide that these orders will take effect from 20,12,1980,
Payment of arrears, etc, ‘o employees én account of these
orders may sccordingly be regulated according to the ravised
dated of effect of these nrders. .

Yours faieh¥ally

.
et At ) L
thder Secy, 0 thé Govt, of India
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T i)  Appitos tdon

2) Letter of‘ eppoinjment boing Memos

- dated 11:9.1984 TAY

' 5) ~ Recriitwmaut ruje ' me
“8) . Ropresentation oted 27,2,1987 - ‘ol
SR ) Ordor and Judgoojrt dated 31e7.1990 - ¢pt
| &) Lawyer's lotter juted '7.9.1990 siid " g
o ’ datad 2061141990 E
) Imptighed Meroe bping doted 5041144990 ¢,
e
dotod 7/20.212:1990 nod doted 2ed2 i
1090 ! '
B
, S gnoture &f the Applicent,

hate of fiting o '

o= \
o - \
Mte of r 66élpt by post -

Naptatration Kawber =




creraal, A TR AT

CALC ITIA

RN,

1)

b)

5)

6)

7)

2)

10)

(‘ooloz';lcal Survoy o7 Tncin frployoas
Assoclation, 29, Jawaharinl Notru !oo'!,
Celcatto = 1G.

11ibir Xumor Nose, Jecrotory ‘lenerol, 1[
Geoloizicnl Survey of Indio Tmployeos
Asmoointion, 29, Jowhariol Nehru iond, |
Cateuttn = 106, .

Arotinde Tma, son of MF.Tag,0zed chout
23 yeors, Tochnicol Opomtor("hc‘niml)

under {roctor Geéiidral, -wlo-ical U 28
vey of Inala, Coteiitto,

Aparba Choudhary, #60 of TePelhoudbury,
nsod about  yooiRg wori:ing ne  Technie
cal Tporntor{ceoisosical) vuder N, e, 'i*;s:ll

Culcattn,

Monjit Kumor Mandyi #on of Lote MeNelund
a;ed tout 34 yeots] vorkimg oa 'Tochulca}'
eperator(Chiom) undér Hate, 5ST,Colcuttn,
Nl Chaudro Shosdb; eou of H.J.ghoata,
vrod sbout 34 yentrsd; worlcing as Tocimi-
onl perntor( hiem) tnder e \.I.,uslcutts.

Indrojit “hiosh, non oi‘ ‘Mevioah, of c:!,
about 3% yonrs, workinp as Tochnicol
fporator {Chame) undér GeteT.,Colcutta,

"m)p'm Humbr lonno, 86n of Lota Aoy
roed nbout 3h ymrs,%r@.ing ng Technicd
opomtor( Thes) under“’??so.'f.,(‘olcutta.

Abdul .‘amod.xmtkgaon of Nale‘eik,or0d
aboat I1 yeors, wotrkihy os Toclnicel
oporator (“Geolosricol), under :5Y,Tnl.

Touranso Doy Cloudhury, son of c‘;.r‘.FQy
Shousdhury, o god about 26 years, working!
da Toctnicel Opérotsd Gbder eSale, = [
Colcuttoe o S

- Yoe 3 to 10 ore nli vot'klug; yndor
i roctor . Gonotni; ﬂ.!i Tey 27, Jmmtm“
101 Nobra Redd, Ceisutts = 13 :

Xt Appltc‘enta-. ;; lg



1) porticitors of the ordora asoinat . ' j

whlcll application ia mado,

mo opplicotion ig nmada ownltmt -

i)

it)

111)

the Administrotive O €14 sot, fob ?‘ﬁ' ;

@ .- "f(‘.li':i‘,):j - Wk‘/

1) Union of Intlo, service throush the
Secatary to the Govot'nnout of Indiu;‘g
Hintatey of Stéel & | ¥ines, Department
of Mines, Now Deflidisantrd Hhmmn.
Now Dolti. -

2) eoloelcol Survey bf‘ Indte, sorvlco
through the Mreétse f‘onerul, havln |
officent 27, Jawdborinl Nehru 'oad, -
Calcutta = 13, |

A\]

v 3) pirector Generol, Géofogicol survey of
Indla, bhaving: of’t‘iégeé 27, Juwohorla‘l
Hohry foag, Coteubtd”s 700 ora,

?

ésdis Nespondentse

PETATLA 61 ARPL} CATION o

the arbitrery, whimsicol und diaot‘icjinotory trootmont
rnoted to the npplicunts by not is’éﬁifﬁ:inﬁ proper pay

s*}

nonle cormonsurating with the Cig'b“&* aud t'lnulﬂon-

tion of post {usrnity of roponto d %
fore '

Momoe-Noe 452/A=110:1/88/16A-1 dbbE

0
uos

éts madg thorp-s
i _

0%11- 19’)0 of

gddre-ced to rl M oBose ond othShE
with o copy of the Finiatry of ¢ téom .;5 !iluew I‘opttoof
inas Lottor No.A=26022/6/87-t.11 (ia@* ;
purporting thoroby tho refuase the i:f‘jf"i" of the

applicants Mr nesl nient of propSF‘ 55'.

Memo . No.lnéjon/')/i('i)’?)/l.nwé 5$9/88 dai'od 7.12.19')0//21.
12:.1990 of Adminiatrotive O rficof ﬁ&b'n’.«v., eIy Cod
oocloplv: thercwlth copy of obove ” s dotod 30.11.
1990 aton:: with copy oi‘ the totter qﬁtsm the ‘m)lotry

aa above, J

ioéf?é‘rcnfo : 3.




G/? w%xm )c/
, 4v) Momne Nos ﬂ«QGPE?/! O='te2 datod 21.12,1990 from

L tho 3 .
. ;_4, ” ,h'w‘k . I‘ir’ol:‘tot’. Govteofl T ‘iﬂ. Ninlntry of Steol A Minos |
5 ‘wf""‘ :_ L Ligptte of Minon nddrissed to Sri Somir Xumor “hosh, o
) el Advocate, Fiph Court,lolcutta, roltereting the docisior
of rgjoction of tho jroyor of tha Hppliconts for Prop r

PoOYe

) duriediction of the Tribunnle , _
The applicunts doclore thot the subjéct motto- of the ordet

oreinst which théy'wm)t‘ rodronsol is withib. the Jurisdiotion of

..{: T

1

the Trivunoi,

3) L'i’n‘it‘:ntion.
Mo ::pplicsmts!‘ut‘thm‘ declire that the Gpplicoting fe Mmoo

withiin the timitotion priod peocribeod undor Gé&ﬂon 21 of tbo

Administrative Tribunsls Act, 1985,

W)IACTS OF THE CASE. B

) , i , |
a) Tuat your opplicant Yoe 1 48 the rééii%’ﬁiﬁéd nion reprow

paitting tho stnflf vud workoras of lrooloslcal ‘iurvey of India tho

Réapbndent ¥oe 2 hercof (herelnoftor rofnrrod io for short es

t3181) nnd the nppiicane Yoe 2 13 the f:.\orotory Gmeml of the

nppil.cm)t Hoele - -

b) Your oppliconts state thot your applieahta Noe 2 to 9
8fo the amploveos of 351 tolding civil poets %iihih the menning
I ' 0 Article 311 of the Conatitution of Jadio an iaro citizma of

 indin,

o83 wentioned in the cnusge ‘litln o thdng undor Dirﬁceor Cénoml. of

TN .
~s .

0 _~§?f L 631 and juinad the poata einco 1990 onwarda on divarae datoa

which post whs asaipned tho pny scoléd oi‘ Re.i’ib—ﬁgo (unroviaod)

© memmm——

In this contoxt your appliconts crove 1enve td’i' ofor to the
rospoctive Letters of appoftitment of your a’ppiio’ani'*e at tho timo_

I

75‘.05&;



Y

. o hoarln: anst further trrh the‘ sne 08 port ’oroo“ 17 nnceonm?y
;:/', R A Yorox copy of ova of wlhich lottor of :appolntmmt doted 1147
bt "' i93?& i1azued 1u fovour of ynur appuomts No. 3 and Noe 8 i 0“’
| :_g\i mmazed fieroto ond marked with the iotéai" - 'A'

. d) Your ﬂppllonuts stote thot  tho Gmended rocrultmont rule
for eppointucut to the soild post of Toslitfcal flperator wore fre

omed ond published in the Officinl Gagetté in 1970 «hitch fntor

' eiiao postulote thint the pust is cloasified as G urmal, creTIAL
ARRVTOR ncuny 100 (z-sm:--"'.ar:J'nw?nu,/remesm\zwm), corry n pay

esoole of !'s, 210-"90/- ond the ed-:ootiouﬁ it othor quotlificoe

3

tion roq-nirod for direct 1recrultment uat‘o;breucribed ns

1) “otriculntion o1 its equlvnlehé

2) 2 years' exporiomco iv suy Ld
Patrologicnl/tneral Physics ,0

Btory vize Cltiemicni/
E‘,in toction Tutting,

Your appliconts crove ledqve to rof‘ox‘ ﬁ% tto 821 rocrultuoad
rules ot tho tino of lheoriry of thia opplicatlou niyg mrthor tro«

at tho asuo oo pnrt heroof for thelr impdr!: fcopo and offoct, a

, Xerox copy wheroof is niso ennexed horets nnd porkod with thp

fottor « 11,

q..biu

¢) Your opplicnnts atrte thot the s&nfral Civil Services
(cinssificntion, ontrol & *pponl) ‘ulon, ?@55 postulnto that

1) A Centrol Civil vost corrying & ﬁsay or a:gé¢nle of
poy thae moxivmm of which s ﬂasj_mb/- or Lons - i3
clnanifion as Croup = *Ht poet

e thd e

11)

Aud o8 por thé ﬁooommdai:i‘&hﬁ 6f the Lth ray
Poy Comtiiee 6 ond sdceptunce Ebnroo!‘ tho s 0l droupal
poat carry o poy scilo of N#e 50@-?.!50/-

e AND &

Lo Py PR
Sroup 00 poot capry a pay scslé of né. 975e1500 /=,

evée 5




bat the poy ond geole at par common suroting to “roupeC post
P

v {n tems of tho cz':n(ca'u\).'mms. 19@5 __?ﬂs not nasimed nad the

) an _

pay and the scale nssignad was ond/é"i‘"iﬁ ~Bim1‘lar to that of . bt
' 0]

Group=D poat whigh ue'eimxment of loubk poy sculo whra not only

arbitrory, fllogsl, whinmsienl but aiab in violotion of the fundn.
montol nile of law ond the stotutory irovisions ~within the

meaning of CC3(CT2A) ulane .'
t) Your npplicant= state that fn the Potanient "urvey o!f‘

India the poay scolo and pay for smilhf:v and/or identieni post
,wog nssigned Re, 260-430/« ‘unrevisod d:;ce rovisod to Ne,07 5«
1540/« (1) as per t he recommendotions of Lth ay Cormisaion
but your nppliconta hierein ond other sitdtorly circumstancesd emp.
loyoos ware, from the very inception, B‘fsim; troatd:! in o diffore
ut ond dlacriminatory mouner ond thoy ir‘e“ﬁ'o boing given o tower
pey eud scole of that of froup = D poa_f:;imd not the pay end

scole of t:roup-oc post thouph roquirinu 'é

tban thot of Group-fl postige

m-N- '
1) Your oppliconts stata thot n"uﬂ ‘ﬁ tho nxbitrary, |

i

{1100t ond $1ler0) nove and aots &ns o 'ti

ok

itios of tho rospon-

dont nuthoritios and nonetgaignment of fu;%ﬁ i‘ poy ond nonlo

' eﬂrrgé:mmurntln:; to and ab jar with the §
‘ .°“’5!‘ doio rtuonts under thie tghtral Covér

rcale neslzv.ed in thoe said

with tho pay

wero !‘Gpreééi!tlng their cnso to the aui:!ioi', iéé concernod ' for

dHaerinfuatory treootnent moted t& your a piﬂ?:mtn nnd ttio mmbm
wé 0f your npplicint Hoe 3 to which your & '
. . once bt tho time of hoarin- snd furthet

hereof,coples of some of difch ore aonaxdd

oo g the lotter «,'C* colloctivelye




n this context your o i At ciovo hmvc: to t‘of‘m- to
suld c2<(CCA) utes 1965 o3 the recormoismtions of ttm Lth Pay

Commmiasion at tho ticie of “ooring wndg hfrthm' trost tho sono os

port tiofeof for thoirp oo ety snopwam! ﬁf‘l‘oct, ir nocoasn\b‘y.

f) Yonr opplicants atate thet the Futidcomentol "uloa [rovido
t;xot (rrou;a - D mn!omm mll ratiro i‘roni sorvice on supomnn'w-
tion ot attilnuent of the 226 of 60 yoahi, vherons anplbyoos bolo-;
brAnl to Foup~3 poats will retire . 6‘t'§minnmt of thn bie of 52

(£1 t‘ty etrlit ) yeora and siuce tho Tectivleny’ Cporotore vig, your

‘eppliconts ond otliors, as por the rules; éroe to rotiro from sere

vice ou ottoinuent of the ¢ 0 of 69 yearé ( non not at 60 yoors
itie tho Uroup « D nost ) tho sime mokés it erystnl clear that
tho soid post of Too!micul Opor: tor beiﬁmg to ‘roup=C post.

z) Your opplimnts atato that from 5‘ pledn revdiug of Paros

(d), (@) ond () sbove 1t would he cryé%ﬁi tloor that the poat

of Technicnl Operator has Loen clameiﬂ.%ﬁ Jand 19 Group-f" po st ~

ond the o ducationst quaiification ( MotE : ution or equivoient)

bas sleo Loen prencritiod cnme and slod16E L6 thot of ot!:or

}\- *3.

Clage=111/3roup=C posts ax olso the agé of # perannuaeion/
‘[{

rotirevant prescrived the scmo ond olmtidé o thot of (roup=n

&

podat -

:

atrtmé,oly onoush tho pay ecnla tiny Laen naaiz:iibd for the poat of
A

Tochxalcni Opérators simtloc to that of um;hp‘-n poat ond not ot

.‘ £y

R U
. TR wr L
PR NN

Apnr snitfor commonairatiig to tho poy sc:: of Siroup=C poats os
postuloted in tho enid do3 (ChA ) ules, 1‘963( ginco rovised ).

g) Your opplicants stoto thot gince yous npplio'mta herein
aud othors who are tho mumbers of your appiicnnf: Noo 1 vore opp-
oitnted {n Group=C nostd thotr pay end pay adaie pustit co hnve |
baen nsstigned ot por ond commanisuroting t6 t!io GroUm s 'poo!:o ,

.

/
otd hot othemd.ao but in the instont canoﬁ:houwh in tho recm- :

ftrnoat rutes the poat Lo dnacrlbod ond/oi' clﬁa‘si fiod nilif}i'oup-c'/

poot



oA e . - - ~ . hd - . -
f9/' ,4§;zeoc44wﬂﬂL**:;i\\

3) Your o; plicantas gtate thet tho roopondont authorltion vid

‘. 'lattor doted 14.12 + 1087 nddrussod to the Boorotnry Gonarmnt of yngy\
'-:i&, N
\"ur opplicant Nosl informod inter alin to thb of foct thnt theo ravi.

aod pay scale nttached to the poat of Tachinfcnl ﬁporntor(PHQHICﬂ

Gcaloglcul} will Lo Nees 00-11'0/- on implomentntiov of the hth‘n

Poy Commisaioh recormendcations thoush 4t wag clearly stntod tﬁét

!

the said poats woro andfor are ﬂroup-b poats, to which lattnq

dotod 10.12.1987 your opplicants crave refo?éhca at tho boaring

aud further trent the somn ns port horeof, ir Necessary.

k) Your opplicents stite that when admit tedly the post hold‘
by your spplicantas YNoe 3 to 9 and tho merbers of your applicunt
Moel vize Tochnicol Oparntors for which, uéf%ér thie rocruitment

' rules, oducationol quntlifiention has Heen préseribod oa Motricue
1ation Losidos tho nre of axpernnuuntion/réﬁifamont‘proacrlhod

: ) S . L
a8 58 yours which are prescriboed for no Claéﬁﬁgﬁ #and/or Sroupen

post under the Cantral Govarment and the fﬁ 'ﬁiéﬁl Oporators

'»

rHI ,,r

working un:dor the !otonical Survey of fudia nra treonted nnd
clasasiflied a8 Uroup=C posta s hound to be héiﬂ to be firoup=C
poast and as such they connot ®1d could not ba éﬁﬁisned d{frorenq

s

scale of puy prescribed for iroupsC posts ﬁﬁé’—p%ﬁ cannnt be :

mataod with patent dlacrirmiuation end motan ﬁi&ﬁ soimilor treote

ment ‘and scale of pay by the rasponcdent authé?ﬁ\iﬁs toking advnn#

tasze of chetr situntion os in the {hstont cnn ich as arbltrory
’ 3

1ltoga1. whimsicnl without ony basls gormone t{ ? bfok besides 3
1, [ i
¥ Lo
!

Foeadurnl Juat{-

boing violative of tho principlos of notursl bﬁé

¢o equity, Coir plaoy as nlso the *nnqtitutionai #oviaions cnshri-

ned undor Articlens 14 oud 16 o' tho bonstltntiénﬁﬁf Indla ana tho

same farthor purport to encioncth upon tho fundanentn& right of

‘»

s

1
your applicints which cannuot bu tolk onowny nndi

Heriad by the

1 fsi

L .

faspon:teut nuthoritien oo vo plaes eand in sny ﬁB Wit ovor,

e
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5

R

*\Q
M”C/” g/
1) Vour :‘p’il'lil Btale tht H 0uth0l1tiv~ concarng:! w'o:uzo

resyotitonts herein in cross violativy of the priveiplon of nnt'w-

sl on: procodurat Justico ona the fundaneiital tulo of 1nw!inf

diecrlmin)utory santer fixed the pay led 1 Croup=D poats 'f:or
the post whidx 1s cloabiried eg UroupeC poat by the uut'mritloa
thensolves iﬂ(‘['ldin" 1o tho Recruitmont ﬂuiea which poatulote
for oducotionnl qustification ag l‘utrtculaéion or equivslaent ;fmd
e of rotiroment aa 58 yeary ne applicabib io ol1 f«lans—-]IT/
Groupe po-;ts (oud uot at nl} pmecrlhod i’Bi‘ My “roup=D post )
end tho assipimment of lover pay ond senle fHi hi Sher post by the

respoticdent nuthorities 1a bound to be el d é& bo nﬂ)itmry.lllo"wl.

whimaiml, diccrlmlm)tory, nned the some lu viéintod hy tho vlras

‘“of violation of’ the constitutional provinioiia onshrinod un-lor

-

Articlos 14 nad 15 of the Covetitution of Ik’i%?ib, hs nlso the

funt.bmmvtlll rulose

m) Your appliconts stoto thot opsfnat the voumaass snment ot‘

proper poy and scale vigp, Ro» 975«1540/w rﬁomoctivoly and t’ér' 5

tiousdrawvel ongd non-dlnbuzamont of arraonrg "ut) fixntion of pay

predcribod for Sroup= posts vour appiicants iﬁovOd oo applicoti gn
utider Section 19 of‘ the idistnietrotive Tribuhils Act, 99) be!‘oxi*o
this Hon'vlo Trivunai whictx wis ro:istered as ﬁahe Yoe 1009 of

1

1987 in which the respotidents ol ontored nbiaeamuce which wne

ultinately hoard by thoir Lordahlpq tho lon'blﬁ m-. Juntico A.!’ '

fhottnchoryya afttine with the: "ou'bio .
tuelr Lordahiipa upon hen ftig the bmmed Advoéet‘ﬁé tppoaring for5
tho porties, were plet:-od eo tativor J‘zc'"eﬁ“’% hd otrdot on BIst
of July, 1990 tnter salin, to the following oi‘i’oce -

sesse Tha Lde: ounscl for tho nppuc.mts oinpimticany nvorrod

o

thnt thero s sori >un otionmialy in ;,.i in{, ttie nppitc: nta

0 pay oc‘lo which 48 o: mittedly obbl bio to !zroup-g

i
3
1
euployees but ot tho same time clné’é. fyins tboe poot !

GroupeCe Iur to this ouomoly the ﬁbpﬁ"%}siﬁé suffor

PP S L A

-



| @ ' W’ / v |
o {rom double Jeopardy /didadvuntsse of drowing poy in o lb’;.;;??/
i~ i/

Te ™ eonte which 18 not cormunsurato with t!ioh‘ Etotua on OroupeC \'5\
v & O=ployebs ond 8lso they hinve to retire twh yoars euviior thon t?:e!
correnpondiuz employees in tho sawe poy ééhié‘ who hoave baeon ¢cleses
Uiod 08 © sroup=De The Ld.utanding Counsgel l‘oi' the roapondmts |
atato»: ttwe 0g nliroady explained in theis i’e»ly, tho wovernmenﬁ‘_;

haa ‘fNitly lmplment od the epecific recomsaiidntions of the hth Pa‘y

i Commimsnion and tbom iz no Nncwmaly as sudhs iié\'over, the ropross

éﬁ&atlohc ‘submit ted by the apxilicwxxea are patiding with tho Govte
end the finol a adotsion is expectad to be taiéé“u shortly.The epplii=
cotion 48, theréfore, pre=muture, 5

In the fucts aud circumstunces of thé 5%‘

/

respondouts to disposs of tharopree&h “iiona of the opplie

z

86y v 0 direct the !

‘»

&1

A

cants within o pertlo” of threo months é‘m tho dote of this

,r’

order,

SRR

i

G

oL

A Xdrox copy of the certified copy of ﬂu’order ond judgmwc

dated 31,7.1990 of the on'blo Tribynol e ai#nam: heroto and } |

P

"' marked with the letter - 'DY, ' 32% 0
SR n) Your sppliconts stnte that thourh tiﬁ"b prder nnd Judge~ 1](
j _ want was pnensad after Lonring the ioamed Mﬁocatc pppooring mrf |

i

the rospomlent suthoritios also ond the rospggﬁ‘:;!one suthorities

wére in thé know of tho same tut they did m’i&:ﬁél with and/or :

: v {.\,ﬁ“. ¢ A ) ‘ .
dlepost of the #91d reqressutetions of the eppiisonts which 1e |
AonesiresC to this epplicatior. as nleo ﬁnno:ﬁﬁ'b—oc to the soid

potition of motion, consequont: upon which thé ﬁeﬁi‘déd Advocate

. . A\ 7 o . W 'r4 - 7 ]c
of your Applicents whilo qioting the relewwit ;ﬁ%ilw of the :

it

o , .
soid order ond Judgmenc 0s el ebcloaiing & c%b'i' theroof, wrote

.-71,, .-

& fotter to the roupondene authorities r@quéﬁ’ﬁﬁf Y tham to comply

pe’

with tho snld order and Judzeent of the “on'bie '-._?iimnui. [ cooy

T of which Lottér is sunoxod heroto snd morked with flé fettorer,




©) Your oppliciuts astote het Anepute of communi cotion ““drv 67

3 kbowled.e of the order and Judgqawt of 65. Hon'ble Tribunei, t}be

k roapondont ocuthioritias did not ocompiy wlii:ixtho sano ed did not
danl with and/or diaposo of tho said reprooentations of your
Appliconts conmoquont upon wiich the Le:irticd Advocnte of your
vpplicouts agoin wrote e lettor on 26511-1990 to the roapondont
authorities reminding thew of the ordora p:eued by the Hon'blo ‘
‘n-ibunol and for complionce ‘herewith, ao’ﬁbir th or'eof {8 olso-
thioxed hereto and included fin Annoxuraek i:ii'eof.

p) Your appiiconte gtnty tbot the Aﬂﬁi{’nt‘raeivo Officer,

for Pirector Ugnernt of Ceolozicol Survc}' ,‘}indiu vido Momoe. date

addressod to the Secregary Gengrni o!‘. y iﬁ* applicant Yool
30+1141990/purported to auciteo therewith moopy of tho MomoeNoe

Ae26082/6/87-MeTT datod 27.141988 of the ﬁiniacry of Steol &

Minos, Nopartment of Mines which was sohché to bo self =

bssipgumant of propnr pay and scole of Oroup ‘a{ ﬁ's postses A copy
- of t:ho 804 d Haoe doteq 30.11.1990 Y. ) nho E{ti Eopy of tho Memoo ;

dotéd 27.4:1988 of the Nlnieery fo annomci bir%o end morked wm:

. ‘.'~

the tottor « "‘5 |
It 15 etated in this context that nnd"’i‘)&vw of lotter dated
7012.1990/21.12.1990 copy of the satd tetEdt iited 30.11.1990

along b_:iéh the enclosure thersef vis, the Né‘iﬁo doted 27.b.1988

of the Minletry, wns nlso endorissd to the L&Hﬁé Advponto o!‘

your eppliocants copy wherebf ‘s Bidoe annuaé 9@3 shd inclqu
i Annoxure-?‘ béreofs M
1% 15 almo stoted thut te Diroctor, mhin@i‘y of Stoel A
Minos, Dcpurtmme of Mines olwo wrote & ietegrfﬁ: 21.15,1990 to |
tho Lonmed Advocate of your tpplionnts relt%i‘oiinﬁ ebb dooia!on
contoined 16 lotter of tho Mirdatry doted 27.551988 a8 ols0 thnt
it wos not foseibie ot thia lote atego to rioia&i the rocmmendu- ‘

" gt A
thotis of tho Noview Commitboa or 1978, 0 con¥ whiardof ts nian



. . ’ - —
entexad horoto and lm,:l'.uk;d N ADBRAXITre - F hereof. /0/

*’\4, P q) Your mapplicouta stote that when admittedly thé poat of {b
Y _ \
o Techniocal Oporator (Chamica l)i)eolomf) is classifiad os Omub-O’

postulating the educutionol qunlif!cation of Matriculation or

e+ LRI

equivalent therefor aud proscribing the 038 of rotirovient as S
1iko nther Sroup~C omployecs as algo the Tachnicol Opotators
in other departments under :he Ceutral Govermment have boen

- |
.assignod ropmr scale of pay in tommsol tho cCs{CCA)mles in

queation, assignmont of poy sosle equivai@éit to the pay sdele
, of Gi*oup-!) posts whoso ogo of retiremeﬁﬁ Ifom sorvice is 60,

‘end not 53 yoors for which post oducaﬁloﬁ&i qualificntion is
PR3

oleo tot prescribend ae Matriculation, end when tight to receive

}49\

ot par with others and/or equal pay for oquol work, is lornl ond

T
mndamontnl the soid fundomontoal right cniisnbﬁ and could not bo

sought to be negoted and/or d ented on thé 6ioa of ‘'too lato AN

or sny plea whatsoever tokirm advantage 6? their own lechea ot'
it
1apses and/or oxocutive action rendering H:E éntire acts and |

' “5}"

activitios of the respondent: anthoritios iﬁ iha mattor of remenl

of the proyer for fixntion of propor poy t% bo erbttrary,lllorﬂl.

. whimsicol, bod in taw,/ without {urisdictiobsvviolotive of tho
l \ I'
prinélpiles of naturnt ond pr ocedvxral J.wtiéﬁ* fundamental rule

of faw and the conafitutionnl provisiona eﬁﬁfwined ander Arelcl}eo

14 qud 16 of Ehe Conetitutlcn of Indin ond Eﬁ Ehis gtound alone

‘i; :’,
the purportad coamunicotion and/or tho HMexit 8 cﬁhtvlnod in Annoxire

F horeof including the letter of tho H\liséi‘? éﬁfod 27.h, 1988

ought to bo atruck dowm in 1imine. R : '

!

r) Your opplicunts stote that since Q;hé Eauso of action ore

{par
a;‘u

sume ond aimiler and the relief souzht for 6 3150 & omo end tmi-
lor, your spplicants ere adv teed to wove this appiicntion Jointly
and pray for leave under tule 4(5)(a) of thé Adminietrative
Tribunels (i’rocedure)!'lulea, 1987, for redrébsni of thelr ;

R ,f,' griecancen, . o !
' |




5)irounds for telief wif

m;.

1) For that tho post of Tootinteal Obombor(ﬂ>mloﬂl/ yeolony) \4
toving boen ¢laepifiod as Uroup=C post with roquiremont of edue \\. ‘

cational quetificotion of Vatriculatinn of equivalont ,oxporioncc.!

vondition of gorvice tuclucing sro of pétiremont vise ;8 yosrs

jike othaer Urotp-C employeos under the céhtrol Covorumoent,ennnot
and could not bo nssigned (ie-simitor sdble and/or tover seale of
poy of i}roup-q posts insteod of sonia of‘ pay assigned to other
Group=C posts workieg ﬁndo|' the Central f{w‘l‘iémmmt in termeof the
ccs{cca)iulesy without roﬁdurlnz the aamo@o bo had in low, withoul
Jurisdiction and d1 serintne torye

11) Fur that the post Liold by the epﬁiimnts ond othars who
ere mombers of the spplicont; Noe 1 heing Ghup- post for which
atotute provides sjpcific nesle pf pay viu. the CC%(CCA)mlaa.

contot bo asd gned lower scolé ot‘ pny whi b aotunl!y 1s mmnt for

Group=D posts by tho respondonts boro’m aﬁ i.n the tnathnt onee
taking advontoge of thetr ow poeition td. ad dxooutive fiet which
show bot only their mechanisn} usurpauou 6? power but olso vio=
totlon of equity, fsir play, Justice and ﬁlo i\mdumencul ru!.o of ¥
fowe ,

¥11) For that the respondent onehor“imbeing atn tutury
puthorities cepnot end coutd vot act ond :i'ocood in on oxecutive
‘fiot otid sesizn @ pay acale  for. the hizbeif fwsﬁ which pey sonle

{o iy font méant for tlie lowed poat vide Grénp-h poat ond connot

dony aseigument of blghor and peome pey ﬁcﬁii' % tho opplioante
oiﬁtg ttoo 16te' ne

on eay plen whntsosver for 1e8a to mak 6

ao'n:rht to be cdone in tbe iu stont casod opd ém Ghia ground otona tho

purported orders and the. comrsinicetions cﬁntmiﬁa& in Annexure = F

horeof, ought to bo strucls douwd Lo lﬁnui', ‘

0.0013.:
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*.’; IvV) Tor that tho onplicints end others who are tho mewors /ﬁ}

PonEeL f‘
gt ef tho appiicont Noe.l ammitteily boin;; ocleasified 08 Group=C \}\{ o
' asployecs in terms of tha clnnaificotion made in the rocruftmont

rules having tho tagte of Article 309 of the Conatitution,oafmat

-

bo éssicved poy scale which fs adnittedly tho pay 6f CroupeD

employees by the cuthorities conocerued in 8 exocutive fint o‘ud :_ fh
i tho some belng atbitrary, tllogel, whlmaicai and olso violotive i
of the ststutory roquivrements ond ir ovialons and the corstieution- |
nl provisiona ouslirined under Articlos 14, 16, 309 of tho Constitue \‘
tion of India, rendern'tb‘a parported desistsii and ecorrmnicotions t

1iaoble L
contained tn Annexireel hercoi/to be  strillt down tu limine.

L V) ror thot right to recoivée equol pd¥ for equal work end
proper pay 18 legel, fundomentnl ound conptitutionn) ond os such

3

assicnwent of lowor pay sosle for the bighéi% 8lossifiod Group=C

post in on executive fiat by the roswohdeniﬁ end refusol of the|
proyers o moac by the responients show not i‘s‘iily tho u:bitrory, i

fi1esol end whimelcal move and adts sud ocii\‘“léz of the t'espon-l-

dents herein but the aome olm pusport eo ﬁirﬁ:o gt the vory root

of the constitutioncl provistons enshrined uha # Articleos 14 and.

16 of the Constitution of Irdia rendoring thﬁ purportod doctslon

4;“
o J

and cormuicotlon coututnod 11 Anttexaro~F hé ooi‘ finble to be

v T P 2

#thick down in linmtue, |
Vi) ror that Ghen tho representantiong tiéie soushit to be 1
disposed of bf forwording o Mumoe of tho Minidtéy doting 27.hs
1988 the somo go to showthnt the respondents 'ﬂléii.bemi.o’ly n‘ndE :
witfilly, with a view to frustrate t!x‘e right il éid 1egit!mnto‘
élain for equal ond proper pay of the appilé‘ﬁ"fi%. fi16d their

roply stating that ¢t bo repronentnuons wore “‘g&idiug, on the

besla whereof tho npplication was disposed of dirsating to dlepo

Q:;L

- of tho some within 90¢ doys et the reepondmtn thaving not comp!t

thorawith the appliocsnte hod to couso service of hotice ehrouch

:




. ‘ o C%’p,“ %W/C/
thoir Learned Advocate for violation of tho orders of tho tontble

/&?

p

N
“Yfor by the Hon'ble Tribunal slow the purported move of thn Feapone

\‘> R Ti"ibunnl, vhich tiopesction nm!-or tnaotion within tho timo ordered

dotits to negate nndfor Crustrite the righttif ond lezitimate clahn
e B of the nppliconts for equal pny for equei VG’ﬂc and os por the:
‘b!t-atit’tory' provisions aunil tha CS(GCA ) Nlede i
‘ VI1) ror that tho Purported dooisiob ond communiortion contoine
ed in Auneturoesr hm‘nof‘ wore tad in lov, witbout jurtsdiotion end
the soma v are for, ther arbitrcry ana mlai‘iiﬁs etme‘! ot donying thoA |
B opplicnnta_ opund pny for equel work on aiﬁb Eimir fundoment al
fagol and conetitutisun) right, .

VII1) For that tho rospot dent uuthériéfl}géf"éohnot tulco advoutage
of thelr o1 situation and cannot deny éhé rig%tml ond legitimeto
cleinm of tho opplicont vhiich besides boing ét&tui:ory wes also
mndammtnl and constitutlonal. £x on the pléa 6f bd nz 'too loto’

specially when muctummtul right cmnot ba takéﬁ owny on any plm

whatsoover ond on thiscroutid alone me purpcreﬁd doctston and the

. : comrmnicoationsg coneoinod il Annexiive » I hcro ? bugﬁt to bo struok
down 1n limluoo | " - |
1X) For &mt tniice 4n lov ond oot wéi‘&v';ﬁ%émﬁt from the face
of t ho donini ot‘ lopol, fundomentni and con:ﬂtuﬁionai rinht of the
appliconts to recolve proper soiary snd pay na Bleo from tho fnce of
‘ the purported decision ond commmiestion con%u}i‘g_npa in Avnosure » ¥

~

tieareof.

X) For that motafide 1e tbc foundation oi‘ﬂib im’rportéd decieton

oesd.mmont of * poy scnle meont foi L‘&roup b pbbtﬁ % tho oppuoants

tiolding SroupsC poste

Tho npplictuts declare that they hove avnilod 6f a1l tho
'rc’m:d!.(‘m avelloblo to tham tindw tho rolevnut dervicos riles shd

made r«smgenfnvinn ne contninsa Lo Ammmro—-ﬁ hem!‘ oa olso tho

<7



-"‘L“ _ - W"‘GK/

o h ol ‘ !
‘v notlces themg throuzh tbcir !wmod ’bdvocﬂto g contoined in /06

* Anemire-£ hereo £, bt to no effoct,
\

7) Matter not proviously filed or
ponding with auy othier cpart,

The spplicinty furtter declaro that theay tind not prevloufa!)"
. _;'
fiicd any opplicntion, writ potition or silt r»,s-fnt-gxing thio ,o:"dofé' in

ohy

respect of which this application ia m'déé, boforéa my court (fn'
other authority or ony oélmr Bonech of thé %‘i"ihunal pud vor amny suctl}
applicotion, writ petition o,l.' enit ie pendliip Lofore my of theme | |
8) Ro)pof(s) soughte ’ | |
In viov of the facts meutiunod i .iiﬁt*n L obove, the |
applionntss proy for tho followlug rolief ﬁ) -
a) To cuncol, withdraws m"!/oz' raacﬁx@ %o pmportod doolnton
‘ ond the commuunicuti: n contsined ﬁx Ainexiro~r horeof incl
wuding the letter ol the ‘!inlstrif éat:ad 27.h, 1988 ro;‘erre
| ‘$o thoroin piurporting therehy 06 am? proper poy nm! poy l

i—s

gcnlo to the apgilcnnta ond wmbot-ﬁ 61‘ the appltcont ho.l |

ongd to reject the mpreeanentioni ﬁndé therafor,.

b) to direct the r espondents to nséi‘ ';;iino poy ecol.e to| tho

post of Tochn!onl Apstistant (Ch&fii iﬂ/(}eolozxy) via’.‘ j‘ﬁs&?
.‘ . ’ vﬂ : »
«1840/= B8 0gsipned to Croup«C péatigrotrospactivaly ;tmd

,brieing ouc thoro-
3
WHEY tho narbors o the

TpE
BRI

to drow end dighurso prresrs of soi_g

‘from to the epplicrnta and bﬁhﬁi"f’:.

Applicont Koll. .
¢) Togrent leave to mive this appiieﬁiiiﬁii Jointly un\:deg Mule
4(8)(a) of AdrministrativeTribunals (i:i;’Pééexi‘er)T\‘\lo_:e,51987,
#itice the couse of ¢ cflon end thé ¥ellsf mught for "fd'ro

@smo 8nd almilars , !
Q) And tp poss such fui'ther or other ox‘der or ordors’n «io
your Lordabipr mey oeen flt onad prnpprs

And your opplicants os in ducy bounst shnil ever Priave

o S U . . W
e — - o (B ioiccon.




Poncdin:: final decision on the appiticotion, tho n;&piiéznt :

gocks $onsuo of tho followin: futerin order, NS
1) Tredinetlsn restroining tho £8spondenty f~om civing any

_ )
. . i i X
oftwct or further offont to the tmpued L?('C!B‘!On;gé‘ﬂ"d
- Nt

rojection of tho rnpx'eucntﬂeiim of the .rﬂpplic:w;tn*f,tioim;

Merige tinted 30.,11.1070, dnf:cé 7/21.121720 :mdz dotod
21812,1900 fncluding cpe“ioéiae'bf tho Miniatry dééod‘
27e Na 1139 cont:ined in »"‘dﬂte:)_i‘t#f‘cﬁ" boreof :‘.nd fij';xiétxcr |
directin: the remondents to ééﬁai:;n tho pay scu"l;oA |

proscribied and recormendad 6P Grotipe8 C posts viz. .
A . o

ae 975=15010/= {n place eud f‘iﬁ}éiwd of 'se °00-1150/. ’

. A ol
N PSR I { :1.,.
ang further directio: tlo rospdudents to cb»an:;l’o :rf}n;}
T P ' 1.
revise thoe i:ay scole nCCordilx(_ziy ft1 no time.
3 i

That untase tho rotlel eousht for waré g rantod tho n;vpiilennth
would mﬂ‘fm‘” frrencrihlo Inen so:d if!jut;’y'a
That this roplication la mals Honaf‘iéd and ot the o:t)d‘
Juntice, oquity ol Yolr ploye . [

10) 'vos not riisn.

11) Particulor: ol Poitn) ordors

toat:l ordar o ."l-‘:
. i
12) Lint of enslosircge . ¥
* o . . L, i ; .
1) Anﬂkk«xkk‘m Tusicy Togtirl ordar fot 1a&¢ 50.00 ' . | ,§

2) lotter of nppointmont helog Momoe ddéi’ﬁ 114961984, 5’

1)

3) ecruitment rulos nf Yechuicul f\nstta((%:%ﬁ‘ié::?)'r‘a'(cbmilcr
'-)) Ceprosont tlon dotod e :'3.1‘)‘:%7 : !
5) order mar Juizonent datod 31@7,1990. o

6) Letéor of Lenmmad Advocate dnted 7.9:1990 Girg 26.11.;1990

i
¢
Y-
H

7} rurported decision on:l corsmanicntion b‘%\jzﬁ Maroe tatdd ji
. 3 b e A H "y
3001142990, 7/21.12.1000 ond doted 21:12:1990. i

|
I

oo Mﬁk}iﬂ:&k. conts
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|
X Mihir Kumar Doso son of i,ate hu.f‘aso,
‘Sgeratory

aged nhout 52\}’@’?9- wagtl: \:zﬁ&!&x&&kﬁtm beinyg the/iener n))

of the mpplicant to. 1 v the npplimnt No. 2 hereof do

hordby ntato that T num duly nuthorised by the other npplicﬂnta i
i

to verify thils sppltcrtion on thetr lmhni.? and thus being

5
L i

authn=iead and compotent s such I vorify ttnt tho confmt%l of
onras L, 2, J, b, 6, 7, 10, 13 rnd 12 are trae to my -pezj-:p}n;{al.
knowladze ond poras 5, 3 and ) bolioved to be true on 10531

T
pdvioce pnd thnt T bave not suppressnd & Y ihtorinl fnot, |

s
q!gﬁ&tdf‘o of the Applienne. |

zﬂ‘_;” )

4'

N

Dote =
Plado = Colcutta.
To
“The Negiatrer,
Central AtministrativeTribuuel,Col cubt A
Nigonm Felsce, 11th Floor, Acheryya 34 ,Cslgae Road, i

¢ Calouttn = 2C. )
\ if
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S a4 - © . CENTRAL AIMINISTRATIVE TRIBUNAL % f
/ol ? . CAICUTR BBNGH \M

© ¢ OA. 142 of 1991

Present ¢ Hon'ble Mr,Justize S.C. Mathur, Chairman
Hon'ble Mr,Justice MR. Mallick, Vice-Chairman

5
2

Hon'ble Mr.M.S.Mukhérjee, Administra tive Member
!

GEOLOGICA L SURVEY OF IMDIA
BMPLOYEES' ASS(CIATION &.TRS,

B ~vs- |
UNION OF INDIA & OTHERS

[0

For applicants . Samir Kunaf Ghosh, counsel

For respondents.: Mr, D.N, Das, gr Counsel
, Mr, c R Bag;-, ounsel

R @i‘v '

""!” ‘ ';.. ) | '
I zfard on ¢ 2.1,1995 . Jidanent on ¢ 3.1,1995
JUDGMENT
- am dw P D e as {::.

1

MR, Mallick, \C

4 This matter has been referred to ?:{‘11 Bench by the
Divislon Bench c0mprising Hon ble Mr JUS%%CQ M R, Mallick,
Vice-Cha irman and the Hon'ble Mr M. S Mukh ‘je@, Administrative
Member by the order dated 1,12, 19Q4 to decide the following

LY.
ques tions ¢- .
ST AE

i) Whether the present apphcants ai‘e entitled to
. get the higher p3y scale of fs. 9’75-—1540/. w.e.f.
- ' ‘ 1 l .86 ¢ and LR e

ii) Whéther the order of thé Depirtment of Mine‘s '
dated 27.4.88 as shown in Annexure~F to the
application is lisble to be qudshed. /

ZE



:\@% o 2. . The facts of the cise may be briefly stated as l’\
! 2 follows - | . ~7 )\Q‘
| - 1) A joint applica tion has been filed being 0.A 142
of 1991 by the G,S,I, Emplovees' Associ.af:ion and '9(n‘i‘_ne)

\

A8

\

oy it s SRR SR
e een
-

e ———

Technical Operators(Chemica 1/Geologica 1; Béing aggrieved
that inspite of the repeated representé ’Ei&%is, they have been
denied the scale of pay of 15,975-1%40/- wioo,f, 1,1,1986 1.e..
mmim\m pay séale of LDC, under the r evised scale of Py,
even if the Technical Opera tors(Chemicai/Geologica 1) have
been ‘granted the status of Sroup ‘'C! émployee. Even {f their
status have been elevated from Group 'D! to Group ‘C', but
their pay scale of %.196~230/- and k. 210-290/.. as per the

i gt
i recommenda tions of the 3rd Pay Commission had not been revi-

have been classifed as a Group 'C' employees, they were
= ;ntitled to the un-revised pay sca le of lts5260-4(D/.. and the
"I',n.rjéorresponding revised scale of p3y was ks, 975-1540/-.

i1) The applicants filed an eariié'\_{:’application sbtek -
.ing same rélief in OA,100¢ of 1987 and ti\e Division Bench. .
of this Tritunal, by its order dated 3l 7.90, on the submix

‘*(?

_ssions-made by the respondents Ld,Advocdta that the repre-

"'i}
senta tions of the applicams praying for the §cale of pay of
A
( ‘ Rse 975-1540/.. were pendmg d ecision before th% Ministry and

H , 2 P‘ﬂ“ .
! ‘the Geological Survey of India f orwarded their representation
{is}‘"f?was expec ted

shortly, directed the respondents to disposé,

dated 30.4,87 and the decision of the Min‘
the represen-
tation of the applicants within a period- ofggfthree imonths from
the date of communication of that order. Afi:gr the sitd judg-
ment has been delivered, toe Adm'inistréiiv‘éfﬁff‘ fcer for/

e B ..,.,3 !




O ® 1

ﬂ & Director General, Geological Survey of India forwarded the >
| ,applicants the Ministry's letter dated 27 +4.88, which pur-
ported to reject the claim of the appn::ants for the higher
scale of pay of K,975-1540/..

{11) 1¢, therefore, appears 1:hata even 1f before the
dismissal of the earlier original application the Ministry
had already faken a decision rejecting the claim of the
applicants, the Director General, G,S.I; did not communicate
such decision to the applicants and the Tribunal gve the

. . e
, ."\\N"f/’respondents direction to dispose of the representations.

;. v ..‘ \ 1"
£ e ,
l:" . ealds 5
,»{

iv) However, as tie copy of the letter dt.27.4.88

haé been communicated to tho applicants By the letter dated
A %o 11 90, the applicants have filed this ‘aepnca tion challen-
m’”” ‘\ ‘ging the said letter dated 27, 4.1988 and have prayed for
- quashing the same and for g]*anting them 's¢dle of p3y of
B.975-1540/,
3. When this matter was heard} by' $h6 " Division Be;wch,
3 judgment delivered by Cuttack Bench of ﬁi?ié Tribunal in
OA.177 of 1993 dated 11.8,04 was omduced«%efore the Divi-
sion Bench in which the Cuttack Bench gnanted the Technical
Operators of the G.S.I, working within the jirisdiction of
the above Bench the higher scale of pay of %;3‘57:5-1540/-..
4, Before the Division Bench, Mr.D.N;iiﬁgs, Ld Advoca te
appearing for the respondents referred to (& fhe judgment
of Bangalore Bepch of this Tribunal tn OA,i153-84 of 1088
(,T.S.Rabindra & Or¢, v,.Unicn of India & Ors.s,decided on
17.3.89; a copy.of which has béén 3nnéxed to'#hé‘reply of
the respondents as Annexuré-R6 and has éubmittdd that the
Bang3a lo'res,---Benchfof this Tritundl had e!ecideci the case of the
Technical Opera‘itors of the G.S,I,, who also clatimed the/

0~




ot "e judgment of the Bangalore Ban¢h was also "r@i‘érred to by

applications had been rejected by the Tribmal It was,
therefore, submitted that the Cuttack Bench, of. the Tribunal
did not refer to the earlier Division Bencfngjudgment of the
Banga lore Bench and When thé Banga lore Bench“on considering

the case from all its aspects cismissed the applications of

similar Technical Operators of the G S.I,, working in the
jurisdiCi:ion of : the Tribunal, then this Tribyiia 1 should not

foilow the juignent P3ssed by the Cuttack Béhsh,

In view of the above conflicting decisiors the Divi.._
, ench referred the matter to Full Bench, erar’

the Ld Advocate for the respondents and inspi tér-6f that juig-
ment the Division Bench of the Tribunal dire‘ét’ﬂd the respon.
dents to dispose of the represenbations of th&"ﬁbblicants. He
aiso points out that the Bangalsre Bench even: i:ook note of

' §éeming desparity, But relying on the judgmentz%f the Supreme
Court in State of u.P, v, T.P Chaurasia, repor.tiﬁ in A IR,
1989 S.C, 19 that the matter of equivalence of 'po¥ts and pay
séales, should best be left to the sound judgmerit of ‘expart
bodies, ‘1ike the Pay Gommiss fon, the Banga loré Benéh -dismlssed
the applications finally on being satisfied tha tths - injustice
,ha¢ been caused to the applicants: in granting théf the fevised
P2y scale, which was actue lly granted to ﬁmem.’/ﬁ b g

a‘ouois

) , ¥ .l k;‘ :
pré-revised scale of R,260-430/~ and the révised pay scale
of ‘5.975-1540/~ with effect from 1,1,1986 ahd the satd

e




)
7. Mr.Ghosh has submitted before US that when the Cuttack.
Bench of this Tribunal has refer'red this matter to the respon-
dents to dispose of the representd tion fina 1y and the repre-
sentdtion has been disposed of finally, xhe applicants can
very well challenge the sa lddecision in this original applica-
tion and the ca se should not be dismis,sed only on the ground = .
that the Banga lore Bench of this Tribunal has rejected the claim
of the applicants, o

‘ 8. Mr DN, Das,‘ St.Advoca te appéé;%’;i\’ﬁé'for the respondents,
‘has relied upon the judgmert of the Banégfime Bench, H has
also submitted that the Cuttack Bench ""*‘ihé fribunal, without

king note of the decisior of the Bangai re Bench of this Tri-
A

al and without a ssignincg any appropi"ia%é‘ reasons wha tsbevar _

directed the respondents to grant the lk';gi;ﬁfi%al Opera tors the
Bc%igher scale of pay and the applicants cannot get the benefit
of the. . Judgment passed by the Cuttaek Eeﬁg 'ﬁft {s also submi-
tted by Mr,Das that now that the Sth Pa?cﬁ*nmissim has already
been constituted, the Full Bench may be ﬁleésed to direct the
respondents to refer the case of the Technicai Oparators to the
5th Pay COmmissJ.on for appropriate adjuditd tish and when a
technical body, like Pay Conmiséion has 4 1#85dy beén constitu-
ted, the applicants' griévance, if there bégﬁyﬁ my now be
scrutinised prope:}ly by such Pay Commis¢stonss

9, - We have given our anxious considera{}{on to the s;ub‘mi..
ssions made by the Ld, Advocate for the abﬁii%ﬁﬁis and the ?:Ld
Advocate for the respOndenté We have also fJerbSed the impugwed
order passed by the Ministry d{émissing tha ciaim of the applL..
‘cants reqarding their scale of Py of R,975.1840/, On such

ground on which the claim has been rejected & that the/
. . 10— .



. . . . . (

[V applicant did not refer the m3 tter to the 4th Pay Commission.
However it is ‘submi tteq on behalf of the applicants that the \

‘Batter was taken yp with the 4th Pay Commission, but the 4th Pay.
dbmmission did not take any n)te about theit, :grievance,

. ‘ ‘.§ . »q%’ ér i’!

1o, . Now that the s5th Pay COmmission halz been constituted,
in our opinton, it will be 1+ ang Proper that the ca se of the
applicantsg “or granting them m:,. Banm ply &6ale of Group 'Cc! ,
émployees, which they have been cla iming for a pretty long tize
be examined by the said Commission, For thi§ 4 reference will

have to be made by the respondents. o
11, In our opinion, O.A 177/93 was nbi‘?%ﬁrrectly d ecided .
by the Cuttack Bench of this Tribunal. It r6¥ds to be polnted
1

i | out that the Bench did not have the assis tan*“f'f"'

f a reply on

| behalf of the respondents, nor the edrlier jlddghent of the Banga.
fylore Bench was brought to its notice, The Cutthek Bench has also
n o"bexamined the matter in dets 11 as has beési: ﬁﬁie by the Banga-

/

) Lot .
,1ore§Bench. o b ;%

% The Division Bench had formulated W @%ﬁéﬁtims, which
\”L ;already been reproduced heréindbove ¢y fﬁfﬁer by the Full

Bench Sincé we are of the opinion that the #if

é%amined by the Pay Cornmission it 1s not nécé‘s _‘i*y for us to

answer the said questions Gh the basis of the
ik i ’in our opi.
nion, no useful purpose will, therefore bé sé%\ré‘ itgy'#flrst
ans1Nering the questions and again directiﬁg ’Eh e

cation to be 1isteq before the Livision Bench ?‘% § disposal,

ACCordlngly, we are disposing of the original Eppl %%hcn finally,
-13 \ In view of the above, the. original applicat’ion‘ is disp_o-
sed of finally by directing that the réspmdenfﬁféﬁﬁiil tefer the /

g) :




r ; . ¢tlaim of the applicants to tre Sth Pay Céfimission within a

period of 3(three) months frcm the date éi{‘ébtnmmication'of

féiﬁig judgment under advice tc the applicéﬁié.

There shall be no order as to costs,

' WY A 0
P Mo Vo L R Y A9

( M,aS'.Muk,erffe ) ( MR, Mallick )*. (S.C. Mathur )
Member :

!

ViceLhairman 3*  Chairman

FIEh 10 BE _T'RU‘E ucon '
— ;.A\-;n! ) (\M ‘
) L (,OU%A,’W;QH - "(;’y
, OUR? OFFICRR - :

B _ ‘ Co Mal A lministragtyq ",“
' . + ' Oslestia Bench, Qolpiysg
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“Objectives, Role
& Activities

Organisational
setup

Distribution of
establishment -

Demands in

A femorandaf

- of a full-flcdged
" particulatly 1 view!
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ile Metal Cotporation/of 1n ha 1o owa, ma hagh: and develop smeling
or the strategic zinc mjxd lead metals i the ZG

Ltd.is thelsole indigenous prodycer of primary copyier 1y
gold ficlds iq Kamataka are mvlhcd and manaued by/th¢ Bharat Goldx Mincs 1 td |
and the Sikkim Mining Corporation produces polyshetallic ore treated in the
concentratdy plupt producing copper, lead and zin¢ ¢bncentrates.  The Mineyal
Exploration|Corporation Lid. is responsible for detinfed cxploration, exploratory
mining and rov,mﬁ reserves [Ior their eventual explofiation.

' 7
GEOL()(’;\CA L SURVEN OF INDIA l

T4 The ¢ éological Su[\'q of India (GSH) wifs estabhshed in 1851, with the

prumary objective of findingfdeposits of coal m the oty for rabways and for the
runnifig of st¢am propelltd barges w India $ince s inception, it has been
rendening servites for locating and hamessiog tl :}nd(lllil' resources, management
of risks duc to riatural hazdi ds such as fandslides, Edstheual.es. floods, defining and
delincatng arcad pronc 10 environmental degradation and 10 meet the information
diverse ficlds of caith scidn cs, natural scsource base and
developmental m ‘ssions}1 With the signing of the Law of Sea Conventions, GSI is’
now engaged beond shorclines of the count 10 include mapping apd inventory
of resources in the Exclusive Economiic 2 m? (EEZ). G§l i5 also, actively
participating in g “scilntiﬁc expeditions andfstudics m the Antarctica. ‘

 subosdinate oflice of the Minjstry of Mincs, the GS| is headed
_ aal in the scalc of pay of R¢8( 0 (fixed) 1t has its headquarters
at Caleutta. It haslsix [Regional Offices each hehded by a Senior Deputy Director
General (Rs 7300-P600) or a Deputy Diredigr Geheral (R $900-6700), fi 456 as
four specialised wi 'gs, two at Calcutia and pne éach at Bangalor‘c iﬁdﬁﬁ&aﬁad,
and a total staf¥ stréng th of 17,216 tannifg its]various units - 3,82& in Gmup D,
10,241 in Group IC, 783 in Group B, agd 2,?66 mn Gtoup A - distributed over
Scientific, Techni al,\ Administration J& “Auxiliary strcams, as’ shown in
Annexe76.1. A 7\ :
766 We have made recor uncn!lali(ms for the office support and
auxiliary stafT in thelconcemed chapters. [The scicntific & technical sirength of the
organisation compf. seg 3499 personnel At (iré’mg,(? fevel, and 577 at the Group B
fevel Ofthe total mxlp A strength of 2366, only 4 arc cncadred in the organised
scrvices - the Me 7!_&{1 w’Oﬂ'nccr (Rs 300 45(:)()) i the Central Health Service, the
Dircctor (Personric )( §.3700-5000) is fJled through the Central Staffing scheme,
and the Deputy Dir i t Genaral (Finafit)(RS S990-6700) and Director (F&A) are
from the organised qu';i A Accounts Sfrvicds Al the other posts g}c manned by
the GSI. ' t [

76.7 ~ A'fumber of demanfls hav been made by the GSf.chcrs and
staff in memoranda Hhich include up ading the status of the Organisation to that

partment, up rading Narious posts at d_iffe‘mnl fevels,
f thé timited ¢ cer progpects in the organisatich, as well as
constituting an orgariséd service o Geological scicntists. A '_!0%'60onom)' cut

across the board in'l e establishmgnt has resulted in a reduction of posts at the

“SAG level by 18 The GSHofficers have confended that only 6 posts should have

0815 existed at the e of the organisaton's second cadre

i

been reduced 3E60 ¢

YHI)' Hindustan Copper -
th the country. The Kolar
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GENERAL INTRODUCTION AND msmméu BACKGR’OUND

| Background 76.1 _ The Ministry of Mmes is responsnblc for survc\ and’ c\piorauon I

of all minerals, other than natural gas, petrolcum and atomic minerals, for mining
. and-metallurgy of non-ferrous metals like aluminium, copper, zinc, lead, gold, 3
nickel, etc. and for administration of Mines and Mmerals (Regulation and _ ?l
Development) Act, 1957, as amended from time to time, in respect of all minerals
othcr than coal, natural gas, petroleum and atomi¢ mmcra!s _
“Organisational 762 Headed by a Sccretary, in the pay scale of Rs 8000 (fixed), the
sel-up Secretariat of the Ministry presently compnses 276 posts spread over the various
organised services, Secretariat staff, common categories and scientific and technical
personnel For personnel in the Secretariat - $1 in Group D, 125in Group C, 73
in.Group B, and 29 in Group A - our recommendations on pay-scales have been .
made in the relevant chapter. n the execution of its‘policies and programmes in .
the field, the Ministry is assisted by three subordmatc ofﬁm -

D The Geologlcal Survey of India whlch executes tegional mmcra!

exploration, geological mappmg, simc\s on -land; sca and
airbomce survevs as pnontv ass:gnmcnts

- - " iﬁ
i The Indian Burcau of Mincs whlch is cngagcd in. promotlon , f‘*

conscrvation and dc\clopmcm of mmcral rcsourccc of the
countn S

i) ~ The Cottroller of Mining Leases whlch is conccmcd mth \\ork
' relating to modification of all such | rmmng lcases \\h:ch havé been :
granted before 1972, N S ,. N

Public Sector 76.3
Units

The Ministry is supported in its actmues b\ 7 Publsc Scctor
Undertakings.  Thc National Aluminium *Co. -~ bd, implements ™ the

‘Bauxite-Alumina-Alurninium project in Orissa; hile the Bharat Aluminium Co, +* *
- Rins theeanplm at Korba, Madhva Pradesh.: Hmdusmn Zyae Ld ;oop‘ oh cr !'rom

YRR ES

C12¢e:
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\ A
~ the orfmin,q Metal € C Corporation of | «iia (0 own, msnay 2 and develop smelting

o cepg.mtm ﬁx ﬁ;emmg;o 1.mc and lead metals in the cowary. iindustan Copper
L. isthe soic mfﬁgcnous produccr of pnmary copper in the oountry The Kolar

jds in. 3,ka;_rc o»sgnod and mananed by the Bharal Gold Mincs 1.td.,

| o,r_auon prodnces polymcla!hc ore m:atcd In Lhc
rodﬁcing SOpPer,, lcau and zinc concentrates. Thc Mincral
ifesponsxble for dclaalod cxplorauon ‘exploratory

for thenr evcntual cxplouanon
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f_' ,;Geoiogical §m cv of India (GSI) was cstabhshcd in 1851 with the
'mdmg dcposns of coal in the country for rmlwavs and for the
opclied Qgrgc‘“ in India. Since its mc«.puon ‘it has been
f dcaung and hamessing the natural resourccs, managcmcm

¥ Fher iy

ha.zards 'chaslandshdcs earthquakes, floods, defining and
to envtxronménlal degradation and to meet| the information
dwersc JDelds of carth sciences, natural resousce base and
s~( Wuh thc sggmng of the Law of Sea C onvcnuons GSlis

PR Wl
horcimcs of the country to mcluac mappmg and inventory

7
s b

A "‘Exél‘uswc Economic Zone (EEZ). GSl is, aiso actively

PEF R iatd

uﬁc expcdtuons and sludxcs in the Anuucnca

4.. 2iabd A~ Pt

Objectives, Role 7(, 4
& Activifies
e

e

Organ}sandﬂa! 765 4
setlip B by a Direcior K Je of pay of Rs. 8000 (ﬂxcd) 1 has tts headquartcrs
N ’.‘,“'“““ a't’C'alcuf‘@ as E?o? al Officcs each headcd bya Scmor Deputy Director .
,te .,. SN Gcncral st 73 7590) ora Deputy Dlrector Gcncral (Rs 5900-6700) It also has
Afent four specnahsod wmgs e WO % Calaita and onc each at Bangalorc and Hyderabad

M anda lotai’suﬁT St (723

hof ﬁ 21'6%x’nanmng its various umm 3 826 in Group D,
783 in Group B, and 2, 366 in Group A- dlstnbuted over

(et

Adtmmstrauonh& Auxjliary streams, . 95. shown n

_,‘ . .A?J @ BT ié t

;str' sth of
";»i«%s‘?gzi{ e

HOREer (R33000-4500) in the Ccmnual ch}lm Service, the
onncl) (Rs 3700 5000) 1s ﬁlled through the Ccntral Staffmg scheme,

AT Linam

BUE " aifd the Dcpﬁ’i erwé" Gc‘ncra] (Fmancc)(Rs 5900-6700) and Dnrcctor (F&A) are

et from the orgziialis'cd Gr'oup A Accounts Scrvlccs All the other posls arc manned by

Co the GSL U

l

H . j“‘ ‘.\' ’ ) ’{;ﬂ)}' 4 .
Demandsin -+ 767 - > ~nﬁmb&r""of demands have been miade by the GSJ Officers and

Memoranda . giafTin mcmomndai\*ﬂgh mclude upgradmg the status of thc Orgamsauon to that
" of a full- ﬂgd&‘é(d"Dcp’ Artinent, upgradmg various posts at dtffcrcm levels,

- . o TEE ¥
particularly in ‘\;;3 ghmucd carcer prospects in the orgamsatnon as well as

X 2
ot consutulmg“an org‘gﬁié'c scmcc of Geological scicntists. A 10% economy cut |

- across’ alhc boar

tabhsluncm has rcsullcd in a rcducuon of posts at lhc
L SAGI oy i I
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My '
o - ; " review. Restoration of the excéss cut'hias beeh de:haxided“aldng with creation of w\
o Y 2 - & Junior Time Scale (JTS) (Rs.2200- 4000) lcvel in the' ‘Admiriistrative and \b ;.
A , Mitehals Managemeit strearns, wherc ‘officers move dnrecﬂ\ from Group B tothe '
v Senior Time Scale (STS) (Rs3000-4500). Becausé of scfy oW posts at the hi
€ ' * level, a lot of stagnation is stated to be  taking place, The administrative Ministry 1
' | hadagreed to creatc 39 posis in the Matérials Maragement siréam in 1987 i order
f m addmoml workload of scientific and techmcat stores. The non-relcase '
o of thes posia has eréated difficultics in the malcrials’mnnhgcmcm function, which !
. : - have been sought 16 be alleviated by releasing thesé-posts- Gertain anomalies have
boen cited in the pay-scales of Technical Operators,iwhe;:while being classified as
Group C, have been offered Group D pav-scales-of-Rs:800-1150. The different
_ associations of the organisation have also dcmanded cnhanccmcm of the existing
Field Preparatory and Establishment Allowanccs nnd mlroducuon of new
alim\anccs for ficld dutv in remotce arcas, spccxal mcdncal fmhucs I'or ficld parties
and flight and high sca allowances for the offic ccrs of thc Axrborne and Marinc
Geologv Wings, respectively, along wnh Insurance ¢over.for; air survey work.

¢
nbkaﬂ ;’}5‘4

Status of?Sl 768 . " In the matter of upgrading the status of lhc GS! ‘the 4th CPC had
: observed that this was outsid its purview. The Mlmslr\ hns set-up a Board of
Management with Secrctarv/Additional Secrcta:y (Mincs) as (‘hamnan and the
Director General, GSl, gcoscncmlﬁc cxpcrts and othcfs as mcrnbcrs whlch looks
after. the broader policy issues in mmtcrs of admmxstratmn and operaaons Duning
- oral discussmﬁs the Secretary (Mmes) stated that ¢ as a subordmatc office, the GSI'
has becn delegated adequate financial and adrmmstrau\c pow(:s Further
dclegatlon could also be consmc:cd if there was feed.- Wc have consndcrcd the!
issue and feel that the present status s appropnatc'for thc GSI lo cnable it tol
refain an executive arm 6f the Mxmstq Dclcgauon of funhcr powcrs should be,
consndered by thé Ministry on the basns of scparatc proposals in cach functionl |
area '111c Board of Management may be wound up by delcgaung ns powcrs to the|
Directér Gencral GST - o ;
e rbitenliie : 'f*rw .-‘,.l *
Scientific & - 769 As indicated in Xnnexcl the éclcnnﬁc and tochn:cﬂl officérs aré:
Technicgl sreams organised into 7' streams - Geology, Geophysncs‘ (Explorauon) 'Geophysncsl
o : (Instmmmtauon) Mineral Physics, Goo—chemrstry ifid Drilling. and Mechanical

1egy,”
Enguieenng Geophvsncs (Instrumcntauon) and. Mmcral thsi‘cs‘lhavc small I

T

, stieﬂgth combarcd 1o the other § strcams Wlufé all thc strcams <'ntcrl atJTS wnh
50% dx_rect mcnntmcnt there is <ome clemcnt (25%) 6 dir rccx rc<:ruumcm at'STS .
'leVel in: Geophysxcs (Exploration), Goochcmx ‘J'Mmcral Ph\‘clcs and Geophysics

i ‘on) Each stream has nls osm career plan upto the SAG level, where
tremené mcrgc into a common sehtority foF further adv: anccmcm o HAG
ﬁ'us ’h%ults m cxtrcmc stagnation :md compartmké?unhsauan on the onc hand and .
dlspropomﬁnatc carccr advancement on (he other cven within, mdn zdua! :$treams.
Theadmmlstmmcansm nsclf has s beeh c\(lremelv concerned s ith, the problcm ' _

and retamme Tr&sh Gco-scxcnnsts b\ offenng 2004 carc{:r progrcsSson e ‘

; ' ttractm
X ) ! 40 Loty B33

i has stmsed the néed {6 introduce Fimbleﬁcmplmtm& cheme, s 2w ay: SOt

A '"‘P"-‘ e d ety

T | ) ~ Th Dxrector Geni ei‘al GS!. has alsé suggested the need. for,rc.orgamsnhon to give
‘ ‘a scncmlﬁc fhmst and orlcntanon tothe work of GS] pcrsonnc! ~Healsopointed|{ . ™

R

out: that at the time of the. sécond cadre rev: iew; xhc Dcpartmcmi of Personncl and f \

) . ,‘f“r‘mfn‘mgguggcslcd mcracr of somc of the scncnnﬁc and tcc‘um.a! Streams, W % .
1% A R P A | 1

}. A ) mmend that Mmcral Physics ind Gcoph\sn:s (lnslrumcnmumy may: bgmnrgcd
A mth Gaoph\s:cs (E\piorauon) to form a smgle strgam of ‘m,m_tsn;;& [:\ (¢ éntral |

* COSCICATITIC SEIGE Ay, mcn be consmutcd compmm:. leo& A, (Jcop'h'\\xcs and | | .

et ]
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HAG pusis

Mmm As rcgnrds the Drilling and Mcchamcal Engineering streams they
,\rged at the JTS i&{'ct Recruttmcnl wiihie service should be through a
petitive: cxammauon forx entry into service through the UPSC. Direct
: u’nem abovc the JTS lcvel may be abohshcd The serv :cc may provide for
"b‘v"bromouon lo JTS A

CPNETEYRA . FE

sy

SAG pam aa ‘3**76 "ﬁ“’*~ ™ O’n‘ the qucsuon of upgradtng lhc SAG/HAG level posts on

? s funcnonai \*e juitements, the ‘4t CPC recominignded upgrndauon ‘of threc SAG
s '5‘ic\'cl posxs'f‘hs 5900:6700) to HAG (Rs.7300-7600). §™floating” for all the
Psticams: TTHiS iplies that ar officer is promoted 1o the level of Sr. Deputy
irector G cﬁﬁ (HAG) by the upgradation of his own posv "As‘and when the
po§l S eacacd it reveris to the same discipline (o which'the officer telonged.
’Tﬁ'é;adrmﬁistmmc Ministry has suggested that HAG posts for Geology may be

# mcreascd i1 the szm}c 7atio as SAG bears 10 JAGT JAG Tt has also'proposed that cach

«opcrah 1l Efoup be hea&od‘by aScnior DDG a HAG lev eT oﬂ'lcer -and a post

B cach for the streams Of Gwphwcs Mincral Physits; Driltingand G emistry, -
ook lhhs fresult "ef'.:ﬁ*’ﬁtHAGmnd 54 - SAG posts“and‘rc§tnctmé"ihc cf’fec( of the

HaR '?cconem\ Cut'1010% as an‘overall measure. Whave considéréd the suggestions

*do*‘agrec {hat apart from‘thc Headquartcrs each fegion

Glévi ofﬁccr in cach of zhe sufcalns of Geophysncs ics and

.
R

'basca gpecm’h’ :

! A_E_A
:d‘oyhcr hamu! h‘azards Wit "’dnlhng actwﬁy now bcmg ,

The present administrative pracucc in a rcgion is (o appoint the
AG ‘officer 10 dnschargc the adm:mslrau\c dutics of Head of
Dcﬁmﬁqmt otenicw the scientific and technical work, :md also function as nodal

ofﬁccrfé: pr 'éf amme fommlauon in the region, whxlc lhc othcr SAG officers look
3 after mxplc:mwm{on Funcuoinally, itis csscnual 10 havc som» dtﬂ'crcncc between
/. thé Head of the R Region” :md heads of units opcraung within the region for purposcs

of efficicncy. and clear :dcnuﬁcatxon of roles. - We arc also of the,opinion that the

regions shou é‘héa‘ ed by a HAG Tevel o{ﬁccr as more, lhan onc SAG 1e vcl

4

A ofﬁcer.as ;Sostéd i a: rcgaon “Whilc e USI‘"EEIT%Ircsscs ﬂm\ 12 posts would be

C sugg‘c‘stcd’ﬁl‘lh level [ above, we

tlha(;a téna!
‘0U§ on n ﬂo‘a(mg bams and rcdcsngnatcd as. r\ddmonal Dnmctors

¢ jal. the M:msm has suggcstcd 3 po§ls al HAG 1cycl agmnst the

oY ‘posts. may bé laccd 2t HAG level

-
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oo - scientific or techhical stream, based on

y non n seniori g shall be placed in HAG “—_7/

Monagentesiy:3 b M" e n"f

{Other S&'Siafff

andon vacauon, the post shall revert to the. strcam fxom Whére the p promotion was

\é’ made—

——
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76,12 . Thc admmnstranvc strcam hcadcd by aDcputv{ Director Gcneral
(Pcrsonrc!) in the scale of Rs.5900- 6700 has nd JTS & icers in the pay-scale of
Rs 2200- 4000 and Group B officers; ‘totalling 115,
“~a STS pasts in lhe : pay-scale of Rs, 3000 4500 Imrodu of ) Jumor Time Scale
. has been dem nded to smoothcn career progression, hiz:
m not only by, aumbers but also bv Direct Recruitrhent in Scmoz.]‘;mc Sca!c Besides,
' thc Duector " (Personnel) (Rs. 3‘700 5000) IS an ex-cadre post ﬁlled by deputation,
. apart ,from a»smglc post of Dxrcctor (Admmmtrauon),;f’ ilc;d by .promotion.
, Demands ha\c been. made,to ¢ cncadrc the: single,, execad:c post, of Director
g, (Pcrsonne!) as well as open the, admrm;gggon stream. _!o“t‘hc otncrj)sc;cnnﬁc and
s y‘ocl‘m‘gcgl slreamk The chnonal set up of the GS1 is expacicd 10, c:usl c\cn aﬂcr
o o re-orgamsat:on onth the pgpposed lines. Therwc 6 rcgnonal omccs and 7 posts of
g chaonal Admmlsuata\c Oﬂ' icers. (RAO)L(Rs 3700- 5000) c13 :posts of Senior
PR R‘ﬂsnux}gﬁyja_qz\g}omoers (SAO) (Rs, 3000 450’0) andll 15 Admm:slrauvc Officers
[, PR ‘ ( v im 1§

Fog s w ,ypgrqgéfi, ;‘nﬁ Gnepost c:;ch of RAO and SAOm?S'bch\vngradod(aﬁcr vacation

gV Ay

1.0 4

ddmim:lrnln e
streaim .

-----

The s'.ructure of thc admmxstranvc slréam will thus apﬁm'és in. Amw(c l I
G SR LI Ve

st iy

. Fed) ' N e g it A
“' e !:w:‘g,p(i)?tﬁ h'au\"lé zﬁ‘s’oﬁ b&";s%ugﬁl’;glb?ct?m{cék If-; the Malcnals
W by SnAgEmOnt Sire edm,° hncjg_,il‘g_‘ hcaded by ﬂ}g Q!lif Controlicr ‘of Stores
3Iream",q s (RE4500-5700) filed entir rely by promotion. frorq ammong tlle‘ stores cadre; I this
;‘3 g ,ml%rs;‘"‘r'&:ﬁgff]if:%{:s ‘m ‘the scale of Rs 2000 '3500 ‘are &Troét!y yromoted to
- it }h > POstS ﬁof Dcputy \Contre 1eg of, §tores in thc scalc of Rs)}OOOASOE) B_csldgs
alter a sérics'of délibers;ohg between the GSi and the Ministry, the’ ‘Iaucr‘agréc_d

Tovo o for the creation of §9 posts in the first phase during the saventh plan 1o meet the

. { [
\lalerfalf

_ - Minitry, iththefeult tha ths ¢ Mattrials Mandgement Division is facing stious
difficulties in day (o day functioning, Keeping il mind the riépd for 8.JTS tevél, the
difficulties in daily work ands $0 in ordér to maintain comparab!e cadre ratio with.
the othcr s i GSI we recommcnd that the Mm!strv releasc the agrccd 59°

irst phasc \mh the, modxf' ed d:slnbuuon asin Anncxc 76 3

"!v. R

<
e tA Ban Bl G |‘: »y8t2 3 EiN

Thc sc:cnuf' Ic andgcchmcal staff, fme also askcd [or u;i;;fﬁé:;uon
at thc ic\cls of Tedm:cal Opaators Jumor chhmcal Assxslgrilg.&Scmnr chhmcal
AssnStanL:s etc %Hh}?GTOl'lpBand C ic\ els. At the top, of t}us hmrarch\ at Group
B icvel are i the Asngstkqi Gcologvsts/ Gcophvswasts/ Gcochcmxsts ctcfi in the sealé
'bf Rs. 2000 3500 wh zéh"‘érc promouon posts for Scmo’r chhmcal Assmtams

S’fAs) ‘(Rs 13536-5900) ’Thc STAs m lhc sc:em;ﬁglgﬂd wchmcal Sircdims,

'6ta!lmg 718, ire );"f%;lc ’anmm with d ‘Masicr's  degreehthe: *‘r'cspcciuc ficids.
! There'd are 169 STAYin the Dnllmg/Engmccrmg strcam \\ho Jequire’ i least a
> f ’,i RIZET prtiy eAmer gy Bk IR i & oy
3-year chpioma in Mmmg Er_{),lllccr‘;ng.y “S‘_nqc_;c,t_hc mlp‘l' unh quahﬁcm:on of the -
U recruitment i . recomimend thar *

o . bulk of fh’cj STASTY direti rc‘c‘éf’nuﬁcm 153 “tm*"p graduauon
a5 ! P :;25&() 3 {)(I,.zmdm’l
NER]

o these g‘?n'iﬁ echnical ma\ bé upgradgd”;o
by - ) LA - ey
re&csngnatod ‘88 Assistant Geolo ogzsls ophvsncnsls/Gcocﬁcmnsts “elc (;mdc n

1
ne_existing Ass:stam Gc@lognststcophvsxcnsts/Gcochcm;sts ‘}.:}c... u.H bc

upgrade w lhc scalc ‘of Rs.2500). 4000, and }g'd?:':s]gnatcci yas Ass;smm
§ Y, ¢ 2y
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allowarices'

30 cmﬁﬁ%ﬁygjmly(jmchcmgsts, etc. Grade 1. Jumor Technical Assistants
- A1 A8} {Ks:1400-2300) Which dfe i€ Teoder grade Tor the ST As, requirc minimum
A .;quliﬁqg@iéﬁbf«gféduaﬁon_gnﬂre:,r;cspcctivc fields for directrecruitment. They may
¢ + - Upgraded tothe scale of Rs. 1600-2660, and filled 50% by promiotion, and 50%
b . . iby diréet secruitment, Promtions maj-also prescribe possession ofqualifications
- et o daididowny oradirect fecruitment. . Technical Opérators.in the scale of pay of
st ai:rR?%OO'“ shaye been classificd as Group C. They are recruitéd.directly from
s el Openmarket toiths extent of 50% with:qualifications of Matric with science and

asn o 1B VENS expE ¢ ofiscientific laboratory work. Between the level of JTAs and
Technical Operators:are Laboratory. Assistants in the scale of Rs.1200-2040, and
in the caseof Genchemistry, also in the scale of Rs. 1320-2040. We recommend
that Techilical Operators may be placed in the scale of Rs.950. 1500 at entry and
-redesignates Iaboratory Assistants 11, Conscquently, the existing posts of

grated 138 ‘Laboratory Assistants 1I, and 50% with the designation of
sistant | in the scale of Rs.1400-2300.

Now-sccrétariat Sgpcrimcndcnts in-GSi in the scalc of Rs. 1600,2660 have also
office personnel tion 10 the level of Rs.1640-2900 as is the case with many

_ giéhggﬁcld organisations._ In accordance &1@1b,ggn§;alfp;oposals on
sretariatoffice staff we recommend that Superintendents may be upgraded
ta Rs.1640:2900 idAssistants to the scale of pay of Rs'1600-2660.

Pieldaney . 1618, - se.sGeological survey,in he field is carricd out by field parties who'

" odf Ol - m‘.%&;

A AR L 2

sbmcp}’mﬂm?&mow, uninhabiicd focations of survey

Toasdkix AT &

al ;ﬁggﬁgg@’.ggpgn@ &.yeanuand, also. a Field Preparatory

w*;rchascof essentialitems in preparation for,the field season

s DUl od RO Rv i) - Y
S work for. consid
oot v A B A

allowance (FPA

o FUEEEP AT T A

at the rate of.
L e

at the i#80:for the entire season. These allowances were fixed in May,
IRV T 5okl é(‘jv,ft 4 ¥ \f,_g‘w‘»d‘ $ AR RBTCh "'?:}'“M i da S “i‘fh‘“xti‘ CPC : lh
FIYPRY IPHSN VA O3 ,g;! :5%.3“ %epce 9 A-ahl}y ~slx4.gn!&r~fcraﬁmmun\t.!ﬂox}§p ""e""}x‘.v, i to that

fevised, _ 3
ofyl 0% of basic pay,fo,officers proceeding for field work on tour
QY5 and at it rate’of, 3% for fours of lless-than 13 days, in

. g
Riaz R

the:

Wi Au 3]
c.rate

21t iy i ker e

Vst . 8 1, G

g g , B I r R o g St g e o -w..... L S o i e d T .
N IPRIR L v u?ﬁ!@ﬁ%ﬁu i aeie I8 Justify fication in the demandas the rates are low
compared to the present pri dices. M

Wi o) - SomPAdLo e, ges. Wegeoommend thai the Ficld Establishment

3 v} PN Pty Thed FORL R A kiR L Y 2o SRR Y r

... Allowance mavbe enhahoed o Rs 300 per mionth (5 cach Ticld

atate s R sy SR W A 4 el

.. cach spell of field dutv han
payment of hormal LA <:As regards the FPA, essential matcrials required for
camping should: te ‘provic

st oy T AT R TR oL S A “;‘“_‘;:‘

addition, for thé'scasé I P

i

Medical faciliies  76.17 -T_E:':-ﬁcld parties also face difﬁcultics in the matter of medical

p ; — : Y s KA
for field parties — ga ilities as neither CGHS nor State Govémiment facilités:ate! available at ficld
locations. The ads Strative Ministry has suggested that members of such field
Qperation angtlgs&houit:l‘pc free to consult the nearest avatlable doctor gnd
ks cimbursement.  Gramt of medical aliowance for outpaticnt
cnded Isewhere will partly meet such,requircments. However,
aizthe Leaders of the fic
1 ithda
1283
AA):‘:':'J
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sistants may be placed 50% in the scalc of Rs.1320-2040 and'

tes forhe €nire suryey, period; oficn exceeding 90 davs. Members
ablishient allowance (FEA) at the ratejof Ks:133,per miointh for

h administrative Ministry, has suggésted grant of the -

ays, “This will be in‘addition 1o the -

mﬁd&"_g by lthSl Rs§90 stlpjglq,,bg:pq,id as FPA in,
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" o Special flight 76.18 The scientific officers of the Airboms: Mineral Survey & N

- A allowance " Eynloestion (AMSE) wing have defhanded special flight alfoWelice, on thie analogy j
4 of a similar allowance being drawn by their couritérpans i the:Atomic Minerals / ?Z—"

, Divisian (AMD) of the Department of Atomic Energy. TheAMD scientists arc
~'paid flying incentive @ Rs. 15 per hour sttbject t6 a maximam 6f.Rs 50 per day and

b
Ii
|

M)

Rs.400 per raotith, which is treated as taxable income:
about 100 hours of flying time in survey work spresd ov :
. InViEW ST N Himitarity of the dutics Performied snd st ofrisk involved \ i
recdiiimend that GSI AMSE wing scientists may be pariapecis {11 |
atthe Tollowing Fatés, Which Will 3o upply to the AM!  personnet - :;
e N LT e Ty s

CATEGORIES RATEPERHR. ~ RATEPERDAY - MAX, PER MONTH

. o
R A

N . - s ‘v';.. - k

Auxiliany REIS . Rs4s 'R, 450

Supervisony &Support  Rs 25 RE7S - Rs 750 4
. T - © e SRR =Y ' :
- Exocutives Re3S™ - * REIOS i R 1050

Onboard - 76797 0 - VGST his a sea’g3ing ‘vessgl 88 metres in si:ahd two coastal
arowancefor *launchiesof 38 etres, for camying out thesurvey work ol #h-seas upto the
Marle surveys- - end of the EEZ. -Siéhtific offiocrs work along with the oW WMHYs drawn from - I
T the Shipfing Conbdeitioh of Tndid {5C1). The scietitific offit¥Wive demanded a
G special'on-boatd dliwance as is being paid to their SCI courterfihts st the rate of
77 100% of thdir basié pay. Preseritly the scientific officers ofi viifine survey are
"~ being paid 25% of normal DA oh tour, in view of the frec 1oHRig fhcilitics in the
“ e N vesséls, THE admintsirative Mintstry has afready offered certdiri Tates for suchan -
"t giowatice, based on basic pay ‘and subject to the conditloi ERD DA will be
: "+ allowed to the officers:: The offer has not found Pavour it the dfficers. In
*7 simitar sitiiation, the scientific officers of the Fisherics Survey ¢ 1ndlla arc already
7 in receipt of'a High Sea allowance at vatying rates in 4ddition 't §81f the normal 4
'+ DA rates whilé on cruise afthe high scas. We have made recortiffiendations for _ 1
. rationaligation of similar sca allowanccs, adrissible To Oer pUEHIE! clsevhere
i Thi¢ réport. “Tn adcoRtdnee with those recommendations, we récomniend that
scientific offidérs of the GSImay’ afso be paid full DaityAllowahde, 3l normal ratcs

SopTERSe for tou, T G g 568 61 s vy T e o« |
provided on board, ?‘9?!‘,‘_5'Tdcducations will apply. ™ ' K T e e if
- | INDIAN BUREA-OF MINES | S e
Objectives. Rule' 7620 " The'Indian Bureat 5f Mins {IBM) i§ the ‘raé’tibnﬁ!brg;nnisa(ion 1

& Actbities - engaged in promotion, conservation and scientific development of mincral 3
' resources ‘of ‘the ¢cotntiy othe; thin’ coal. potroleum ‘and natiiral gas, atomic
mincrat§ and minor mincrals 1t is 4 subordinatc office of the Ministry of Mines, _.
~ enforcirigthe Minés and Mincrals (Regulation and Development) Act. Mineral 4
Concession. Conservation and Dexclopment Rules. and provisions of the '
Environment Protection Act It is also cngaged in scientific and techno-ceonomic

1286
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o ,_,,,Ag;enmh studies in.yarious aspects such as geology, mining, orc bcneﬁcnahon and
. @m\ﬁmmtﬁb\ addition, ghe 1BM also provides technical. consuh:mcy services (o
o mnimg industry for geological appraisal of mineral resources, mineral maps and

o f;m&i} c( hqudcdnvcmow of mineral resources, acting as'a data bank of mines and
rrmnerals
IS Rt
Organisational | 4476, 21,‘ ~ The organisation, with hcadquancrs at Nagpur, is headed by a

setup and o h_ttfmllermeal of Mines in the-scale of pay of Rs.7300-7600, and has 3 zonal
:;:;:Z;‘";’;Z v 19;0iTices, 42 regional offices and 3 ore-dressing laboratorics. With a total strength
% 61915 personriel, organised into 6 functional Divisions, there arc 337 officers in
+ Qroup A' and 286 in Group B. Besides, Group C & D comprisc 812 and 490 stafl.
pecuvel\ + Qther.than the Mining Enginecring strcam, from where the Controtler

Ch:cffConuol!cr and Comroller of Mines are drawn the other funcuonal

Demands in Officers in the different scnentnﬁc streams have pointed out that

' '_4"‘{""“’“7"“’ _lg@mbents in the Mining Engmecrmg sueam skip 1 the Senior Time Scale and
dircaiy ﬁ'om thc lev el of Ass:stam Conu‘ollcr of Mmes (Rs 2200 4000) to lhc

ns pass

Mining

. ?"K"-'“""'fg frative Ministry fecls that it is essenual s0 Lhamhlsxsueam is able to aluacl
fream n the right Lmd of scientific talent An anomalm commutcc that went mto

the gme Scale Jevel. lcaving onl%m Jﬂﬁx&i&mor Admnmstrauve Grade
LT “fs‘r %llli also smoothen out carcer progression’ Jﬁiﬂll\c to other streams.

¢ -r.conscqucnl on (hc rauonahsauon of thc pav scalc of Rs. 4 100- 5300

d that posls prcseml\ in (hc scale of Bs 4 00 5700 may bc up Jadcd to

[T - ; %lso‘ HR 'Fﬂ' Ce
Lafe te et ;q ”‘Zﬁfrv : Sy EEREE B N P Y

-~ Other Group A+ i ; A The Supmmendmg Chemist and ’i.hc Chlcf Editor. in the scale of
oSt L o 6PRYG ﬁsf3700 5000 ardthé %lghcsl posts in Weir ¢ sf)‘éclnc strcams They have
Coes u&aﬁbﬁg}n Upgr’“'ﬂauon tc‘brmg parity 1" thet pa) "%calcs ot the heads of the different
N ﬁﬁ@:‘!ﬁ* All*thc bthér streams-provide'Tor proﬁmbtmhal"a\ enucs al lcast upto the

6?43%&4 00-53004 The rahonallsano’n’ of ‘this”lc\cl 10 Rs.1300-5700 will

iéndmg ‘GhemiSt-may be upgraded to thc‘levcl of Rs.4500-5700 and
r@ﬁi@f&l@dms Chief’ ‘Chemist Conscqucn(l\ onc po‘st of Scnior Chemist out of
e u\e”a’ﬁﬂmg%four mav-be'upgraded 1o the level of Rs‘3700 5000 and redcsignated

128 ¥

ggra\ atcithe difference i~ For the Chemisity difcm we recommend that lhc,"



I

£

- $TAs (Surverj

.\l.echanu'nl and
« . Electrical streams Mechanical and

oo

c‘(

L T

9ty

ode i ‘vu .

et - the ,other stream as.they arc functionally differcht-and present appropriate
; < pyramidal hierarchies. We recommend thattwo, posts of Electrical Supervisor out
of four, may.be placed in the grade of Rs. !400-2300,andft_:dgslignatcd as Electrical

Supervisor Grade I, and the rémaimng two posts- remiain in the scalc “of -

et

" & Superintending Chemist. We

recomimérid spgradation of the Chief / 2

Editor, s it i a very small cadre and wé woiild fiot like to'leave gaps in it.

76 25
India and the Indian Burean of Mi
cducauonai quanfications. While

CLERRETY .:‘v. . ‘(b‘?t

- Senior Technical Assistans (Sun'cy)lmhc Geological Survey of

nes are supposed 16 have the same cssential
the former are placed in the scale of pay of

Rs.1640-2900, the latter arc ir the scale of Rs.1600-2660. : The nature of work and

qlalifications ate cofiparable. We

recommi¢nd that Seniof: Technical Assistants

(Survey) in the Indian Bureau of ‘Mines may be brought at par with their

coufricrparts in the GSI.

76.26

A

We have obscrved two dnﬂ‘crbhte,s;ﬁfi\ )
Electrical streams of the Ore-dressing Division as follows:-

v

g -
“the hierarchy of the

4 -

S | i

‘ﬂs "‘) :

_MECHANICAL ELECTRICA _
DESIGNATION/  NO.OF  DESIGNATION/ o NO. OF
PAY SCALE POSTS  PAYSCALE "% POSTS
i 4 - ';'3‘ 'V J;
Machineman 8 o -
(Rs.800-1150)

Sovy
Mechanic (Rs 900-1500) 10 Electrician (Rs. 9361500) 1
Electrical Supervisor (Rs.1200-2040) 4 4

R Py
Mcchanit Overscer 3 T ’

(Rs.1320-2040)

" Foriian Sipervisor !
(Rs.1400:2300)

 Pilbt Pidht Forérian ~ 2
(R$.1400-2600)

Mechnical Fofeman 1
(R, 1640°2900)

AR 2 TR
Sy
’, X3 t"‘-"’)f‘)i ;ﬁt;’:. L
cwgl
et s BT L SERRE
BN s AT

AT oS A A
E!c_ct;;cal,lfp{%jg{my&gs\.16407290()) |

SRS (71 L P

NI RPN L N R
oo T

L7 I AP S Sy, vy D bnagerelyey n
Firstly, the éntry grade in the mechanicdl strcam is Jower than the electrical stream,
and second. from the entry grads of M achincman to the top post of Mechamcai

. Foreman the mechanical stream comprises four intervening scales.against onc in

>>>>> o

PR Y R g A ‘ < : .
- Flectcal, ?ang,yggrl suggested that some posts-in.the mechanical stream'may be

i v 37 g

TP 8 b I
. merged 50 as.to bring about. parity in
. made thal d:c&t\\? streams themselve
not in favour,of merger of the two s

the 1wo streams. - A suggestion lias also been
s should be merged irito a single one. . We are
treams or of posts in one stream with posts in
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Lx o fo o Rs4320-2040 and be redcsagmwd as klettneal Supcrwsor Grade'll. The scale of
G sad pay of the two posts of Pilot Plant Foreman wili by rauouahsauon be raised to

Rs.1600-2660.

__1 aCONTROI}LER OF:MINING LEASES | « . 1./

’ t

Lenerafl ¥ ‘.m f ’46 DY NRUTELEE v ) Officé-of the Controllér of Mining Ledseswas set up in the
Introduction ~ . YERL. 1948 with hcadquartcrs at Nagpur to bring the mining leases of the country
) ' in conformny with”the provisions of Mines and Mincrals (Regulation and

Devclopmcnt) Act and the rules madc thercunder. The orgamsauon a subordinate

— —.Group C and 2 in Group D. Only two of the 10 posts are filled. A Regional
Controllér of Mincs of the Indian Bureau of Mines, has been appomlcd to function
.88 Controllcr of Mining Leases in addition to his own duties.’

\!erger m(h 18! \4 76 28

A

The Indian Burcau of Mines and the Controlier of Mmmg Leases

v‘and Development) Act. While the former enforces the Act, the'latter brings mining

-deases n conformity with its provisions. For a major part the functions of the two-

otfices overlap. We recommend that the office of the Controller of Mining Lcascs
bthund up, and its functions be performed by the IBM.:

S

Tyt

t
>
-

offioe of the Ministry of Mines. has a total stafT strength of 101 in Group A, 7in -

mboth responsible for the implementation of the Mines and Minerals (Regulation
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e | ANNEXE
ot PROPOSED SCALES OF PAY .~ SR

REVISED STANDARD
SCALES OF PAY YEARS

SL. EXISTING - GRADES
NO. STANDARD SCALES

oFPAY - .

Rs) (Rs.)

SPAN IN

1. 750-12-870-14-940 S-1 2440-40-3200 19

2. ,775-12-87‘1‘-14-102‘50 S-2 2550-45-3540 22

3 E00-1 5»103&2;0-1150 S-3 2650-50-4000 - 27

4 82515.900-20:1200 " s4 2750.55-4400 - 30

5. 950.20-1150- 25-1460 S-5 © 3050-70-4590 22 &b
950.20-1150-2514500, .
1150-25.1500 X , : :

6. 975253180- 3045&0, _— Y 3200-85-4900 20

975.25. 11.:060-1660 B
7. 1200-30-1440.30; b 's7 40001006000 7 T
1200-30-1560-40-2040 ; C e
1320.30-1560-40-2040° | | et

8. “1350.30-1440-40.1800.50-2200 S8

45001287000 ¢ .. 20 17
1400-40-1600-50-2300, .

e (N ¢ N

9 - 140040- 1600»50»2300-60 2600 S9 5000-150-8000 20
1600-50-2300-80-2660 © o SRR

10, ;1640.60-2600- 75,2900 oo oy, S0 5500:175-9000 N Lo
1. 2000602120 S-11 6500-2006900 . 2
Paal VI S S

| 6500-200-10500 . ,.20
2000-60-2300. 75-3200- 160;3500 ' c o

1

w

2375.75-32004003500 ., .. , S13 7000-225-11500 ., Yrgzo |

2375375‘3200 100.3500 125-3750 o D el
. . - .
.- ﬂﬁ@“ [T ¢ 'f:" ) .
P 2500-4000 Iprnposed new S-14
-pre- -revised scaie) ; : '

‘”Lw“‘i" ARG ki #7)

I L R 2
7500-250-12000 18
.y .,- ) ,/,‘_ -:"’-l»': ..\t(g:" )

P [ ip e e -

MawisT i (:“ ’fv'z-i,_a TN

0,“ : ey

f?_@ 2630 15 2?30

17, 3150-100.3350

i

<"‘v’~2300-‘}0042309-'"{'? S .*<’5 O (I R M)

19

" 8000/« ﬂxed

eoooaz«?s-assoo wame G, 200

#
iy f\

cem b

9000-275 ’9550

.1
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e e e e 2
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10325. 32510975 TP 2
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TS RasTNG . GRADES
: N0 STANDARD SCAI IS N
of PAY . '

YEARS oL

BS) - .‘:L’.'r.: .

e,

s - 4 ! E) .
18. 3000-125 3625 S-19 N I
3000-100-3500 1254500 4

F
g
“a
e
>
:

3000-100-3500.125.5000 . ;" . N g
i S ) " .‘:'--ay“‘.%“- g :; R T e .
19 3200-100-3700.125 4706 $-20 hgso M T wye '
P . L. ’: ’ ; Q L3 Lot ““';7'(_3 "‘E"LI L .
g . 20 3700.150.4450 s21 500 -
o . 3700-125.4700-150-5000 b ,
P . vy e
f 21, -3950-125.4700-150.5000 S22 _ 0. o o T
rf 22 3700-125-4950:156:5760 B $.23 wi  12000:375:98 i
‘ ‘-‘t “ L L, " L. N - . N - N o4 1" ° A
23,4 4100-12524850.150.5300 S-24 v i4300;

Yy ‘ . 4%00as6s700 - T T L
) RS VU L *0 S frss 5o Lot AT NI L. T
24. "4800-150.5760, . :"1, 828 bl A
Lo CE
25. ..5100-150-5700 o . 826 , -
N ' 5100-150-6150 = T
5100-150-5700-200-6300 ] L
o 26 5100-150.6300.200.6700. . . s.z7 o

27 4500.150.5700.300.7300 S8 1430045022400

' . . f\"" ‘ }{‘: % .
- 28, 5900200.6700 5-29 1840650572400 i ,
$900-200.7300 g e

g " $300-100.7600 o $-30 -

30 7300-200.7500.250.8050 S-31

o
-260 PR
.\.},{n-lﬁ-.ﬂ PRt L

i 3. ¥6001- fixed : $-32 24050650
i ~ 7600-100-8000 ' *
! .

4

32. - 8000 1 FIXED T sa3 X

26000/- F

33 9000/ FiIXED —— S-34

Ty A kL

Y _ »

) o S agy ",
‘ Note fimay b cjpried that whie dscussing the vanous Bayscales. the Commissior ;ci;ajh,e‘iér the conciusion
- Maltwre was qeed for another Payscale between R§"2000.3500; 2375:350012375:3 750 0hsthe one
haud and.Rs 2200:4000 of Rs 3000-4500 on the other As suéh. wé oined 2 pre. Sed; payscale
dy decided

of Rs 2500-4000 a5 a Group B payscale. to act as an intermediate s'tégegiff}\é;v./,é had a

10 &ase ihe vevsed payscale coresponding to Rs 2200.4000 1o Rs 8000:13500 -(instead of Rs 7000

¢l6 Ay i shouid Kave become if the broag mutipheyof 3 25 were used), ih"é;re was a gap of Rs 1000

it $hoadd b Clearly understond that the pie-revised scale of Rg 2500«409(}.;1(519{!':‘conegspemos loa

% ’ Yevised Scale & NS 750012000 15 g lowes scale s 1ts ,?Jﬂsﬂ{)oogasgrcaffesmnss 1o arevised

; - scokifRogsm. 13600 ‘ OV QaraRy. .
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W 3/1(971) /Lau-50/a4

. To

The Secretary to the Covt, of India,
Mnistry of Pines,

Shastr{ 8havan,

New Delhf,

————

Subject Upgradation of
(Geology) 1n ¢

. 84r,

. 8hr{ Bhagabat Behars and Balaram Bal both Techn{cal Operatap
(Gealogy) vorking {n Opsratlon(Orlaaa)(Bhubaneauag) filed 0.A,Ng;

177/84 in CAT, Cutteck Bench gegki
revised pey scele of b,975-1840/-
their present soele of pay of ns, 80

Cutteck Banch {n thetr order datad 11th Rugust,1994 diracted the respo.
ndents to give the pay scale nf Rs,975-1540 - to the applicents ufth
offect Prom 151,184 vith the furthey directions to camplete the entirg
bracsas vithin one month from the date of their prder.. The department
iled a roviou applicatinn sgeinat the Judgement, The ravieu aprlicatid

28.9.1994; On the advice of: government

counsel, cuttack, a copy of vhich is enclosed Por ready raference, An
SLP spplicetion uas Pilad In Supreme Court sgainat the Judgament of tng
Tribunel, Cutteck Banch, Tha 8LpP uee heard and diemissad on 17.4.1995,
Judqeunn‘ in thie regard wn {4 avaited,

» applicants filed o contempt

of the Judgement dated 11,8,1994,
7 .come up for hearing on 9,5,1995,
The petition {s named Or, R N Mishra
Shri D.B.0imri, DE, GBI. The Teibunaf has sorved Summons for personnal .
fppearance both BG, GSI and Dr, R.N.M{shra, DOG, Speration Bhubanesuas,

In view of the rejoction of the sip (vhich vas flled.ulthin
stipulated tlan)! thera pppesrs to be no alternctive oxcept to {mpleen
aed

vas diesissed unadnittad on

the Judgenant de

ks, 86,000/, Coplen of the Judgermen
racalvad from the Dalhi office reg
Supremaxt Court #re enclosad for r

- In aceordance uith the Suprema Court Judgement, direction given
in respect of any spplicant have to ba unifornl¥—opplled in respect of
others simflarly placed. There are 99 poats of !
in the 6], Hovevar, of theoa, 27 poets had been kept held in sbeyance
sinoe long, Haence, a maxioum of 72 1.0,(Gaol) posts hed been oparated
at different tine eince 1986, .In cese the iudoement {8 to be {mplomen-
ted in respact of all the 7.0.(Geol), the 7 cet]
will be ¢ This may be decided {n the Pinfetry {n the 11ght
of the follouin circumatonces, A similar case Piled {n CAT, Bangelore

Yndrw(T.U.) againet Union of India for grant of thae
groum ‘C® pay soaln nf P 07851840 /~3 The CAT, Bangalore hovever dfamf-
‘8sed the spplichtion, Tha 81 Employmes Asanclation filed o cane in
Caloutta on the samg iraue in 0.A.N0,142/91, Thia 0,4, vas raférrod
"to @ Pull banch {n vieu of the conflicting judgeman; of C:T, C§J$U:235

e The full hench delivered the judpemen ~on 3,1,10995
g ST tnoelore. 1 acn the claim og tga applicant befor:

by Shri Y.8.Rav

Vherein it has hpsn directad tn pl
the S5th Pey Comnlanion uithin a pn
in thias regerd arcordingly,

payscales of Technical Operator
arms of Court orders,

ri

: 11,0.1004 of CAT, Cuttack Banch and allolv the pay
B, 97591540/ ¢o the spplicent and also - the consequantiel
arteers, The total expendfture on gecount of this hes been worked out
.%o 4,43,000/- {n respect of aach of thg epplicante totalling to

t, reavieu application and {ntimatign
arding ‘refection of the sLp by the
sady rsfernnce,

| ——
i nnorene 4X1Y

"
| / Y
Cated, the 28.4,095 ‘ '

t

1150/~ given to them, The Tribunal

B0G, Opéretion Bhubsresuer and

«0,(GEOL) sanctioned

otal finencial implicetion

nd of 3 manthe, Action 1a on hand




Earlier to the 4th Pay‘tommissidﬁg the followving

‘posta of Ceology stream were marged and tedesignated as

T1.0.(Gaol) and placed in the scale of Rs3210-4-226-EB-4-
250-€B-6-290/~ , The pay acale of &.216,?8{290 vas given
the equivalent acale of m.800-1150§- vhigh is o pay scale
nov being enjoyad by the T,0,(Geol {n.§§i¢ . o

In viev of the poandin ‘contempt HéE#ing on 9.5.95
befora, CAY, Cuttack, =ince ghe imploamsntat

of 11.8.94 of CAT, Cuttack is involved,
athed than thatrsEIpulatad in the Ath Pay.Commiesion,
government eanction ia required for the damé, In viav of

*

P g@?ﬁi of paylacsig‘

Vie. o oo oa . L Py . . :
he contempt petition, pending before CAT;iCutteck, vhich fe

to come up for hearing on 9,5,1995, govérnimént approval/
sanction s requestesd Por tha follouiﬁ@&fﬁﬁ K '

1. Grant of the higher pay scels of R5,975-1540/~
- with effact from 1,1,86 and conseguaht payment
of el) arrears from that date in t@apect of
applicants in respect of C,A No,177/84 ¥i)ed
by -Shri Bhagabat Bahara and Dalaram Bal in
accordance uvith the directions of CAT, Cutteck
dated 11,.,8,94, S

2, Approval/Sanction for rant gf-ggyféﬁﬁ%s of .
Rs,976-1540/~ in respect of 1.0,(Ceol) of GSI, e

if the same is directed, tc ba grsnted by the
Pinistey in the light of the circumstsnces
indicated abovs, S

Yours Péi%ﬁ?Ully,lf

TR

Sd/“rAQ{“fth

(oK RRkghTIMN )
Directofi(P)

fon of the otder
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Govermment Of India

Ministry Of Mines

Nos 10/75/9441.11(P)

To

Shri D,B, Dimri

Acting Director General,
Geological Survey Of India,
27,J L. lichru Road,
Calcutta -700 016,

Subject: Upgradation of pay scales of Wechnical Operator
(Geology) in tems of Court oxders

[ AR N RN N NNEN]
" 8irx,

I am directed to refer to your letter No. 3/1(971)/Law-59/94,dated

28%h April, 1995 on the above subject and $o say that vide this Vepartment's letter
 Ho.A-11019/2/7841.11,dated 24.8,78 the post of Lab. operator -Group 'C' post in
the scale of pay of Rs. 260-430 and Groupdl' posts of Lab, Attendant and Teche
nical Attendant both in the sfales of pay of Hg.210~2T70 vexe merged and re-
designated as Technical Operator(Chemical) in the scale of Pay Rs. 210=290.

Since the merger affected the interest of one Technical Operator(Geology)of

GSI, R namely Shri R.K, poddar on his exercising option under ¥R 23 he was
“allowed to retain the scale of pay of Rs, 260~430/~- as personal to him.Conseguent
on the introduction of 4th Pay Commission reccauzended scales of pay in GSI,the
post of Yechnical Operator (Chemical) in the pre-revised scale of Rs., 210~290/-
was granted the revised scale of pay of Rs. 800~1130/~ ard shri R.K. Poddar
was also grantedthe sawe scale of pay of Rs,800~1150/~. Subsequently when GSI #?
realised that he was already wetting the pre-revised scale of Rs. 260-430/- '
as personal to him. GSI issved a rcvised order indicating that Shri A.K, Poddar
yas grafmwdd the scale of Pay of Rs. 976-1540/- vide GSI,uR letter ilo, A-3101 6/
T/Adnn/er/1/87,dated 21,8,90.However this letter did not clarify toat_ the

Scale of Rs, 9751 540/-\':;}granted to Shri Poddar was on personal bagic and

21l other Technical Operator (Chemical)in GSI are entitled to the scale of
Rs.800-115%/-.Based on the above letter dated 21.8,90,5hri Bhagvat Behera

and 3alaram Lal ,Technical Operator(@eology) of GSI,ombaneswexr filed C.A,

Ro. 17794 in CAT Cuttackiench praying that they may be sranted tue Scale

of Rs. 9751540/~ weeefe 141,96 on the vasis of the saire scale granted to

Shri R, K.,Poddar,iechnical Opcrator(Geolog,y) R YN Sutfeck in its orxder dated
118,90 in 0w Me,177/94 directed that the applicants may be sanctioned the

scale of Pay of Rs. 975140/~ v.e.fe 1.1.96 within one month from the dated of
their order. Subsequently GSI filed a Review Application before CAT Cuttack

which was disnissed on 27.9¢9%4. Thereafter GSI filed SLP before the Supreme

court on 16,1.95 which was heamed by the Supreme Cou-t on 17.4.95 and disaissed
the SIP, In view of tie disnissed of the SiP,it has now beendks decided to
implement the orders of Cal Cuttac oxder dated 11.8,94 in xespect of the two
ap,licants. Accordingly in pursuance of CAT's order dt, 11.8.94 in 0.4.177/9
between shagabat sehera and salram Bal Vs, UOI approval of the Gout. Of. India

is hereby conveyed to GSI for revising the scale of pay of Rs. 800~15-1010-
£B=20~11%0 to Rs. 975-25=1150-E3-30-1540 to S/Shri Bhgavat Behera and salaram Bal,

Contde oeee



el - e e | SRR

Technical Operator(Geology,) in GSI il wee f, 1,1,96 as personal to
them . The other Technical Operator((:‘eology) in GS1 will contime
to draw the scale of pay of Rs. 800~11:.0/~ as already sanctioned,

R The expenditure on this account will e met fram the Budgetary
grant of GSI for the year 1995-96.

bR This igsue with the concurrence of Ministry of Piuence yDepartnent
of “xpenditure(Imp, Cell) vide their U.0 ¥o. C-72/18/95, dated 18,5,95
and I.¥, Section of thishinistry vide their U0 No, 3275/%%&‘)3‘1&/95,

dated 18, 5,95, ‘ : . o

Yours faithfully,
Sd/-f

(K. SASIRANTHAR)
Under Secretary to the Govt, Of India,

e,



GOVERNMENT OF INDIA
MINTSTRY OF MINES
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, + B, pinrd,
Acting Director General,
Geological ‘Survéy of India; !
275 Je Lo Nehl;\lgﬂéad, .':;.‘ )
--geyoutth - 760- 018, e

R L2t 13
Subject: Upgradation of pay scale of T;4

CAT, Cuttack,

st P | v T
In partial mods fledtion of, Eni BiMinit ot

_ India for revising the icalé of pay of the
: from R8s 800-15-1010-£B-20~1150 to R&;. 9

: 1540/~ to 8/nri Bhagabat Behera and B
, _ ‘Opérator(Geology) in a1, ER with effec

Indlc
The othér contents of the aforecaldiet
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» Moo : Under Socretary to thego
WY

11=7735

—

‘3 ‘./B)J/J L////V - .
b 794 »
l’\il)}' 1677 Y

A\

M . N . .
R vy - ,
N, - uf

4‘}'/2.6 ey A

A PR
New-pelht; thé 3ra suly, 1998, \7

s (Geol) in
, ‘terms of court orders in OA N6y 177/94 1in

| , CRLB it skry s letter
- of even hilmber dated 23t & Way, 1995 on; thé. &bove sub ject

I am dirécted to convey the -approval ofiths Govérnment 6f
' post of Ti0{(des1)
15%26-1150-gHx30

eith ot from 1.1.86 &8
ESOHAL to them instead of 1.1,96, The dhte of 1,198
cated in the earifet letter is & typodraphical errob, '

s of Iﬁdlga

-
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'GSI-CALC[TTA - TEL:91 035 2496936

; /{/5/ | 7’Vil
ANNE X0 £ - ’X)]T'?
G
, N \
Copy y
3/1(1063)/Law-s9/96 19,01,1996, =
, N
! P.K. Ranganathan
Director (P)
@I. CHQ, : ’ \ §c)
Calcutta«l6, ' The DY, Director “eneral,

Wastern Region,

Jaipur.

/Z;’ow

Geological Survey of India,

Subject : Upgradation of Pay Scale of T.O.(Chem)- .

Implewentation of j;dgement in 0,
K0,494/95 £iled by
in CAT, Jaipur,

o6 0800

Sir, | ‘ .
1 aw directed to forfiard harewith the Speaking
order issued in terms of directions of Hon'ble CAT,
Jgipur in 0A, No. 494/9% dated 30,10,199%, You are
roguasted /f deliver the same to the concemeé tépre-
sentationists, One copy may kindly be handed dver to
the Governmemt Comsel in connection with thé above

judgement .,

Yours faithfully,
$d4/-

o0 (Chau.) of W.R,

‘ ( P. K. RANGAMATRAN )

Encl. As stated above,
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. , . Sub : Upgradation of Pay Scale of T,0,(Chem.)- .
e 2 : Implenentation of judgement in 0.A. '
; Y No.48:t/95 filed by *,0,(Chem) of W.R,

L "y ‘ in CA’", Jaipur. S

16 officiasl Tech. Chemlcal(Chem) and Tech. Oparator (Geology)
namely,

1. Birdhi Chand 5/0 Sri Chanda Lal, Tech. Op.{(Chem),
.2, Chaturbhuj. 5/0 Sri Ram Math, Tech, Op,(Chem).
'3, Bakul Singh $/0 Sri Banshi Singh, Tath, Opt(Chem),

4., Satya Natain Sharma S/ Sri Lakshhl Naran Sharma,
Tech. Operator (Chemical),

' 5, Raghubir Singh, S/0 Bajrang Singh, Teth, Op. (Chem),
6., K.N.V, Nayyar '8/0 Sri-Nérgyan Nayyat?aTecb;uOPGKChem{i
7. WNhagwana Ram 3/0 Sri Dunga Ram.‘Tech..Ob.(Chem). ﬂ
8. Sevd'Lal-S/0 Sri:@Gelap Chand, Tech, Qpv(Chem).- . "
9. Coverdhan Lal §/b‘$fi'b§cha‘§am, Tech. Op. (Chem)s
10, Premchand §/0 Sri Ganga Ram, Tech, Op. [Chem), - B
11, Govind Ram §/0 Sri Ghasi Ram, Tech, Eb. (Chem) . L
12, Nathu 1al 5/0 Sri Gopal lal Mina, Tech. Op. (Seol),
13, Mohal Lal S/0 Sri Prabhati Lal, Tech. Op. (Ceol), .
14, Ramswaroop S/0 Sri Ramlal, Tech, Op, (Chem).
15, Manisk Pandroy 5/0 Sri W,8, Pandroy, Tech, Op. {(Chem),
16, Mohmd, Aijaz 3/0 Sri Mohmd, Siddique, Teésh. Op. (Geol).

submitted a gimilar-re resentations all dated 3,7.95
to the Director “eneral, GSI to consider upgradation of
their pay szale in terms of the judgement order dated of |
the Hon'ble Central Administrative Tribunal, Cuttack Bench,

In the subsequesnt 0.A. f£iled by the above representionists
vide O, No.494/95 in CAI, Jaipur, the Hon‘ble Tribunal Jaipur
Bench 4n their judgement creder dated 3,10,95 have passed the
following order t- . . !

" Respgndents to decice the repre scntation at Annes, A-6
dated 3.7.95 keeping in view of the order of the Cuttack 3ench
of the iribunal in 0.A. Nc.i$#x 177/94 dated 11.8.94 at P
Annesure-A-4 within 3(three) months from the date of the
receipt copy of the order® . g

3 . t

pa,geo..e- l‘./‘zt
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o  In compliance to the above direction of the Hon'ble
T#tbunal, Jaipur bench, the representation dated 3,7.95
mentioped above have been 4cobsede;ed in detail, ..

"  In accordance with the direction of the Honble Tribmnal
Cuttack Bench " Regpondemt: to give the pay scale of &, 975-1540
to the applicents v«,e.f. 1.1.86 and entire precess be completed '
within one month from the cate of this order," The above direc=
tion beding specific to the applicants, in the £irst instance
it cannot be applied to al] the technical operators of GSI.
This view ‘has 'also heen corfirmed by thé Ministry of Mines in
their order No.10/75/94 M,1I(P) dated 3,7,95. Moreover the,
same issue was also agitsted before the Hon'ble ‘ribunal,
Rangalore Hench by Sri 7,5, Ravifgdra and Ors, in OA No,1153 to
1174788, - The OA has been cismissed by tha Hon'ble Tribunal in
their judgement order datecl 17th March,'89 with the following
directions, : R .

v yiewed as & whole, ve are satisfigd that no injustice
has been caumed to the applicants, in assigning them the ra-
vised pay scale in the post of 7/0s(1.8, P.200-1150/=), We,
therefsre, dismias these applications as devold of merit".

. Apart from above in a strﬁila: cas‘e' £iled i)y GSYEA on
pehalf of the Tech, Operators,.the largar bench CAT, Caleoutta
<as pleased to dispose of the application (OA No.142/91) with
the following observagions,/directions 1 I L

E'-:zujI-n'.:bur;;gb'l'nion,iOA 1;77‘/53."\0‘33 not 6éféec£ly=d—eéfdéd

by tha:Cuttack Bench of thils. Tribunal, ., Ik.needs to. be.pointed
out that-the.bach did not: havé the assistdniée of a reply on
hehalf of. the repondents, nor the earlies judgement of-the ,
pangslore: Bench was brough: to its notice, This Hon'ble CAT i
Cuttaek Bench has also not examined the mather in detail as.
has been done by the Bangalore Beanch, - e 1

~ The Division. Bench had formulated two Guastions which:-
have already been reproduc:d here in abové for answer by the.
full bench,.. Since w2 are >f.the opinion that the matter: should
ba. examined. by the Pay Comniséion;: it is not-necessary for us
to- answer. the said questions,. On the badis of the above did-
cussions,.the.original application can be £inally disposed off,
In our apinion, no useful >urpose’ willm therefore, be served by
the firse answering the guzations and again directing the
sriginal, appidcations to b2. listed. befora.thié.disision bench
for its. dipposal.- Accordiagly, we are dispssding of the ori-
ginal application finallye. U A S

. ° F 0 et LR e e . a .

- In view of the above,-the original applicatisu is disposed
of £inally by directing that the repondents shall refer the
elaim of the applicants to the 5th Pay Cotmission within a
period of 3 months from the. date of commmication of this °
juégement under advice to the aprplicants,”-. ‘

- .o
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N It _ha® tb be Rept in view thut thd present pay

scale of Tech, Op.(Chem) is the merged pay scale of
threa grades prior to the 4th Pay Commission,
Chemicsl Stream: Gaologf Stream |
Lab, Op. {(Chem) B.260v43)/= Musuem Attendant-%,210-290/~
Lab, Attendant-2,210-288/~ Sec, Cutter= %5,210-290/~

The merged posts of & /0 (Chem) and ""ech. op. (eclogy)

wag fixed as k. 210-290/-y However tho#ée who were holding
| [ A M"43"/' the post of Lab, Op. (Chemd in the présmrerged scale of /.

72 J{Vlﬂ n the implementation of the recommendations of 4th Central
T Y f0 P2Y Commnsfion the pay scale of Rs,2604290/~ was placed at
UeCP the eguivalent rewised pay of k,800+1150¥- end 21l the

yelaar AY  2/0(Chem) /1.0, (Ceology) wete granted thedw scales, However
o e the Lab, Ops(Chem) who cpted to retaid the gremrged scale of
A Rs,260=430/= obtaining prior to the 4th Pay Commission were
consequently ploed in the correspondifg revised pay scale
of B,975-1540/=, Hence the deptt. maintains the view that
the pay scale of technical aperators Who were earlier-not-+
inrthe higher grade-of 1aberop;{Chem) ' ifitthe pre~merged pay
scale of B,260-480/- but: vere in the léwer merged scale of
%,210=270/- oronly eligible to be grainted to corresponding
revised pay scale of &,800-1150/- as y@#dommended the
4th Pay Commission and not the plgher fevised pay o s
%.975-1540/= corresponding to the pre-ravised scale of

2 4260=480/= . ’ . ‘

Uader the above ciicumstancés, tifiihq iné the account
of the factors such as the pay structute that -exjisted prior
to the 4th Pay Commission and the merdet of posts, the spe-
cific pature of the judjement of the Hon'ble &R CAT,Cuttack, -
the judgement of Hon'bl: CAT, Pangaloré and Cuttack the plea
of the above officials (n the grade of Tach.Op. (Chem) /T.0.
(Geology) for grant of aigher pay of x975-1840/~ is not
acceptable and therefore the request made in the represen-
tation-cannot be acceded to . o o~ -

The Deptt, has howsver already Subaitted proposals.
recommending revision of pay scale of Tech.Op. (Chem) /Geoldgy

in tune with the claim of the applicanfa to the Sth Pay
Commission ih aceordance with the diréctions of the Hon'ble
CAT larger Bench, Calcutta in OA Ro, 171/93s

Yours féj.ﬁhfully o
84/- .k, fanganather
Diregtor !?arso&nel.)

for DY, Director ‘eheral (P)
Geological Survey of India

To . - ,
The reprasentionists si.no, 1 to 16 méntioned above,

Copy to t Dy, Director Seneral, WR, gsI, for information.
The above may be delivared to the addressee representationists
and their acknowdgemen': forwarded to ‘gu records, Copy may 3180
ba sent to Govt. Counscl dealing with the CAT, case for his

« information, :
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COmAM:

1.

it

' ’L502q4 \\Goblndq Majhi,

CUI'T..CK BiNCHSCUI'TACK,

Originnl Application No,507 of {994
Cuttack, this the tofl, day of Aoril,1996

HONOURALLE SHRI N.SAGU, FEMEER ( ADMINISTRATIVE )

Asit Ixyren Jena, B £
s/o late R,K, Jena Al ' '
Technicrl Operatox (Chem, ),

Office of the Dy.lirrctor Ceneral,
beolopiCﬁl Survey of India,Uperat fon, L?ic 33
Nuapalli, Unit-8,p. U-Ihutaneswar, Dist. K irda .

'}

re

'8/0 Thakura hajhi,
:"Pechnical Uperator (Chenm. ), e
" Uffice of the Dy.Director Generol, Eg
Geologicel. durvey of lndia Opcrﬂtlcn,Oﬁuséa
Nunpani Unit-8, uw’*ﬁé
P, O—Phubaneswar, ey
DthmmM St

ti: ! ' . L

Kangali Phanda,
s/o Konai Bhanje, AR
Technical Uperator (Chem., ), 'ﬁ%§$i~
Office of theby. Director General, Q#S"
Geologicel sSurvey of India,Operation, Urissa;,
Nuapalli, Unit-8,P,0-Bitaneswar,
District Khurdq

1-!&

Gundiche- Rout, LT L
5/0 1até . Gobinda Rout, B

Téchnical Operator (Chem. ), .

Office of the Dy.Director Generrl,
Geological Survey of india, Uperation; |
Orissa, Buapalli,Unit-8, P. U-Ihutpnr,Wﬁr#r*

K
Diqtrict’ haren ., %*ﬁ

.

Sarheswér, Goch'a yat,

s/o late l‘nngu]i (mr}‘nV"t,

Technical Operator (Geolcry),

Uffice of the Dy.Director Genernl,

Geolorichl Survey of Indin,Unermtien, ¢

Uriesa, Nu'*p"l!i Unit-8, Hmiﬂnn'ﬂ ar,Lict, Kindrda .;./\F[LILMI

> "

LBy the Advocntes - E/s Gy Torn &

V.iktesniipeha,

) 1

T - . TR B



Union of lndin

through the Lirector General, }*{
CeoloLiCﬁl Survey of lndia, » T
17y Jawaharlel Nehru Road, 1 g%
Colcutta-700 016. el
’ .' .Q .
2. Dy.Director benprel : : S,
Geological Survey of Indin, T
| Operation Orissa, ‘ ' KRG
Nuap211i, Unit-8 P, C-Yhuba reswor, s
. District-Khurga ciasd LESPORDENTS,
‘ ‘ff*»¢’
| . R 14
By the Advocate C - bhri Aklayﬂ bisre,
L, ‘Adal, Centrel Government
S MR : btandlnn Counsel,
Wl e
A O _F D B R .V
[ - toy I - ‘%\1
N  ShHU, o e
lU MEMBE R(A[ﬁlhl&fﬂAfIVﬁ) These applicants hove Jojned torether

i ™
b T

and seek @ direction to the K nond@ntﬁ, nﬁﬂ‘]y, the

Céoiovicnl Jurvey of Indin, to grant thom‘tho%SC“lo

‘of nay of R 975 1540/~ with c¢ffect Crom 1 131986. The focts

leadine to this clrim nrr in o narrow com)abs.A Croun 'D¢

bosts consisted of Jection Cutter, Fechnlcal
’ ’ ) i St
Laboratory sttendant ang Camenter, Grﬂde-IgiQ}“Soction

Cutter and Carpenter,trade=111 were drwing a scéie of

| py of Hs.210-290/- ang Technicﬂi Nttendont g@d Lavoratory

A W - v

AttanHnt were drawing a scole of pay of lis, 10—/70/- in

t he unreviced scale, Othnr brﬁup 'D* posts - e Ho""nnpnr
Clenner and carfafwnls dinwing v seale of pay 0(.“&;1)5—233/-
in the unrevised scole,  Gection Culter, Technienl htf:nvﬁiwrﬂ:i
angd Latoratory Abtendant ivive heeit decloared ﬂé“?fbun o

(fechnienrl) and redes!enated o Techinicehl (berﬁfofs’w1th

T

-



?\3.. .

!

<%;‘
effect from 20, 12.1980 “ppli*wnt No.1 jbinod as

Laboratory ﬂttendant in Hovoember,1973. Aﬁplicant Nos.? to &

joinpd ns Technieal Attendnnts in Novomtpﬁ 1973, Applichnt il0.5

¥

was dlrrctly recruited ns farhnifﬁl bpnrﬁtor in Jnno,l9ph.

.t

After their posts were declireri N8 broun ¢!, amnlicont

N65.1 to 4 inrludlnb one Sri R\n) t huwdr Poddl who éﬂsd

i

¥ Aalons with them joined os F«chni-ﬂl fttvnlﬁnt, vern

' -~ confirmed as lecimnical Uperﬂthﬂ in Uroup 'CY with nFF(Ct
From 1.4, 1983 25 per the order doted 6.2: 1990, Apnticont Holt
B K RS .
wits confivmed in Appil, 17, Iheir rrieviee in bedcfds

+ tlat instead of paying thewm Groun 'C revl,pd seale of

pay of Rs.975-1540/~ with effect from 1;4;1986 they

‘were poid Group 'D' revised serle of pay..0

oy

&3 800-1150/ -

? ' -;withveffﬁct-from the said dote. Lven if'ﬁv-lhtntns-mas
. . elevated from Group 'U' to Group e, théi%,scnln nf pay

of Rs 910-°90/~ as per Lhe rrcnmnrndﬁrlon of the l'hird

Fﬂy Commissicn had not beeti revicwed ind with erroct
.&-

- from 1,1.1986 they were srented the corréﬂﬁonding reviéed

scole of pay of Rs,.800-: 11‘0/- Their briaf clsim i

L

tuot ﬂS‘ClﬂSSifiéd Group 'C! omnloypn" thigy vere entitled

to thr unrevised scale of n%y of dw.260-h30/“ and LPGQ

| c0rreSponJing revised senla of pay wos Wsi f7p315h0/-.;fhe

- " o ol et
Ministry governing the Geolosgicnl survey 8C+Ihdia bng tnken

[

A decinion rejeeting the cluim of thr applishits,

»
i
1
|
i
1
i

5 o 2. . hs things strnd, 2 jndgment vﬁﬁl‘e;ivernd
! ot 11.8.1994 by the Cuttick Pench of thds Pi
é / ‘ ’ . MR F




0.A. No.177 of 1994 (Ehagabat liehera_and andthgr v. Union of

India and others). The Cuttocl Lench in the Sﬁ@a order

granted the Technical Cperators of the Geol6g1c;1 Sarvey

of lndia working within the jurisdiction of the 8tove Pench
the hipgher scele{of pay of Rs;975-15h0/;. WHen-th
Cuttack {ench delivered its order, 1t aid not havé“the
btenefit of assistance of an ﬁwrlier order of Ehe Lannlore

tench of this Tritunal in O.n,bos.1153 to 116h -of 19

(shri T,S,Rayindra and others v, Union of Ind;a and otyers)

delivered on 17th March,1989., The lengslore Fpnch of

'bthis Tritunal had decided the c¢ase of the Tecﬁﬁical ern‘Ors

. of the Geolopical burvey. of ladia. Pefore thd)Pangnlore l\\ch

" wBs 8 refeferice to the decision of the Supremg ‘Géurt

Dangnlore Bench dismissed the applications. Thé Division

also the noint roised s fvr'wnlln'y of the revised scole
of pay of Rs,975~ 15&0/— with effect from 1.1 1986 corresvondqg
to the pre-revised scale of pay of s, 260-430/=. The

Bench of the Caleéutta Bench of this Trihunalifﬁférrgp the

matter to @ Full Rehch. In the b:ngalore Benich order there

in the case of State of Uttar Pradesh & others v, .P,Chaurnsia

and others reported in 5#IR 1989 SC 19. The Apéx Court
¥or. .

held that in matters of equivol ence of posts afid pny scales,
adjudication should best be lest to the judpmient of |
expert todies, 1ike the Pay Lommissiun. The 1ahgaloro rnnch‘

felt that no. injustice had been caused to tiid npﬁlicrnts‘_ I

in those anplitations. Uprore the Full Prnoh; ttie point

made out was that the Divicion Prnch of tho Cittaek Fench did
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. not h'*ve the assistancv o[ the decision of the L"nr'dlore
Bench, It dirocted the Resnondents to pront the Technical
Operators the highér scale of pty., [lhe Fulliﬁénch held
that now that the Fifth toy Commission hos hvéﬁ constituted,
it would be flt and oroper that the case of tho npolir?nfs
before them. for enuiva]nnrn of scAle of pay of Group 'Cr
employees bg referred to thp snid Commission. The Full
Bench held, thﬂt 0.A.No, 177 of 109h was not cor%ertly decided
by the(hﬁtﬂck Bench of this Frihxn\l.

3, The learned counsel for tﬁe npplicqnts; shri
u.i“}§DOra strenuously arpued that tnerc is nGZheed for a
pay3om§ission to examine 2 verv cimnlo case of di%cr;mln“tlnn;
Hestated that the matter is concluded by the decision of

ﬁé Cuttack Fench dated 11.8.1994. A Reviéw Pgtition |

nas diomissed on 27.9.1394, Tho> Reshondpnts fiiod S.L.P, v'-
on 16.1.1995 which vas dismissed by the Apex Cotirt on
17601995, shri Dora states tint dismiss?l of the 3.L.P,-

by the Apex Court is subsecuent to the decisiongof the

Full kench. The order of the Cattack lench wwé eventnﬂlly

implemented after @ contempt case was filed, Tﬂeﬂanplirﬂnt"'

_@re similﬁrly situated persons Norwing along, with the wpplicants'

. in O,A.N0,177 of 1994 and yet the rvvised nCOle of pay

of Rs,975- 15&0/- has hpon denied to thpm. The; sﬁ Jind uubstance

of Shri Dora's arpument is that as the Apex Coﬂ“ gdiﬂmiased

the S.L.P. subsgcnent to the Full bench rdecisiSisid

'.Resnloxllr!on’t lﬂve jmn] nmanhad tte Jw!pmnnt and as thr»
' ﬂpnlthntq are Slm11"r1v "j'n\tnd persons with thn ann]jf1nt9

in U, AHo. 177 of 199“, i simnl e eone of 1mn1'mnn£ftjnn

And extenzion of the Tritmm1': opdey to Lthe z\np}ﬁ_ic:vnts)i




. ) : —43- - ';f' : . /4y ‘t
"~ Shri Dora's second argumens is that the scalp of pay

of the lowest Group 'C' post was reviseduto Rs.975- 15#0/—

with effect from 141.1386, The fact of,quradntion of
Section Cutter, Techni cal Attendaht and Lghoratory
Attendant to Group 'C' was not placed befdre the Fourth
Pay Commission ang consequcntly, it .as under the
: imoreqaion that the Sqid posts continued Under Gzoup 'D!
Service., After upprﬁdqtion to Group 'C! wifh e[fpct Crom
20.12.198u, the designvtiou of oectlon Cutter became.
Tochniral Unerator, Geolopy ang the des ipnﬂtion of Inchniral
Attnndﬁnt and Latoratory Attendant brCﬂmo;Techniral
Operator (Chemical ), The thrust of Shri Lore 's arzument
i_ _ is tihat there is no Need for any pxp»rt body to adjudicnt e
‘ upon. It is a case of application of a particulsy scale ; o f‘
- of pay to $imi1dr1y situnted persons i A bqrticular urcup
Pho principle of equal ray for equal work ¥ bFsolutely
to ke applipd'iﬂ d case of this type. The 1mbortant noint
raised by thri Lora is that in the s,L.D, fiTgﬁﬁbaforn the
" Supreme Ciurt; the difference of opinion B"Wéén‘tho Cuttack
Beich and the Lanpalore Lehch has been focuéﬁéa Normally.
the Supreme Court vhen such differenre ariSPS betwem:
- the two co-ordinate Eenches, would ha ve permitted the S.L.P,
but stil1 the supreme Court dn misoed the oaL P Phis ‘
shows thﬁt thouyh the Sunreme Court wis avapd of thn dl[[orpnce
of oninjonxtetween the two co-ordinnte tenchi® ’é”hd -
the Soecific point of 1:w as to whet!er the I'+ bitria
.;////’/IB comnetent to £0 beyond tlie recommendation of thn Poy :
/?f- - Commiss iﬁn yet the Sinreme Ceurt thought it fit to di;mi 38
the S.L.P.  Shri Dorn urged thot the 1nter dlﬁmissal




L% ’ v T B ) ’ . I . ’ o .
/ | . CN T <A . - . = . P
N . . .
S A .
\ i
Wy

% \* N

- of the S. L. P senls the crse with fins1lity ﬁnd Uoh0153 x;fi , _-7 N
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the decision of the Cuttack Bench and th\t imbiiedly the
decision or the [angalore tench is ovvtru]pd nnd nlon.: wlth
it, the decision of the Full lench,  The next noint 01"

Shri Dora is thot one of Lhn pmn10ynn>, nﬂmoly, shri Renjit
Kumar Poddrr similarly "rtqurd doine the sl dork

as thot ol Lhe ﬂpplif“HtS “nd recruited “]on.ﬁhith t kem,

is dravinge o hizher scaln of nay arid tie fnq]ircnt, hove lrod?
denrived oF the same Fenelits rfor-dofne the Sﬂmﬂ Ljpn «I

. work., This, according to shri Jdore, is & clauqic can ) of

discriminntion. |
b, Learned coun"ol foy the Rosnondents, uhrl

ﬁkhﬂya Ui»rﬂ stdted that the Full lpnrh decision pxpllcitly
overruled the Cuttack lench decision ond bel d %at an
Cuttnck Bench case was er: onenu:ly decided, therehy upholding o
 the lsngalore Bench decision. The Full be nch decision
referrod the case of the apnl. crnts before theh to. tho
Fifth Pay Commission. The Fifth. Pay. Lommi%sioﬁ is seized
of tho mattef pertaining to toe claim of the appllcantu.
The Fifth Pay Commission is 20 exnort ‘body ﬂnd\when it is
seized. of the matter pertnining to equivqleﬁcoiof nosts
and pay scales ond 3s the Full Bench refrainrd from deCidlﬂP
the casg, it will be inapprogriate for a bm;}ewench :
bbliCﬂnts

at Cnttcrv to decide the case in favour of th&;

< ﬂ

Fdilowing the bivi cion hkench decision of thh Cﬁtﬁacv nnch.

‘J‘ﬂﬁlﬁh reghid @d the claim of bhri Dord th“t ﬂi%mirvql of

: ¥ 7%0.;.‘4
E L‘P' Unh g%g&}\p (JuH aele Ianch decd s .".), % _'_‘ iﬂlﬂ!ﬁ,i hl. H’f
¥ | - ‘hﬁ L ' §:Ed
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- Sri Rangtt.

‘ _rﬂ—design

"fhighiightedfin$fﬁé S.L.P, as wéll

as

- 8“ bin’ann m‘inCinl 03
10 thf‘ similap pff

{.in the case of Suresh Chsng

811 othrr suborﬂinﬂtp 1GnChFo ol

N a. lpculjr'\l Lr)err
HS ?1()-—?90/-— and v

thouah 1t is

;'by t he RQSQOhd?nfS is that the s
'was’drawinypé much hichoer nav Scole

o He citepd the decision
‘of the ounrrmp Court in the cAace of

Suoreme Court Innl oy ees!

"3 P

. A§§oc1atiqn V. _Union or India

reported in AlR 1990 SC.j}&.
A mere di-s;nrs 21 of the s5,L.p,

without more doas not
'jamount to an af €1 rm

ation of thc princinles laid dow

n in
The oupreme Ccurt only thinks th:

fthe cﬂse. 1t this 1s not
8 fit case for the Appx Court to adjudicate upths Thus,
betteen the partieo, the Cuttack Lench déciéion is upheldq,
iIt'dOes_not mean that the pr1nc1plps of law 1aid down bave

npproved under nrticle 141 of the C'n,titution of Ingis

fo be 011 owed hy #11 othet'lonchns.

~ct i" the decizion of E e Frifcipal Iency

‘ 3
qautcm veUnion or lhﬁia

l"m)OIt!?d
nfcordlnp to shri Mi&fa, the

| Ling the Cut t ¢k l.aén;ﬁt’fgi;;,ﬁécﬁ;ision
hﬁiés thn fiold gg a stateme

1H (199?) 19 4te 564 (FB),

nt of law vhich id bihdinp on

“he Tribunal,

. <

An ﬁnalop/ his keen d-awn from Lhe case of

1&4'“
Kuma r Poddar by Shri Lora, Shri Poddar vas working

tor whosc ulrevised scale of Py was

aS piven Eie qcﬁla of p2y of Rs, 975 -1540/~

stnfod thot e WIS piven snch Py scales after

atjon‘ns Tochnical Uperator, The poitit thot is
\ #s in the couﬁEnY&“ffidﬂvit

said Sri Ranjit Hume r Fodar

=waé morrrd ly the lhivd Pay fnmmi

. dI%:kl] 1 Wy ‘|171_ © Ocltr11* cshonld he

when his pay seniln
sien, The lost pﬂy

ptochteU ty bhe rmp1nyrr

3

,celfﬂrg

.
.

— e e i e+



in vi@w o0 the Judpment of the Supreme Lourt.in the case of

WNa render Kumer Chandle v, State of hryana  reportec in
(1994)4 sio.C 460, Accordinﬂ1y, the said Shri Podanpy wns
given tnn nﬂy s5chle of Rs,260-430/~ becruse he vas ﬂﬂtting'
more salarpy than.h{s revised nay senle and thus his 17 st

‘PAY drawn was protectcd. This, thercfore, iﬁ.ggboculiar

Case of protection of perscmni ray and ohri Foddar's crse
cannet he danpled s »n illustyrtion ror following vp

in other cohnes, : A

6. I hove corefully con: HJdered tnr»_uimi sELons
of the rivél'counsel. Iam ol the view ting thé'dbéiuion
of thc Full Pench of this Trilunl js binding on mp. The
Puil Iench h>s é¥presslv .declivey that- tl e Cuttéek Pench
cage wAsg wronrlv docidod It unaeld the lﬂngﬂlore Fench
decizion, The dismissal of S.L.P. in tpé Cuttack Pénch
cese does not menn. reversal of the Full Fench décision,

= .

It only means that in the applicints' cnse in EHE Cuttack

Lehch decision in nercenem the Supremne Court dig Nnt vant to .'_1f  - "f g
take up the mﬂttor for adjudication. Lhet {~ what lhn Aiemissnl. _.i  f-f 3

of the S,L.P, mr"ns. It 12 not r decizien on merfta, It wag

not a decision cori facts, Refusol gnftnkn un thn'mnttrr 0n_

Sﬁeclnl Leave 15 not an cutomitic cndorrement of wgﬁt 011
t he Hnnch declsion bns satd.  The Cuktock leneh d%;i 81 on
‘in tHn peculid¥ facts or tnst caSe, wlirh ﬂttnihkg%ﬁih ]i
'1§tnot to b3 fbiicwed in rem with remsnrd to og@fwr

&g:this does not amount to,lfﬁ“

Fie! . M
141 of thie Consstitution of

v tHPHHrhUHk~InU‘ﬂ.
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',-deciﬁion which §tangs

with directien that the applicantg Shouid awaif ¢
;'ﬁf.fhé Fifth lby Commi s:s 4

MO Brdir ag 1 costs, B+ 4 g

=10~

'e‘!‘dvanced Ly Shri nkhaya M3 “ro, I 'F.ntil‘ely' ‘s‘ubscribe g

8gree, That apart, what a.l the Full ek, Stateg 1ig

-Should ha referred to the Fifth Fay

CdmmisSion which is np "xvert hogy 5nd'ig comﬁ@te“tly

ecuipped and epowered to dacide mitters of eouivalence

Of posts and pay, I'he Pay Commissi o is 66ﬁstituted

Precisely ¢ resol ve MemAly of thig type. then the Fuy1

- Pency hag referred the matt,p o allupng ﬁmbiVﬂlenCe

or discriminator}} pay gcnle, 4t iz ”"!’PQDM;’%@ to Aunit

Such a finding of the Pry Commission. The fihdlngs of

the Pay Commi as 1 1y, are not fryp off, Unce the Pay Commizginy

decides‘thc mtter in favour of tihe nnwlicantég they

€PN pasily claim ror dfnwing the same nity, “Thus when,

28 dectded by the pyp; Heneh, the natt g PR

éinq hefore
the Firty Fay Commissjon, it vould be inﬂnpréﬁflﬁte for

Me, sitting ag a ingle Pench, o fbllow a Diﬁiéiun EFench
expressly Overrul ¢4, Iﬁ?viéw'or this,
I have no ot her ?lternati ve exzept to disming %ﬂgfébpiication
| }ﬁﬁ Lindin,s

Moon theip 1o pend {iig grievance,

sy
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